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SEVENTEENTH REPORT OF THE COMMITTEE OF PRIVILEGES
(FIFTH LOK SABHA)

I. Introduction and protedure

I, the Chairman of the Committee of Privileges, having been au-
thorised by the Committee to submit the Report on their behalf,
present this their Seventeenth Report to the House on the question of
privilege raised by Shri Ajit Kumar Saha, M.P., regarding the alleged
harassment and ill-treatment meted out to him by certain Railway
Staff, Police and others at Asansol Railway Station on the 29th
June, 1972, and referred' to the Committee by the Speaker in the
House on the 4th September, 1972.

2. The Committee held 25 sittings. The relevant minutes of
these sittings form part of the Report and are appended hereto.

3. At the second sitting held on the 13th December, 1972, the
Committee decided to examine in person Shri Ajit Kumar Saha,
M.P.

4. At the seventh sitting held on the 11th May, 1973, the Com-
mittee examined in person Shri Ajit Kumar Saha, M.P. The Com-
mittee also decided to examine the following persons, ‘'named by
Shri Ajit Kumar Saha, M.P., as having ill-treated and caused
obstruction to him:—

(1) Shri R. N, Chowdhuri, Senior Ticket Collector, Asansol;
(2) Shri B. D. Singh, Ticket Collector, Asansol;
- (3) Shri D. B. Banerjee, Head Ticket Collector, Asansol;
(4) Shri A. T. Mahapatra, ASI of G. R. P. S., Asansol;
(5) Shri S. Banerjee, Second Officer, G. R. P. S., Asansol; and
(6) Shri A. Bhattacharjee, Officer-in-charge, G. R. P. S,
Asansol.

5. At the ninth sitting held on the 19th June, 1973, the Commit-
tee examined on oath Sarvashri D. B. Banerjee, R. N. Chowdhuri,
B. D. Singh and S. Banerjee.

6. At the tenth sitting held on the 20th June, 1973, the Commit-
tee examined on oath Sarvashri A. T. Mahapatra and A. Bhatta-
charjee.

7. At the eleventh sitting held on the 9th August, 1973, the Com-
mittee deliberated on the matter.

8. At the thirteenth sitting held on the 31st October, 1973, the
Committee decided that Shri Krishna Kanta Dutta, on whose al-

1L'S. Deb., dated 4-9-1872, c. 2.
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leged false information the Railway amd Police officials had acted
and against whom a case in that connection was pending in a Court
of Law, be called to appear before the Committee in person for
examination, |

9. At the fourteenth and fifteenth sittings held on the 25th Jan-
uary and 25th March, 1974, the Committee considered the matter
further and decided to await the judgement of the Court in the
criminal case being proceeded against Shri K. K. Dutta under Sec-
tion 182, I.P.C.

10. At the sixteenth sitting held on the 30th September, 1974,
the Committee perused the judgement of the Sub-Divisional Judi-
cial Magistrate, Asansol, acquitting Shri Krishna Kanta Dutta of
the charge under Section 182 of the Indian Penal Code against him.

11. At the seventeenth sitting held on the 5th November, 1974,
the Committee decided that Shri Krishna Kanta Dutta be directed
to appear before the Committee for oral examination.

12, At the eighteenth sitting held on the 29th January, 1975, the
Committee examined Shri Krishna Kanta Duita on oath. The Com-
mittee also decided that the following persons might be called again
to appear before the Committee for further oral examination:—

(i) Shri A. Bhattacharjee, Officer-in-charge, G. R. P. S,
Asansol;
(ii) Shri A. T. Mahapatra, ASI of G. R. P. S, Asansol; and
(iii) Shri Krishna Kanta Dutta.

13. At the nineteenth sitting held on the 26th February, 1975,
the Committee examined on oath Shri K. K. Basu, Deputy Secretary
(Judicial Department), Government of West Bengal, Calcutta and
Sarvashri A. Bhattacharjee, A. T. Mahapatra and Krishna Kants
Dutta.

14. At the twentieth, twenty-first, twenty-second and twenty-
third sittings held on the 19th May, 8th July and 17th and 18th
September, 1975, the Committee deliberated on the matter.

15. At the twenty-fourth sitting held on the 27th September,
1975, the Committee further deliberated on the matter and arrived
at their conclusions,

16. At the twenty-fifth sitting held on the 27th December, 1975,
the Committee considered their draft Report and adopted it.

II. Facts of the case

17. On the 31st July, 1972, Shri Ajit Kumar Saha, M.P, gave
notice? of a question of privilege regarding alleged harassment and

2See Appendix-1. .
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ill-tredtment meted out to him by certain Railway Staff, Police and

others at Asansol Railway Station on the 29th June, 1972, The
notice read inter alia as follows: —

“With a view to attend the meeting of the Joint Committee

on Untouchability Offences (Amendment) Bill, due to be

held on 1st July, 1972, I intended to come to Delhi....1
reached Asansol Railway Station on 28th June, 1972 at
about noon to catch the train which was due to reach

, Asansol at about 1.48 P.M.....While I was waiting there,
in the First Class Waiting Room, a Ticket Collector, whose
identity is not known to me, repeatedly came to the wait-
ing room and asked for the production of my Identity Card
as a Member of Parliament, which I showed to him and
the same was verified by him more than once. The same
procedure was repeated by the Head Ticket Collector on
two occasions. I was greatly harassed and felt humilia-
ted by such repeated requisition for production of my
Identity Card in the presence of a number of people in
the waiting room, I protested against such treatment to
both the Ticket Collector and the Head Ticket Collector
and I was told by them that there was a complaint against
me. I wanted to know what the complaint was but they
refused to disclose the same. Soon after, a young man
came to the waiting room and asked me to accompany
him to the Police Station. When I demanded his identi-
fication and pointed out that he was not in uniform, the
young man stated that his revolver, which he produced,
was his identification. I refused to go to the Police Station
and instead approached the Station Master and complain-
ed to him about the harassment meted out to me.

‘Subsequently, I came down from the waiting room (which
is on the first floor of the Railway Station Building at
Asansol) and I was going to board the Train (81 Up)
two Constables prevented me from getting into the train
and took me against my wishes to the GRP Thana in the
Station. There, the Officer Incharge forcibly took my

v Identity Card from my hand and tore the cover (jacket)
of the card to examine it. When I asked him why I had
' been brought to the Police Station and what the com-
plaint against me was, he stated that one Shri Krishna
Kanta Dutta had complained that I was not a genuine
M.P. It may be stated that the said Dutta is a notorious
criminal of Bankura with many criminal cases pending
against him, I wag detained inside the Police Station for
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some time and was harassed on such a ridiculous chay,
that 1 was not a genuine M.P. Although the Police

cer had removed the Idennty Card from my posseSsxon
and had inspected it, he did not allow me to board fhe
train with full knowledge ‘of the fact that I was to catch
the train to come to Delhi to attend the meeting of Par-
liamentary Committeé, which I disclosed to him....As
the train was about to leave, I somehow came out of the
Police Station, after getting back my Identity Card which
I demanded from the Police Officer concerned, and was
just able to catch the train.”

18. On the 31st July, 1972, when Shri Ajit Kumar Saha, M.P,,
sought to raise® a question of privilege in the House on the above
matter, the Speaker observed* inter alia as follows: —

“I am sending it to the Minister for a report. Then I will
allow the hon. Member to mention it in the House.”

19. The Ministry of Home Affairs, to whom the matter was
referred for factual comments forwarded® copies of the report® of
enquiry made by the Executive Magistrate, First Class, Asansol and
the report” of the General Manager, Eastern Railway, in the matter.

In these two reports, it had been stated inter alia as follows:—
(i) Report of the Executive Magistrate, First Class, Asansol—

“On 29-6-72 at about 12.30 hours the bearer of the First Class
waiting room reported to Head Ticket Collector Shri D.
B. Banerjee that a passenger was challenging the identity
of another passenger who had entered his name as Shri
Ajit Kumar Saha, M.P. in the wziting room register and
was going to travel in 81 Up train as an M.P. The Head
T.C. sent Shri R. N. Chaudhuri, a Senior Travelling Ticket
Checker and Shri B. D. Singh, Ticket Collector to check the
tickets of the passengers waiting in the 1st Class waiting
room. After a while Shri Chaudhuri came back and repor-
ted that all the passengers in the waiting room were
genuine 1st class passengers with tickets except two
ladies who accompanied Shri Ajit Kumar Saha, M.P. Shri

Saha had, however, his Identity Card (as M.P.) bearing
No. 494.

3L.S. Deb., dated 31-7-1972, c. 236,

4Ibid.

8Vide Ministry of Home Affairs U.O. note No. 30/80[72-Poll(A), dated
the 2nd August, 1972, at ‘Appendix-II.

6See Annexure I to Appendix II.

7See Annexure II to Appendix II.
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In the meantime, Shri P. K. Das, the reservatmn clerk came
to Head T. C. and told him that Shri Ajit Kumar Saha
had booked 3 berths by 103 Up on 28-6-72 by sendmg a
requisition from Bankura in an M.P.’s Post Card and
giving the number of his Identity Card. Thinking that
it was necessary to ascertain the fact, the Head T. C. met
Shri Ajit Kumar Saha in the waiting room and examined
his Identity Card. The M.P. is stated to have informed
the H.T.C. that he had already cancelleg his reservation
for 28-6-72 at Bankura Station. The H.T\C. expressed

his regret for disturbing the M.P. and came back to his
office.

Shri Saha then went to meet the A.S.M. but, without finding
him, told Shri K. N. Ganguly, Asstt. Yard Master who
was doing A.S.M.’s work at that time about the incident.
Obviously he took exception to the checking of his iden-
tity card more than once. Shri Ganguly looked for the

person who had complained about the identity of the
MP.

In the meantime Shri Krishna Kanta Dutta (that was the
name of the person who had challenged the identity of
the M.P.) lodged a written complaint with the G.R.P.S.
to the effect that the person who was giving his name as
Shri Ajit Kumar Saha, M.P. was not actually the M.P.
and that the identity card he was carrying was counter-
feited. This complaint was entered in G.D. as Entry No.
1396 dated 29-6-72 by Shri A.T, Mahapatra, A.SI. of
G.R.PS, Asansol. Shri Mahapatra met the M.P. in the
waiting room and requested him to show him his identity
card and also to come to the G.R.P.S. which was down-
stairs, Shri Saha refused to do anything of the kind. Then
Shri S. Banerjee, 2nd Officer of the G.R.P.S. met Shri
Saha, introduced himself (he was in plain clothes and
was carrying a revolver) and requested Shri Saha to show
his identity card and also come to the P.S. The M.P.
according to Shri BanerJee was shown due courtesy and
was seated in the room of the O/C, G.R.P.S. . These facts

were recorded as Asansol G.R.P.S. G.D. Entry No. 1397
dated 29-6-72.

The O/C, GR.PS. Shri A. Bhattacharjee, who had already
been informed of the incident then arrived ,at the P.S.
and took up the investigation At first he interrogated
the complainant Shri Krishna Kanta Dutta. Shri Dutta
stated that he did not know Shri Afit Kumer Saha, M.P.
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personally nor could he give the name and other parti-
culars of the person who was allegedly impersonating the
M.P. The O/C then looked into the identity card produced
by Shri Saha. It was duly signed by the Secretary of
the Lok Sabha and bore No. 494 dated 22-3-71. The O/C
found that the Photograph fixed on the Card to be that
of the person carrying the card, Shri Saha told him that
he was elected MP. from Bishnupur Constituency of
Bankura District and was on that day at Asansol Station
to avail himself of the 81 Up Train to Delhi.

“The O/C was fully satisfied about the identity of Shri Ajit
Kumar Saha, M.P. and directed A.S.I. Shri Mahapatra to
escort the M.P. to the compartment of the train ahd stay
with him till the departure of the train. The O/C entered
these facts in G.D. entry No. 1398 dated 29-6-72.

"The O/C, G.R.P.S, also lodged prosecution report against
Shri Krishna Kanta Dutta, s/o late Bejoy Gopal Dutta of
Machantala, Bankura Town, Distt. Bankura (who was
responsible for starting the whole thing) u/s 182 LP.C.

. for giving false information with intent to cause a public
servant to use his lawful power to the annoyance of
another person. This has reference to GR.P.S. N.C.R.
No. 682/72 dated 20-7-72. ‘

"The young man referred to in the letter of the M.P., addres-
sed to the Speaker of the Lok Sabha, was Shri S. Baner-
jee, Second Cfficer of Asansol G.R.P.S. He stated that he
had disclosed his identity to the M.P. and approached him
with proper courtesy. He denied having produced his
revolver, but said that it was in holster and was visible.

The staff of the G.R.P.S. involved denied that the M.P, was
prevented by two constables from getting into the train.
They stated that he had come from the waiting room to
the P.S. on the request of Shri S. Banerjee, Second Officer
of Asansol G.R.P.S.”

#(ii) Report of the General Manager Eastern Railway—

“On 29-6-72 Shri A. K. Saha, M.P. had come by 351 Up ex.
S.E. Rly. to Asansol and occupied 1st Class waiting room.
At about 12.30 hrs. Shri Sukdeo Mandal, waiting room
Bearer, informed the Head Ticket Collector that one gen-
tleman was complaining about the bona fides of a passen-
ger who gave his name in the waiting room register as
Shri A. K. Saha, M.P., Identity Card No. 494. On this, the
Head Ticket Collector, Shri D. B. Banerjee, directed 'I'I‘E
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Shri R. N. Chowdhury, No. 2, and TCs. Sarvashri B. D.
Singh and Upkar Singh to check the waiting room. Shri
R. N. Chowdhury (2) approached Shri Saha and requested
him to show his identity card. Shri Saha showed the same.

Meanwhile, Shri Das, Reservation Clerk, who happened to
be in Head Ticket Collector's Office, pointed out to Head
TC that he had received a letter dated 9-6-72 from the
same M.P. requesting for reservation of three III class
Sleeper berths by 103 Up on 28-6-72, i.e. the previous day.
At this, the Head Ticket Collector himself went to Shri
Saha and again requested him to show his Identity Card.
On seeing the identity card, the Head T.C. was satisfied
.and returned to his office, Shri Saha was a little upset
by the repeated checks of his identity card and expressed
the fact to the ASM on duty Shri K. N. Ganguly. Shri
Saha, however, did not lodge any written complaint at

the station.

One Shri Krishna Kanta Dutta, an outsider, who had earlier
complained about the bona fides of Shri A. K. Saha to the
waiting room bearer, also reported to Shri 'Mahapatra,
ASI, GRPS/Asansol that a fake person carrying identity
card in the name of Shri A. K. Saha, M.P. was occupying
the 1st class waiting room. When asked by the ASI, Shri
Dutta lodged a written complaint with the GRPS, on
which G. D. Entry No. 1396 of 29-6-72 was made and the
ASI went to meet Shri Saha and requested him to come
to GRPS. Shri Saha declined to come to Police Station,
on which the ASI came back and informed his Officer-in-
charge. Meanwhile, the Second Officer, Shri S. Banerjee,
met Shri Saha and requested him to come to Police Sta-
tion. At this the M.P. asked Shri Banerjee as to who he
was, Shri Banerjee was in mufti but was carrying his
Revolver. He stated that he wag a GRP Officer. Shri
Saha wanted to see the identity card of Shri Banerjee at
which Shri Banerjee stated that the police officers were
not supposed to be in possession of any identity card. But
the fact that he had a service revolver would indicate that
he was a police officer.

Finally, at the entreaty of Second Officer and the ASI, Shri
Saha came to the police station. Meanwhile, the O/C, who
was on sick list came down from his residence and inter-
rogated Shri K. K. Dutta, the complainant, ag to whether
he knew Shri Saha in person. Shri Dutta replied in the
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negative but stated that this gentleman was not Shri Saha,
the MP but was some Shri Mondal. Since Shri Saha
produced his identity card to O/C GRPS Asansol which
‘bore the signature of the Secretary, Lok Sabha, and also
bore Shri Saha's photograph tallying with his person.,
the O/C, GRF did not take any cognizance of the com-
plaint., Rather, he directed his ASI to escort Shri Saha to
the platform till he entrained 81 Up.

It has been ascertained from SRP/Howrah that a case has
already been started against the complainant, Shri K, K.
Dutta, by Asansol GRPS for lodging a false complaint
-against the M.P. The case is under investigation.”

20. A copy each of the two aforesaid reports, received from the
‘Ministry of Home Affairs, was given to Shri Ajit Kumar Saha, M.P,,
under the directions ot the Speaker. Shri Ajit Kumar Saha, how-
ever, in his letter®, dated the 20th August, 1972, addressed to the
Speaker, stated inter alia as follows:—

“From a perusal of the said reports it will be clearly esta-
blished that there has been a gross and deliberate breach
of privileges on the part of the persons concerned, with
the intention of deliberately interfering with the discharge
of my duities and functions as a Member of Parliament....

It is a clear case of deliberate misbehaviour with a Member
of Parliament resulting in flagrant breach of my privilege
as a Member of Parliament. It is absolutely false that the
Head Ticket Collector expressed any regret to me at any
point of time......

As stated in my earlier statement, when I came down from the
waiting room and was going to board the train, two cons-
tables prevented me from getting into the train. It is
completely untrue that I was escorted to the compart-
ment of the train by the ASI....

There are clear contradictions in the report of ' Executive
Magistrate, 1st Class, and the report of the Ministry of
Railways, which will appear from a mere perusal of the
same. I submiy that the reports submitted aré wholly un-
satisfactory and in many respects, untrue and on the

’ other hand they clearly establish the charges that I have

’ made. In view of the above, I submit that Shri R. N.

i Chowdhury, Senior Travelling Ticket Checker, Shri B. D.
’ Singh, Ticket Collector, Shri D. B. Banerjee, Head Ticket

Cellector, Shri 9. P. Mahapatra, ASI of CRPS, Shri S.

8See Appendix-III.
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Banerjee, Second Officer, GRPS, Asansol, Shri A. Bhat-
tacharjee, O.C,, GRPS, Asansol, and the said Krishna
Kanta Dutta ate guilty of deliberate breach of my privi-
lege as a Member of Parliament having intentionally in-
terfered with the discharge of my duties and functions, in-
tending to prevent meé from atteriditig a mmeeting of the
Parliamentary Committee for which, to their knowledge,
I was coming to Delhi. They are also guilty of deliberate
misbehaviour towards me and also of gyoss ill-treatment.
The above incident also amounts to molestation towards
me as well as to illegal detention.

I respectfully submit that the Hon’ble Speaker will be kind
enough to refer the matter to the Committee of Privileges
unless the House itself is pleased to deal with the matter,
in view of the clear case of breach of privilege involved.”

21. On the 2nd September, 1972 the Minister of State in the
Ministry of Home Affairs (Shri K. C. Pant) made a statement® in
‘the House on the matter in which he stated inter alia as follows: —

“According to information received from the Government of
West Bengal, one Shri Krishna Kanta Dutta S/o late
Bejoy Gopal Dutta is being prosecuted under Section 182,
IPC, for allegedly giving false information with the in-
tent to cause a public servant to use his lawful power to
the injury of another person and the criminal case-is sub
judice in a court of competent jurisdiction.

Shri Ajit Kumar Sahe has made some further observations
on the reports received from the Government of West
Bengal and the Ministry of Rallways. Since a criminal
case arising out of this matter is sub judice, I would like
to refrain from making any further statement on the
subject.”

22. Sume Members, thereupon, urged that the matter might be
referred to the Committee of Privileges. In this connection Shri
Jyotirmoy Bosu, M.P,, ‘iriter dlia stated™ as follows: —

“There are three things involved. One is complaint against the
railway staff. The second is complaint against the Asan-
sol GRP. The third is complaint against Shri Dutta of
Bankura. The cese hag been started against Shri Dutta
of Bankura. The matter relating to that is sub judice,
and we shall say nothing against that Dutta or about that
case. But whzt about the railway persons and the Police

9See Appendix-IV (L.S. Deb. dated 2-9-1972, cc. 15-16).
10L.S. Deb, 2-9-1972, cc. 15—22. v e
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persons who had tried their best to prevent him from
performing the journey to come to Parliament to attend
to his duties? This is a very serious case of breach of pri-
vilege. Therefore, I submit that the matter should go to-
the Privileges Committee.”

The Speaker, however, observed" inter alia as follows: —

“I quite agree there are three parts to it. The whole thing
started with the action of Shri Dutta. He gave an infor-
mation to the police. The second is that when the police
were so informed, they should have exercised a bit of
their own sense also in ascertaining the fact, The third
one is obstruction caused to the membern. One matter
concerning the first wrong information given about the
member, is already under investigation. About the other
two, I will see it again. I will re-examine it and also see:
what is the position, when one part is already under in-
vestigation. Or if we can wait, let this matter be an open
issue, no decision on it; let us see what comes out of the
first part. If that judicial inquiry takes one view and
your Privileges Committee takes another view, I will
have to separate them....I will have to examine it.”

23. On the 4th September, 1972, the Speaker informed the House
that he had decided to refer the matter to the Committee of Privi-
leges under Rule 227, and observed'’ as follows:—

“I have decided to send it to the Privileges Committee....
There are three partg of that privilege motion. One was
under prosecution. Previously I had decided to refer only
two but now I think they could not be separated from
each other and I had referred the whole matter to the
Privileges Committee—all the three parts.”

24. On the 30th September, 1972, the Ministry of Home Affairs
intimated" that they had forwarded a copy of the lettert* dated
the 20th August, 1972. addressed by Shri Ajit Kumar Saha, M.P.,
to the Speeker, Lok Sabha, to the Ministry of Railways (Railway
Board) and the Government of West Bengal, and also furnished a
copy each of the replies received from them.

The Government of West Bengal confined their comments to the

11I%id., c. 20.

12L.S. Deb., dated 4-9-1872, c. 2.
13See Appendix-V.

14See Appendix-III,

15See Annexures I & II to Appendix-V.
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allegations against the Police Officers of G.R.P.S., Asansol, and
stated as follows:—

“It is a fact that on 29-6-72 A.S.I1. A, T. Mahapatra went to the
first class waiting hall and told Shri A. K, Saha about a
written complaint received by him against Shri Saha and
requested the latter to show his identity card. Shri Saha
refused tc show his identity card. It is true that Shri S.
Banerjee, Second Officer of the GRPS, Asansol, was in
plain clotheg and was carrying a revolver. Shri Baner-
Jee disclosed his identity and expalined to Shri Saha the
details of the written complaint and requested him to
show his identity card. As Shri Saha refused to accede
to his request he was requested to come to the Police
Station. Shri A. K. Saha was shown all courtesy and was
offered a chair in the room of the Officer-in-charge of the
P.S.

It is not true that Shri Saha wag prevented by two constables
from getting into a train. On the contrary, ASI. A. T.
Mahapatra was directed by the O.C. to accompany Shri
Saha up to the platform and to stay there till he boarded
the train.

It is a fact that a case was started against Shri Krishna Kanta
Dutta on 20-7-72. The prosecution could not be launched
earlier as the O.C. had to go to Bankura to verify the
anteceden!s of the complainant.

We do not think that the reports of the Executive Magistrate
1st Class and the Ministry of Railways are contradictory
in nature. If there is any discrepancy between the two,
it is absolutely insignificant. No untrue report has been
submitted by the Executive Magistrate.

In fine, it may be stated that whatever has been done by
the police officers of the GRPS was done by them in good
faith in discharge of their duty. When a written com-
plaint as to the genuineness of an M.P. was submitted it
was quite natural for the police officers to verify whether
the allegation of impersonation was true or not. There
is no evidence or hint that the police officers (or the Exe-
cutive Magistrate 1st Class) had any previous grudge-
‘against the M.P. So it is not proper to jump to the con-
clusion that the police officers intentionally tried to pre-:
vent the M.P..from attending a meeting of the Parlia-
mentery Committee or deliberately showed discourtesy

to him.”
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The Ministry of Railways in their reply dated the 26th August,
1072, stated inter dlia ‘as follows: — . R

“....We do not find anything unreasonableé in the conduct of
the Railway employees....Nor do we see any ‘self-contra-

dictions in the said report. As such we have nothing
further to say in the matter.”

III. Summary of evidence

25. The concerned Railway and Police officials who were examin-
ed before the Committee deposed as follows:— '

(1) Evidence given by the concerned Railway officials

(i) Evidence of Shri D, B. Banerjee, Head Ticket Collector,
Asansol ’ "

“I was working in the office when the waiting room bearer,
whose office is just at the entrance, right hand side of my
office, came and told me that one gentleman is complain-
ing that one Shri A. K. Saha sitting in the waiting room
is not holding the identity cards, the number of which he
has written in the waiting room registar. I, therefore,
called, through the peon of my office, one of my Ticket
Collectors from downstairs. In the meantime, Mr. R. N.
Chowdhuri, one of my senioy TTEs came to my office. I '
thought that as it was a case of an Hon. Member of Par-
liament, I should go personally instead of sending a
Ticket Collector. I took Mr. Chowdhuri with me and
personally went to the waiting room....Mr. Saha, I came
to know later, was sitting on the Southern end. Mr.
Chowdhuri started checking just from the left hand side
after entering the room. Then we came to Mr. Saha. He
took out his identity card and gave it to Mr. Chowdhuri.
Mr. Chowdhuri gave it to me. We saw it and returned.
In the meantime, Mr. B. D, Singh, Ticket Collector,
whom I had called through my peon, came....

Normally, one Senior Ticket Collector checks the waiting room.
Because this was the case of an honourable visitor, it was
done this way. My diary says that waiting rooms are
checked every now and then.

After checking the waiting room, I came to my office. 1
asked the waiting room bearer where the gentleman was.
He said that he is a tall, nice looking gentleman. He came
and told me, and after that he disappeared.
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\
I went agdin 'to Mr. Saha for the second time, because in the
meantime my Reservation Clerk came to my office for
seme cardboard «or pencil—because I supply these things—
and he told me that we got a letter from Mr. Saha on a
Lok Sabha postcard that he wanted reservation on 28th
June, 1972—that is, the previous day of the incident. T
was struck with -wonder that we had got reservation on
28th June, 1972 how that gentleman can again go on the
229th. On his'weord T again went to the waiting room and
asked him: ‘Excuse me, Sir, may I see your identity card
again? ‘Who are you’ Mr. Saha asked me. I said: ‘T am
the Head Ticket Collector’. ‘What made you to come
-again? he asked. T said ‘you wanted reservation on the
‘28th but today is 29th’. He immediately brought out the
‘the identity card and said ‘for the 28th I asked for reser-
-vafion not for myself but for some of my friends but that
‘was cancelled’. Actually, when Mr. Das, my Reserva-
‘tion Clerk came to me, T was going through the Diary
Book. Against the 28th it was written that all the pas-
sengers were accommodated according to their reserva-
itions. This made me wonder that when all the passen-
. gers had gone, how he could be here. I wanted to satisfy
myself and so I went again. But he told me that he had
got it cancelled through the Station Master Bankura. So
T sdid T-was very sorry and came back to my office....

‘li.?Vhen‘I came after lunch, it was learnt from some ticket col-
lectors—(my Ticket Collector, Mr. Mukerjee told me
after lunch)—they were talking with that gentleman, Mr.

" Dutta and ‘Mr. Saha also went to GRP Office....I came
4o know ot it orly at 18:30—17.00 hours that he was taken
to the police station. It was only after lunch that I heard
'that he (Shri K. K. Dutta) had made a complaint in writ-
ing at the police station. Shri Saha also went to the Police
Btation.

“Why sheuld I harass him? I am a Central Government em-
ployee. Why should I harass anybody at all? My inten-
tion was to honour the MP. There was no intention at all
dbout harassment....T had no intention to insult him or
Tor that matter any passenger. I do not know how it has
happened that day....I made a mistake (in asking for
the identity card for the second time). I am sorry....I
can only tender my apology for doing so....My regrets
are unqualified. T have no intention of offending any hon.

2216 LS—2.
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Member of Parliament. I would. only add that I regret
for what had happened that day. I beg to. be excused if
I had caused any inconvenience to. any hon. Member.
Please execuse me if I had done anything, 1 apologise for
it”.

(ii) Evidence of Shri R. N. Choudhimri, Semion Ticket Collector
Asansol

“I had gone to the Head Ticket Collector's Office for some
purpose, and when he asked me to accompany him to.
conduct a check in the 1st Class. waiting roomy I accom-
panied him along with two other Ticket: Collectors
(Shri B, D. Singh and Shri Upkar Singh). We enter-
ed inside the 1st Class waiting roomr; only the Head
Ticket Collector and myself entered inside, while the
other two Ticket Collectors were outside the waiting
room, because the Head Ticket Collector had told them
not to enter at the same time, and therefore; they were
waiting outside the gate....

We approached the Hon. Member, and I myself asked for
his ticket. He produced his identity card in my hand,
and by that time, the Head Ticket Collector had re-
quested me to hand over the said card im his hand,
which I did, and the Head Ticket Collector looked after
the card....I had no chance to see the nuntber of the
card and the photo etc....

When I asked for the ticket from the hon. Member; he did
not say anything. He simply looked at my face and
produced his identity card....When I went there that
was the first time that the ticket was checked.

It took about 8-4 minutes to complete the check. I came
back from the waiting room, entered the H.T.C. Office
and I was there for about 3-4 minutes and then I left
the place and then again I returned, as far as I remem-
ber, after 16 hours, that is, after the Sealdah—Pathan-
kot Express had left, and when I came to my office. I
heard that some trouble was between one gentleman,
with that of an hon. Member of Parliament, and he was
taken to the GRPS. 1 heard that....there was some
trouble, with one passenger, by name, Krishna Kanta
Dutta and on his complaint one hon. Member was
taken to the GRPS. Since that day, uptil now, I do
not know who Mr. K. K. Dutta is.
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If I have in any way hurt the feelings of the hon. Member
of Parliament, I beg to apologise for that. I went to
check the tickets only once, and not twice, and there I
have followed only the order of my superior. If in the
process I have caused any inconvenience to the hon.
Member, I may be excused”.

(iii) Evidence of Shri B. D. Singh, Ticket Collector, Asansol

“At about 12.30 hours on 29th June, 1972, I was summoned
by the Head Ticket Collector for checking the 1st Class
waiting room. ...On my arrival, I learnt that the Head
Ticket Collector had already gone to the 1st Class wait-
ing room. From there, I proceeded towards the 1st
Class waiting room which was quite adjacent to the
Head Ticket Collector's Office. When I reached at the
gate, that is, the entrance gate at the 1st Class waiting
room, I was just stopped by the Head Ticket Collector
by a show of his hand. I saw that the Head Ticket Col-
lector was already conducting the check of the 1st Class
waiting room by one Shri’'R. N. Chowdhuri, Travelling
Ticket Examiner. I remained there for a while, for
about one or two minutes.

Later on, after one or two minutes, one more Ticket
Collector, Shri Upkar Singh happened to go there just
at the entrance gate.

As far as I remember, there were only seven or eight pas-
sengers in the 1st Class waiting room, and I think it
took hardly three or four minutes to check the 1st Class
waiting room.

The duty of checkmg the 1st Class waiﬁng room is allotted
to a particular Ticket Collector daily. On different
dates, different Ticket Collectors are allotted these
duties. It is not the usual duty of a Travelling Ticket
Examiner to check the 1st Class waiting rooms. So
many times I had checked the 1st Class waiting room.
On that particular date, however, I was not allotted
the duty of checking the 1st Class waiting room.

....I agree it was unusual; definitely, Sir, when the Head
T.C. himself was conducting the checking. I cannot
say, why the Head Ticket Collector called me for check-
ing tke 1st Class waitinig room."...a check was conduct-
ed by the Head Ticket Collector himself because there

" was a complaint from one passenger Mr. Dutta regard-
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ing the genuineness of the Hon. Member. I also heard
that the same _passenger approached the Thana also and
the Hon. Member was taken to the Thana also and he
was let off from there,

In the end, I would like to offer my unqualified apology
for the inconvenience caused to the hon. MP, if any,
from my side.”

(2) Evidence given by the concerned Police Officials

(i) Evidence of Shri S. Banerjee, Second Officer, G.R.P.S,,
Asansol

“I was the Second Officer of G.R.P.S.,, Asansol on 29th
June, 1972. I was not in-charge of the P.S..... because
.at that time,-I was on duty at R.P.S. and Shri Maha-

patra, an A.S.I, my junior Officer, was the duty Officer
then.

While I was returning from RPF Post after completing a
confidential enquiry, I met Shri Mahapatra, ASI, who
is my junior, just at the entrance of platform number
five. He told me that a person had lodged a written
complaint to the effect that one person was posing him-
self as an MP, Shri Ajit Kumar Saha, who was not so
because the identity card with photo was actually
false—it was a forged one.

First ASI reported to me. Then, on the report of the ASI
I did not go to the waiting hall. Then I came to the
Police Station. I went through the written complaint
and then I went to P.S. and I saw there a written com-
plaint. At 13.05 hours the complaint was made. The
complaint was made by one Shri Krishna Kanta Dutta.
In the written complaint he wrote his address as Ban-
kura Machantala. I did not know the complainant but he
was not present at the police station. I did not find him
in my office. My ASI told me that while he went to
the 1st Class waiting hall, the complainant went with
him and pointed out that person, that is, hon. MP, Mr.
Saha. He told me. So, I did not search for the com-
plainant at that time.

The complainant submitted that Mr. so and so who is pos-
ing himself as an MP was not actually an MP. His
identity card was a forged one. The offence charged
was of impersonation.
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The ASI first went to Shri Saha. The hon. Member refused
to show him the identity card. He refused to show it
to him. So, a suspicion arose that the identity card may
be a forged one and he actually may not be the M.P.
(I did not now that he had shown his identity card be-
fore. He had refused to show his identity card to the
ASI)'e,

I went to Shri Saha. I showed him proper respect by stand-
ing in attention. Then I disclosed my identity that 1
am the Second Officer, GRPS, Asapsol. Then I told
him that there is a written complaint against him. I
told him about the complaint and then I requested him
to show the identity card for my verification. He asked
me as to what was my identity. Then I told him that
I have no identity card with me. My ASI who came
alongwith me told him that 1 was the Second Officer
GRPS,, Asansol. Because he refused to show the iden-
tity card at the first instance, I requested him to go to
the Police Station to show his identity card to my
Officer-in-charge. I said to him:

‘(Kindly come downstairs. Our Police Station is down-
~ stairs and I have already sent word to the OC that
you will' show your card to him’.

I am not always in uniform and pocasiopally I have to do
my duty when I am in mufti)”... .underneath my
hawai shirt, I had a revolver which might ‘be visible.

When we reccive complaints of this nature, we do not con-
sult the railway authorities. If a written complaint is
lodged. We could do it under the Cr. P.C. During the
course of investigation, if a person is suspected of the
commission of an offence, we can certainly arrest him
under Section 54 of the Cr. P.C. We have got the
Police Regulation Book. According to the Police Regu-
lation Book, if there is a complaint, we have to make
an investigation. t

When Mr. Saha came with me to the PS, then I met him
(Shri Krishna Kanta Dutta). He told me that he was
not an MP, he was not Ajit Kumar Saha, that he was
.some Mandal.

ll'rnmhted trom Bengah
17Transhated from Bengali.
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There was no question of harassment at all. In the case
of impersonation, it was our duty. There are instances
of this kind where we try t verify....This is not a
fact. No one had come to exercise any pressure on
him to come to the Police Station.

..cognizance was taken by the O/C, G.R.P. of the com-
plaint made by Mr. Dutta....and complaint lodged be-
fore the Hon'ble Magistrate on 20th July, 1972. My
O/C went to Bankura to verify the antecedents of the
complainant. In the year 1969 or 1970, there was a
case against him and there was a charge-sheet against
the complainant.

In the discharge of Government duty, if any annoyance has
been caused to the hon. MP, I regret for that”.

(i) Evidence of Shri A. T. Mahapatra, A.SI., G.R.P.S.
Asansol

“One Shri K. K. Dutta came to the Police Station and lodg-
ed a written report at 13.05 hours that a false MP was
waiting in the 1st Class waiting room—He was not real-
ly an MP but posed as an MP. I went to the 1st Class
waiting room at about 13.07 hours after making an
entry in the G. D.....Because this was the first instance
and there was nobody else there in the P.S, and I was
In-charge, I had to go.

I asked him (Shri Krishna Kanta Dutta, who was the com-
plainant), and he told me that he was from Bankura,
and he was going home by train. I asked him and he

' said that he (Shri Ajit Kumar Saha) was Mr. Mandal.
(I believed the complaint to be genuine....and there
was not much scope for investigating further about the
complaint lodged)?s.

,(I was not aware that the railway officers had already
checked the identity card. A complaint was lodged
and on that basis I went to investigate)?®....I did not
inspect the register in the waiting room. It was a bona
fide mistake. I did not have a talk with the bearer
of the waiting room. I did not try to find 6ut from the
Railway Ticket Collector’s Office or from the Checking
Office whether there has been any checking in the wait-

ing room.

18Translated from Bengali,
19Translated from Bengali.



19

Mr. Dutta came along with me., He showed him to me
and went away. He was outside. He just pointed to
him. I instructed him (Shri Dutta) to go and wait at
the Police Station. Normally we do not guard the com-
plainants. They are allowed to move about.

I asked him (Shri Saha) for his identity card. He refused
saying ‘Why should I show the identity card?’ At that
time, I returned to the P.S. I did not say anything.
If he was actually an MP, there would be a serious al-
legation against me and we should not take such risk.
I am a petty ASI of the Police Station. Some senior-
most officer should go. That was why I came to the
P.S. .for O/C. i

On the way, I met the S.I, Mr. Banerjee and I narrated
the facts to him, viz. that such and such person is in-
side the waiting room. He saw the complaint and ask-
ed me about the matter. He asked me about Shri
Dutta and I told him that he was in the platform some-
where. Then both of us went (to the 1st Class wait-
ing room).

Then I identified Mr. Saha. Mr. Banerjee asked him to show
his identity card. Shri Saha said: ‘Who are you?’ Then
I identified him and said he is the Second Officer of the
Police Station. It was not said that the Service revol-
ver which Shri Banerjee had was his identity. Shri
Saha refused to show his identity card in the second
instance also. Then we requested him to accompany
us to the Police Station to show it to the O/C.

‘We took Mr. Saha to the Police Station and made him sit
comfortably in the personal Chamber of the O/C. Then
O/C arrived and we left the entire business to him,
We were waiting outside. We were not aware of every
detail that transpired inside. But I learnt later that
he has shown the identity card.

After verification of his identity card everybody realised
" that a false complaint had been made.

About the action taken against Shri Dutta, that was upto
the O/C. He was present at the P.S. and he would take
action. We are subordinate to h'm and we would carry
out whatever orders he would give.
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Sir, I am a poor ASI. I do not know ahout this Committee:
For any inconvenience that is caused to an hon. Mem-
ber is regretted. I can only tender my sincere apology
and you will please forgive me.”

(iii) Evidence of Shri A. Bhattacharjee Qfficer-in~charge,
G.R.P.S., Asansol

“On the 29th June, 1972, I was sick. I was not on leave, but
I did not attend the Police Station. I was sitting in
my quarter. At about 13.10 hours, one Constable came
to my quarter and told me that there was some frouble
in respect of one MP. So, in spite of my sickness, 1
thought it proper to attend to this complaint at the P.S. I
immediately went to the P.S. and I saw one. gentleman
standing in the General Sherista Room. Shri Saha was
sitting in my personal room. After the arrival at the
P.S, I immediately perused the General Diary and
the complaint made by the gentleman, who was known
at that time as Shri K. K. Dutta. I asked him: whether
he knew Shri Saha personally or by face. He told me
that he did not know him personally. He told me
that he knew him as Mr. Mandal and not as Mr. Saha.
He repeatedly spid so. And this gentleman known as
Mr. Mandal was carrying the identity card of Mr. Saha.

So I concluded from that that there was something
wrong.

1 then went to my personal room and requested Shri Saha
to state whether he was an MP or not. T first told him
about the complaint made by Shri Dutta against Shri
Saha. 1 said: ‘This is the complaint; I would request
you to kindly produce your identity card, if any’. He'
produced his identity card. I had gone through it and
I found that there was nothing wrong in that. So, I

requested him to go by the said train which was due
to arrive. That is all

After due enquiry I submitted my report to higher Officers.
I submitted the case against Mr. Dutta. He was sub-
'sequently prosecuted after verifying His character and
antecedents. In 1970 he was chatge-sheeted in a riot-
ing case at Bankura. I had to get his father's name and
other antecedents. I took time to verify his character
and antecedents. I submitted a report to my SRP after
a few days, probably on 8th July.
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The original complaint (filed by Shri Duita) was sent to:

the Court alongwith prosecution report.

I think, Mr. Dutta wanted to harass him (Shri Saha).

No complaint was lodged by Mr. Saha in writing against the

behaviour of the Ticket Collectors and policemen.

It is a fact that this has caused annoyance. There was some

inconvenience in travelling caused to Mr. Saha due to
the repeated checking and....I as an Officer-in-charge-
myself and on behalf of the staff tender an unconditional

apology to you and to Mr. Saha also for causing such in-
convenience to him.”

. 26. In view of the above evidence, the Committee directed that.:

()

(i

the Ministry of Home Affairs and the Ministry of Rail-
ways be asked to furnish to the Committee copies of the
statements made by these officers before the Executive
Magistrate, 1st Class, Asansol, and before the Railway
authorities; who had held separate enquiries in connec-

tion with the complaint of Shri Ajit Kumar Saha, MP;
and

) the Ministry of Railways might be asked to obtain and
furnish to the Committee a statement of Shri. K. N. Gan-
guly, Assistant Station Master, Asansol, regarding the
complaint made to him by Shri Ajit Kuomar Saha, MP,
and the action taken by him on that complaint.

The Ministry of Railways furnished*® to the Committee a copy
each of the statements made by Sarvashri D) B. Banerjee, Head
Ticket -Collector, Asansol and R. N. Chowdhuri, Senior Ticket Col-
lector, ‘Asansol, before the Railway authorities who had held an

inquiry in conneéction with the complaint of Shri Ajit Kumar Saba,
MP. '

The Ministry of Railways also intimated™ inter alia as follows—

(i) no statement was made by the remainthg four Officers of

the Railways/GRPS before the Railway authorities in
the departmentai inquiry; and’

(ii) Shri A)lt Kumar Saha had apprised Shri K. N. Ganguly,

Assistant Station Master, Asanso] verbally about the re-
peated ehecks of his identity card and Shri Ganguly had'.

203“

Appendiz W .n‘ itz Annexures I' & LI T

21See Appendix VII.
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conveyed this to Shri D. B. Banerjee, Head Ticket Collec-
tor, Asansol, and that no statement was recorded by Shri
K. N. Ganguly before the departmental inquiry officer.

The Ministry of Home Affairs intimated?? that according to an
intimation received by them from the Government of West Bengal,
no statement of the Railway and GRP Staff involved in the case was
recorded by the enquiring officer.

(3) Evidence of Shri Krishna Kanta Dutta

27. The Committee also examined on oath Shri Krishna Kanta
Dutta, who was alleged to have made an oral complaint to the Rail-
way officials and also lodged a written complaint with the GRPS,
which led to checking and re-checking of the identity card of Shri
A. K. Saha, MP, thereby causing inconvenience and harassment to
him. Shri Dutta stated in his evidence inter alia as follows:

“On the 29th June, 1972, at 1.15 P.M,, I was standing outside
the door of the 1st Class waiting room at Asansol Rail-
way Station. One MP was asked to show his identity
card by the Railway officials and he refused. The request
was made several times and he refused. At that time,
MP was going over the over-bridge outside the Railway

. Station. At that time, GRP staff came on the staircase and
asked him to come back again.

They asked him ‘please show your identity card’. He refused.
He said ‘I am an MP’. That is all. He was .asked again
‘please show your identity card’. He refused.

(Five-seven minutes after the occurrence, two-three persons
of the Rallway Police, whom I cannot recognise, came to
me and asked me to give in writing that he (Shri Sahs)
was asked to show his identity card and he refused. I
gave in writing that Shri A. K. Saha, MP, was asked to
show his identity card and he refused).

T had not known Shri Saha earlier. I had not seen Shri Saha
earlier) 3’

When asked whether his complaint was signed by him and writ-
ten in Bengali, Shri Dutta replied in the affirmative. When the fol-
lowing English translation of his said written complaint to the
GRPS, Asansol (partly in Bengali), a copy of which was furnished
to the Committee by GRPS, Asansol was read out to him:
~—"225ee Appendix VIIL

23Translated from Hindi.
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“In the first class waiting room, one person said that he is
A. K. Saha, MP, and he signed the visitors book. Actually,
he is not the MP. The identity card with photograph
which he had, must be forged”

Shri Dutta said that he had not lodged that complaint with the
GRPS, Asansol,

Then a Tru Copy* of the written complaint (See Appendix
'1X), partly in Bengali which had been entered in the General Diary
of the Government Railway Police Station, Asansol, as entry No.
1396, was shown to Shri Dutta. Shri Dutta denied having lodged
that complaint. He stated that what he had given in writing, after
the occurrénce of the incident involving Shri Saha, was that Shri
A. K. Saha, MP, was asked to show his identity card but he had re-
fused. In reply to repeated questions, Shri Dutta reiterated that
he had not given that complaint in writing and fHat those were not

the contents of his writing.

When asked whether he thought that the Railway officials had
forged his statement, Shri Dutta replied: “I cannot say (That which
I have not given in writing how should I say that I have given)®".

When Shri Dutta was questioned about his statement?* in the
‘Court, he said:

“At the Court....I told the same thing, what had happened,
that the MP was asked to show his identity card and he

refused.”

28. Thus, Shri Krishna Kanta Dutta, in his oral evidence before
the Committee, totally denied having made the written complaint
against Shri A. K. Saha, MP, in the language which the Railway
and Police Officials had conveyed to the Committee in their evi-

dence earlier.

24Duly attested by Shri A. Bhattacharjee, Officer-in-charge, GRPS,
Asansol, and furnished to the Committee on 20-6-1973,

" 95Translated from Hindi. : .
26An English translation of the Statement of Shri K. K. Dutta in the
Court of Sub-Divisional Judicial Magistrate, Asansol, under Section 342 of
the Criminal Procedure Code in the case of State Vs. Krlg__hna Kanta Dutta
under Section 182 Indian Penal Code is at Appendix X.
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29. The Committee felt that the case had assumed a serious di--
mension as a result of Shri Dutta’s evidence before the Committee
because it seemed that either the Railway officials and the Police
officials had earlier given false evidence before the Committee and
produced a fabricated document befofe them or Shri Dutta had
given false evidence before the Committee by denying the author-
ship of that document,

30. In order to determine the truth in the matter, the Committee
examined again the following persons:

(i) Shri A. Bhattacharjee, Officer-in-charge, GRPS, Asansol;
(ii) Shri A. T. Mahapatra, ASI of GRPS, Asansol; and
(iii) Shri Krishna Kanta Dutta,

31. The Commijtee also called for the following documents:

(i) General Diary of the Government Railway Police, Sta-
tion, Asansol, relating to this incident;

(i) Original written complaint lodged by Shri Krishna Kanta

Dutta with the Government Railway Police, Asansol,
wherever it might be;

(ili) Case diary of the Investigating Officer in this case; and

(iv) Complete file in this case in the Court of Sub-Divisional
Judicial Magistrate, Asansol,

(4) Evidence of Shri K. K. Basu, Deputy Secretary (Judicial
Department), Government of West Bengal

32, Shri K. K. Basu, Deputy Secretary (Judicial Department),
Government of West Bengal, Calcutta, appeared before the Com-
mittee and produced the original case file in the Court of the Sub-
Bivisional Judicial Magistrate, Asansol. Shri K. K. Basu deposed
before the Committee that the original complaint made and signed
by Shri Krishna Kanta Dutta with the GRPS, Asansol, against Shri
Ajit Kumar Saha, MP, was not there in the aforesaid file and that
the Government of West Bengal would take up the matter through
the Calcutta High Court regarding that document not being avail-
able in that file,

o= —
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Shri K. K. Basu also stated in his evidence before the Commit-
tee inter alia as follows:

“In find from the judgement?’ that the case started on a com-
plaint which was recorded in the GD entry and the Ma-
s gistrate started the case on that entry. But the original
entry is not there in the record...I find that the original
(First Information Report) is not there; a copy Is record-

ed there”.

Asked whether the accused (Shri Krishna Kanta Dutta) made a
statement in the Court, Shri K. K. Basu stated in his evidence be-
fore the Committee that “He was examined and he did not say, ‘it
is not the complaint which he filed’” In reply to a question whe-
ther Shri Ajit Kumar Saha, MP, was examined as a witness in the
Court, Shri K. K. Basu stated that “He was not examined as a wit-
ness”,

(5) Re-examination of some witnesses

33. Shri A. Bhattacharjee, Officer-in-charge, GRPS, Asansol, who\
was called again before the Committee, produced the General Diary of
the Government Railway Police Station, Asansol, containing the rele-
vant entries?® of the case. Shri Bhattacharjee stated before the
Committee that the original complaint filed by Shri Krishna Kanta
Dutta with the GRPS, Asansol, was sent to the Sub-Divisional Judi-
cia] Magistrate, Asansol, with the Challan papers through a messen-
ger and the messenger got the signature of an officer of the Court
who received those papers. Shri Bhattacharjee read out to the
Committee the following English version (original being partly in
Bengali) of the relevant entry (No. 1396) in the General Diary about
the complaint of Shri Krishna Kanta Dutta:

“A person is there in the 1st Class waiting room who is giv-
ing himself out as Shri A, K. Saha, MP, and he has sign-
ed the visiting book as such. In fact, he is not an MP
and the identity card with photograph which he produc-
ed must be forged”.

When Shri Bhattacharjee was asked whether he knew that
"Shri Krishna Kanta Dutta had denied having filed the above written
complaint attributed to him, he replied: “I do not know....I
.examined him on the very day he submitted his report. During my
.examination he did not deny it”.

e —————— e e e s e e e

2TJudgement of the Sub-Divisional Judicial Magistnte Asansol, tn the
case of State Vs. Krishna Kanta Dutta under Section 183 IPC. (See Appen-
dix XI).

28See Appendix XII.
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34. Shri A. T. Mahapatra, ASI of GRPS, Asansol, who was also
examined by the Committee again stated that Shri Krishna Kanta
Dutta had lodged a written complaint on 29-6-1972 and added

that—

“He (Shri Dutta) himself had written his report. The original
report which was submitted by him was also signed by
him...the original document was also sent to the Court
by my officer through the court Inspector, Asansol”.

Shri Mahapatra was shown the relevant entry (No. 1396) in the
General Diary and asked to confirm whether that bore his signature..
Shri Mahapatra said: “This is mine”.

35. Shri Krishna Kanta Dutta, who was also examined by the
Committee again on oath stated:

“I made a statement before the Police. I only said that the
identity card was asked for and that was not produced.
That statement was given in writing after the occurrence,
I signed that.”

In reply to a question whether he was shown by the Magistrate
during his trial his own origina]l written statement which he had
submitted to the Railway Police at Asansol, Shri Dutta replied in.
the negative.

IV. Findings of the Committee

36. The Committee find that the entire episode 'involving Shri
A. K. Saha, M.P,, started with the oral report of a waiting room
bearer to the Head Ticket Collector (Shri D. B. Banerjee) of the
Asansol Rajlway Station that one of the passengers in the 1st Class
waiting room was complaining that a person sitting in the waiting
room who was calling himself A. K. Saha, M.P., was not holding
the identity card, the number of which he had reeorded in the
waiting room register. The Head Ticket Collector, Shri D. B.
Banerjee, then took Shri R. N. Chowdhuri, one of the Senior
T. T. Es. along with him and went to the 1st Class waiting room
where Shri A. K. Saha, M.P.,, was sitting. Meanwhile, he also
called two other Ticket Collectors, Sarvashri B. D. Singh and
Upkar Singh, and asked them to wait outside the waiting room.

Thus, four Railway officials went together to check the identity
card of Shri A. K. Saha, M.P. According to the concerned Railway
officials, Shri Saha showed them his identity card immediately.
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But checking of Shri A. K. Saha’s identity card was done by Shri
B. D. Singh, the Head Ticket Collector, for the second time, although
he had seen the identity card on the first occasion and he was
satisfled with the bonafides of Shri A. K. Saha as an M.P. The
reason given to the Committee for making the second checking that
Shri Saha was booked to travel on a previous day does not appear
to be convincing and the second checking by Shri D. B. Banerjee
seems to be unwarranted and uncalled for.

37. While the first checking of Shri Saha’s identity card by Shri
R. N. Chowdhuri, T. T. E. and Sarvashri B. D. Singh and Upkar
Singh, Ticket Collectors may have been justified, the Committee
feel that Shri D. B. Banerjee, Head Ticket Collector, Asansol, did
not act judiciously or with a sense of responsibility in checking Shri
Saha’s identity card again, particularly when he knew that a
Member of Parliament was involved in the matter.

The Committee observed that the concerned Railway officials
acted in a hasty and unusual manner as no effort was made by
them to contact the original complainant, Shri Krishna Kanta
Dutta, referred to by the waiting room bearer. No convincing
reason has been given to the Committee why in the initial checking
four Railway officials went together to check the identity card of
Shri Saha.

38. The concerned officials of the Government Railway Police,
Asansol, swung into action on an alleged written complaint filed
by Shri Krishna Kanta Dutta to the effect that the person who was
giving his name as Shri Ajit Kumar Saha, M.P., was not actually an
M.P. and that the identity card he was carrying was a forged one,
The Committee find that Shri A. T. Mahapatra, ASI, G.R.P.S., who
was on duty at the Police Station and received the said written
complaint from Shri K. K. Dutta, straightaway went to the 1st
Class waliting room to check the bonafides of Shri Ajit Kumer
Saha, M.P., without caring to find out the locus standi of the com-
plainant or to verify the substance of the complaint either from
the concerned Railway officials or from the relevant register in the
waiting room or from the bearer of the waiting room. In thisg
connection, Shri Mahapatra stated during his evidence before the
Committee that “I believed the complaint to be genuine...... and
there was not much scope for investigating further about the
complaint lodged”. It seems that he did not give any thought to
the fact that a Member of Parliament was involved in the matter
and that he should proceed with discretion.
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39. Shri S. Banerjee, Second Officer, G.RP.S., Asansol; who
went to Shri A. K. Saha in the 1st Class waiting room also failed
‘to take the abowve-mentioned mecessary steps and went to Shri
A. K. Saha with rather undue haste without first ascertaining the
factual basis of the complaint. Like Shri A. T. Mahapatra, Shri
Banerjee also did not take any steps to hold back shri Krishna
Kanta Dutta, the complainant. at the Police Station or keep him
under some kind of surveillarce Shri Banerjee’s behaviour with
Shri Saha was also most reprehensible and thorqughly unworthy
of a responsible Police Officer as he seems to have brandished his
revolver for his identity of being a Police officer when Shri Saha
asked him about his identity. He also took Shri Saha to the Police
Station presumably to show his authority.

40. Similarly, Shri A. Bhattacharjee, Officer-in-charge, G.R.P.S,,
Asansol, does not appear to have acted with sufficient discretion
‘while dealing with Shri A, K. Saha’s case.

41. Thus, the Committee find that the concerned Police officers
acted in an indiscreet and high-handéd manner when they pro-
ceeded against Shri A. K. Saha, M.P.,, on the basis of a frivolous
complaint. Their conduct caused harassment and humiliation to
Shri A. K. Saha, M.P. The concerned officials failed to give any
valid and convincing reason or explanation for their rather extra-

ordinary conduct in dealing with the case involving Shri A. K. Saha,
M.P.

42. In so far as Shri Krishna Kanta Dutta is concerned, he
-dznied before the Committee having filed the written complaint with
the Government Raitway Police authorities in the language in which
the Police officials recorded it in the General Diary of the Police
‘Station and conveyed it to the Committee. However, the Com-
mittee have gone into the matter at some length and are of the opi-
nion that the evidence given by Shri Dutta before the Committee
-on this point is false. The Committee have reasons to believe from
the evidence before them that Shri K. K. Dutta did file the impugn-
ed report with the Police and in the language in which it has been
recorded in the General Diary of the Police and conveyed to the
Committee by the concerned Police officers although the original
hand-written complaint of Shri Dutta is not now available even in

the relevant case file of the Court of the Sub-Divisional Judicial
Magistrate, Asansol.

The Committee consider that an entry (No. 1398) in the General
Diary of the Government Railway Police Station, Asansol, is
worthy of due weightage and can be relied upon, as this General
Dairy, which is a contemporaneous record, is maintainéd in the
‘normal course of business.



29

The Committee would, however, like to record their regret and
amgzement that the original written complaint of Shri K. K. Dutta,
which was the basis of his prosecution under Section 182 LP.C. in
the Court of the Sub-Divisional Judicia] Magistrate, Asansol, should
have been missing from the Court file of the case. The Committee
hope that the Government would make a thorough probe into this
matter, as promised to the Committee by the Deputy Secretary of
the Government of West Bengal during his evidénce before the

Committee, and take suitable action against the persons responsi-
ble therefor.

43. While the Committee do not wish to go into the motives of
Shri K. K. Dutta in filling such a complaint with the G.R.P.S,,
Asansol, they note the statement made by Shri A. Bhattacharjee,
the Officer-in-charge, G.R.P.S., Asansol, in his evidence before the.
Committee: “I think, Mr. Dutta wanted to harass him (Shri Saha)”.

Thus Shri Dutta was the prime mover in the whole episode
which led to the harassment of Shri A. K. Saha, M.P., at the hands
of the Railway and Police officials.

44. Thus the Committee find that firstly Shri Krishna Kanta
Dutta deliberately made a false complaint to the Railway officials
and the G.R.P.S., Asansol, to cause harassment to Shri Ajit Kumar
Saha, M.P. Secondly, he deliberately gave false evidence before
this Committee by saying that he did not file the impugned com-
plaint with the G.R.P.S., Asansol, on the 28th June, 1972.

45. In this connection, the Committee have taken note of the
fact that Shri K. K. Dutta was acquitted by the Sub-Divisional
Judicial Magistrate, Asansol, of the charge against him ‘under
Section 182 of the Indian Penal Code for giving false information to
the Policd against Shri A. K. Saha, M.P. The Committee find that
the learned. Magistrate, while acquitting Shri K. K. Dutta of the
charge against him, has stated in his judgement?®’:—

‘Learned A.P.P. has very frankly and fairly conceded that the
accused Krishna Kanta Dutta had no motive and there
is np evidence against him in this respect—Prosecution
has also failed to prove that the allegations made by the
‘accused 'in G.D. entry were false to his knowledge or at
any rate, he did not believe them to be true at the time
when he made these allegations’.

_WSee Appendix-XIL
2216 LS—3.
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The Committee do not wish to comment on the judgement of
the learned Magistrate. However, the Committee find that although
Shri A. K. Saha, M.P., was the most material witness in this case,
the Prosecution did not examine him before the Court.

The Committee have carefully considered the question whether
they may find"Shri K. K. Dutta guilty of breach of privilege when
he has been acquitted by a Court on a criminal charge based on
the facts involved in this case. The Committee are of the view that
decision by a Court in respect of a criminal offence is no bar to the
jurisdiction of the House to punish an offender if those facts con-
stitute a breach of privilege or contempt of the House.

46. The Committee, after careful consideration of the entire
written and oral evidence before them and all other relevant
material placed before them, have come to the conclusion that un-
provoked and unwarranted harassment was caused to Shri Ajit
Kumar Saha, M.P., at the Asansol Railway Station on the 29th June,
1972, while he was coming to Delhi to attend a sitting of a Parlia-
mentary Committee, namely, the Joint Committee on the Untouch-
ability (Offences) Amendment and Miscellaneous Provisions Bill,
1972, by the concerned Railway and Police officers and by Shri
Krishna Kanta Dutta, who had filed a false written complaint with
the Government Railway Police Station, Asansol, against Shri Ajit
Kumar Saha, M.P.,, on that date.

47. The Committee are of the view that checking of the identity
card of Shri Ajit Kumar Saha in the waiting room of the Asansol
Railway Station was understandable for the first time but the
concerned Railway officers and the Government Railway Policer
Officers by making repeated checks of his identity card and taking
him to the Police Station for interrogation had deliberately caused
harassment to Shri Ajit Kumar Saha, M.P. This conduct on the
part of the concerned Officers is reprehensible and a breach of
privilege and contempt of the House.

48. The Committee are of the opinion that Shri Krishna Kanta
Dutta has also committed a breach of privilege and contempt of
the House as it was his false complaint to the officials of the Rail-
way and GRPS, Asansol, which led to the harassment and ill-
treatment of Shri Ajit Kumar Saha, M.P.  while he was on his way
to Delhi to attend a sitting of a Parliamentary Committee. Shrj
Krishna Kanta Dutta has further committed a breéach of privilege
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and contempt of the House by giving false evidence before the
Committee when he denied before the Committee having made the
impugned written complaint against Shri Ajit Kumar Saha, M.P.,
as entered in the General Diary of the Government Railway Police
Station, Asansol, on the 29th June, 1972,

V. Recommendations of the Committee

49. The Committee express their displeasure on the conduct of
the concerned Railway and Police officers and recommend that
suitable Departmental action be taken by the Government against
them and reported to the House as early as possible.

50. In regard to Shri Krishna Kanta Dutta, the Committee are
of the view that they need not recommend any specific punishment
for him but leave it to the House to award suitable punishm-nt to
him.

N. K. P. SALVE,

Dated the 27th December, 1975 Chairman,
Committee. of Privileges.
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Note by Shri M. C. Daga

I feel it my moral duty to put up my this dissenting note after
a very careful and thoughtful consideration of the whole matter.
My firm opinion is that Shri Krishna Kanta Dutta cannot be held
guilty for breach of privilege. No iota of evidence is on record.
Even the Hon. Member Shri Ajit Kumar Saha has not been exa-
mined regarding Shri Krishna Kanta Dutta in detail. The Com-
mittee might as a whole has depended upon the general police
diary which in the eye of law has no evidentiary value. This piece
of evidence in this particular case is nothing. The original F.LR.
which was lodged by Shri Krishna Kanta Dutta has not been pro-
duced. It is said that it has been lost. Hence the presumption will
be in favour of Shri Krishna Kanta Dutta. On the contrary, this
false evidence has been created by the police agency against an
innocent citizen Shri Krishna Kanta Dutta. If any man of common
sense goes through the whole statement of Shri Krishna Kanta
Dutta he will find out that he has not written the alleged report
mentioned in the general diary. The contents of the report as
alleged by the police are as follows:

To
The O/C Asansol, G.R.P.S.

Dear Sir,

[In I Class waiting room one person said that he is A. K.
Saha, M.P. and he signed the visiting book. Actually
he is not an M.P. The identity card with photograph
which he possesses must be forged.]

Sd/- Krishna Kanta Dutta
20-6-72

I noted the fact in G. D. and informed O/C in his quarter for
verification of the same.

Sd/- A. T. Mahapatra,
AS.IL

This above entry of the general diary maintained by G.R.P.S.
does not contain the signature of Shri Krishna Kanta Dutta.
Second thing which I want to stress is the Report which is alleged
to be found lodged by Shri Krishna Kanta Dutta is improbable and
against human conduct. If one takes a little pain and tries to under-
stand the line which is alleged in the Report i.e. ‘identity card with
photograph which he possesses must be forged’ cannot be written
because in the statement which he has déposed before the Com-
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mittee on the 28th January, 1975, the copy of relevant portion of
his evidence is attached* for perusal will support and strengthen

my above mentioned argument. Moreover what he says in his
statement is this:

“I made a statement before the police. I only said that the
identity card was asked for and that was not produced.

That statement was given in writing after the occurrence.
I signed that.”

The most important thing is this that Shri Krishna Kanta Dutta
says that he has written the F.LR. in his own handwriting and that
is in Bengali and what he wrote in Bengali is as translated above.
But the original F.ILR. has been lost, it is not available. When the
original Report written by Shri Krishna Kanta Dutta is not avail-
able, how can this Committee depend upon entry made by the police:
in the general diary? The important aspect through which I want
to take the whole House into confidence is that the poor fellow
Shri Krishna Kanta Dutta was challaned by the police before the
Sub-Divisional Judicial Magistrate, Asansol, under 182, I.P.C., and
the judgement was delivered on 27th May, 1874 and the accused
was acquitted under Section 245, Cr. P. C. No appeal or revision
has been ever filed against this judgement of the Sub-Divisional
Judicial Magistrate. Sub-Divisional Judicial Magistrate has not even
shown Shri Krishna Kanta Dutta the original Report. Besides that
the copy of the original F.IR. is sent to Superintendent of Police
and also to the original Court, neither the Superintendent of Police
has been examined by the Committee nor the presiding officer of the
Court.

In this connection, I will request the Hon. Members of the august
House to look into the statement of Deputy Secretary, Government
of West Bengal, Shri K. K. Basu, who said in his statement** which
was recorded on the 26th February, 1975, which is that the original
entry is not available and the Government is making a search of it.
Complete four years have passed, the original documént has not
been produced. Hence adverse inference will be drawn against the
prosecution.

Hence innocent Shri Krishna Kanta Dutta canno{ be punished
because of the general diary maintained by the police which does
not contain even the signature of Shri Krishna Kanta Dutta. Not
only this in order to support my argument I will like to quote the
Report submittell by the Executive Magistrate 1st Class, Asansol,

*See pages 171—188 of the Report.
**See pages 183—186 of the Regort.
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apd also the Report submitted by the General Manager, Eastern
Railway. These both Officers have not examined  Shri- Krishna
Kanta Dutta, nor the copy of that Report F.LLR. wag submitted along
with this Report. This all shows that this mischievous police
officer and other railway employees in order to protect themselves
made this poor fellow Shri Krishna Kanta Dutta scape goat. For
the time being presume that Shri Krishna Kanta Dutta lodged the
alleged report but from his statement it is clear that ke never talked
with Shri Ajit Kumar Saha neither he did anything to prevent him
or performing his duty, nor Shri Ajit Kumar Saha has said any-
thing about Shri Krishna Kanta Dutta, how can this fellow be
punished under breach of privilege.

Hence for justice and equity sake Shri Krishna Kanta Dutta
should not be punished. I would request the Honourable Members
to kindly go through all the statements of the witnesses recorded
by the Committee before taking any decision. Moreover, I will
request that Shri Krishna Kanta Dutta cannot be punished, unless
the Waiting Room bearer of Asansol Railway Station, the Assis-
tant Station Master on duty and Superintendent of Police and the
Presiding Officer are also examined.

New Delhi;
The 6th January, 1976.
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Note by Shri Erasmo de Sequeira

I fully agree with the Committee that the subject matter of this
Report would constitute a breach of privilege and contempt in
norma] times. However at the prasent juncture, when matters
have reached such a sorry pass, that the President has seen fit, in
his wisdom, to remove by Ordinance, the protection that Parliament
saw fit to give to the publication of its proceedings by Law, and the
Chief Censor of the Government insists that no geport of the proceed-
ings of Parliament be published in the press without his prior written
permission, I find it difficult to concede that we have a Parhame'lt
fully alive, leave alone any privilege surviving.

New Delhi; . @
‘The 15th January, 1976. '



MINUTES

I
First Sitting

New Delhi, Friday, the 6th October, 1972

The Committee sat from 10.00 to 11.30 hours.

PRESENT

Shri R. D. Bhandare—Chairman
MEMBERS

. Dr. Henry Austin

. Shri Darbara Singh

. Shri Dinesh Chandra Goswami

. Shri Jagannathrao Joshi

Shri H. N. Mukerjee

. Shri Raj Bahadur

. Shri Vasant Sathe

. Shri R. P. Ulaganambi.

© ® 9D o e N

SECRETARIAT
Shri J. R. Kapur—Under Secretary.
* ] ] . L]

3. The Committee decided to consider the question of privilege
raised by Shri Ajit Kumar Saha, M.P., regarding the alleged harass-
ment and ijll-treatment meted out to him by certain Railway staff,
police and others at Asansol Railway Station on the 28th June,
1972, at their next sitting.

1) L N L [ ] "

The Committee then adjourned.

***Paras 2 and 4 relate to other cases and have accordingly been
omitted.

36
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I
Second Sitting

New Delhi, Wednesday, the 13th December, 1972

The Committee sat from 15.30 to 16.00 hours.
PRESENT
Shri R. D. Bhandare—Chairman

MEMBERS
. Shri Somnath Chatterjee
. Shri Dinesh Chandra Goswami
. Shri Raj Bahadur :
. Shri Vasant Sathe
. Shri Satyendra Narayan Sinha
. Shri R. P. Ulaganambi.

3 O T w N

SECRETARIAT
Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

* L] L] L] *

5. The Cor mittee, then, considered the question of privilege
raised by Shri Ajit Kumar Saha, M.P., regarding the alleged harass-
Jnent and ill-treatment meted out to him by certain Railway staff,
police and others at Asansol Railway Station on the 29th June, 1972.

The Committee decided to hear Shri Ajit Kumar Saha, M.P.,
who had raised this matter in the House, on the 24th January, 1973.

- » L] * L)

The Committee then adjourned.

m
Third Sitting
New Delhi, Wednesday, the 24th January, 1973

The Committee sat from 15.00 to 15.50 hours.

se*Paras 2—4 and 6 relate to other cases and have accordingly been
omitted.
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PRESENT

Shri R. D. Bhandare—Chairman
MemMBERS

Dr. Henry Austin

. Shri H. K. L. Bhagat

. Shri Darbara Singh

. Shri Jagannathrao Joshi

. Shri Nihar Laskar

. Shri H. N. Mukerjee

. Shri Raj Bahadur

Shri Vasant Sathe

10. Dr. Shankar Dayal Sharma

pmqmw.g.wp

11. Shri Satyendra Narayan Sinha
12. Shri R. P. Ulaganambi.
SECRETARIAT
Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

) . . ] * »

4. The Committee then took up consideration of the question of
privilege raised by Shri Ajit Kumar Saha, M.P., regarding the
alleged harassment and ill-treatment meted out to him by certain
‘Rallway staft, police and others at Asansol Railway Station on the

28th June, 1972.

The Chairman informed the Committee that he had received a
letter dated the 29th December, 1972, from Shri Ajit Kumar Saha,
M.P., in which he had stated that he was unable to attend that
sitting of the Committee due to his previous engagements and had
requested fixation of another date on or after the 15th February,
1973 to hear him. The Committee decided to accede to his request.

The Committee then adjourned.

_***Paras -é and 3 relate to other cases and have accordingly been
omitted, '
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Fourth Sittin‘ IR
New Delhi, Tuesday, the 13th March, 1973

The Committee sat from 15.30 to 16.15 hours.

PRESENT
Dr. Henry Austin—Chairman

MEMBERS
2. Shri H. K. L. Bhagat
3. Shri Somnath Chatterjee
4, Shri Dinesh Chandra Goswami
5. Shri H. N. Mukerjee.

Shri Dev Kanta Borooah, Minister of Petroleum and Chemlca&a,
was also present.

SECRETARIAT
Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

" » ] ] *

5. The Committee then took up further consideration of the
question of privilege raised by Shri Ajit Kumar Saha, M.P., regard-
ing the alleged harassment and ill-treatment meted out to him by
certain Railway staff, police and others at Asansol Railway station
on the 29th June, 1972.

The Committee decided that Shri Ajit Kumar Saha, M.P., might
be requested to appear before the Committee for oral evidence on
the 19th April, 1973.

[ ] * [ ] [ ] L J

The Committee then adjourned.

\'4
Fifth Sitting
New Delhi, Thursday, the 19th April, 1973

The Committee sat from 15.00 to 17.05 hours.

e*¢Pyris 2—4 and 6 relate to other clsec and hlve accordingly been
omitted.
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PRESENT
Dr. Henry Austin—Chairman

MEeMBERS

2. Shri Somnath Chatterjee
3. Shri Darbara Singh

4. Shri Jagannathrao Joshi

5. Shri Vasant Sathe

6. Shri Satyendra Narayan Sinha.

SECRETARIAT
Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary. !

* * * * »

9. The Committee then took up further consideration of the
question of privilege raised by Shri A. K. Saha, M.P. regarding the
alleged harassment and ill-treatment meted out to him by certain
railway staff, police and others at Asansol Railway Station on the
29th June, 1972.

The Committee decided to defer the oral examination of Shri A.
K. Saha, M.P,, to the 9th May, 1973.

10. The Committee then adjourned to meet again on Wedhesday,
the 9th May, 1973, at 15.00 hours.

A%
Sixth Sitting
New Delhi, Wednesday, the 9th May, 1973

————

The Committee sat from 15.00 to-16.45 hours.
PRESENT
Dr. Henry Austin—-Chairrr;an
MEMBERS

2. Shri Somnath Chatterjee
3. Shri Dinesh Chandra Goswami

e*sParas 2—8 relate to other cases and have accordingly been -omitted
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4. Shri Jagannathrao Joshi
5. Shri B. P. Maurya
6. Shri Vasant Sathe
7. Shri Satyendra Narayan Sinha.

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

* - * L L
BT )

5. The Committee then took up further consideration of the
question of privilege raised by Shri Ajit Kumar Saha, M.P., regard-
ing the alleged harassment and ill-trcatment meted out to him by
certain Railway staff, police and others at Asansol Railway Station
on the 29th June, 1972. The Committee decided that Shri A. K.
Saha, M.P., might be requested to appear before the Committee for
oral examination on Friday, the 11th May, 1973, at 9.30 hours.

The Committee then adjourned.
L L * L .

v
Seventh Sitting
New Delhi, Friday, the 11th May, 1073

-The Committee sat from 9.30 to 10.15 hours.
PRESENT

Dr. Henry Austin—Chairman v
MEMBERS

2. Shri Somnath Chatterjee

3. Shri Darbara Singh 1~

4. Shri B. P. Maurya ... .
5. Shri Vasant Sathe

6. Dr. Shankar Dayal Sharma
7. Shri Satyendra Narayan Sinha

R

) .

. ‘"Puas 2—4 relate to other cases und hlve tceordingly been omlttod.
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SECRETARIAT '

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

WITNESS
Shri A. K. Saha, M.P.

2. The Committee took up consideration, of the gquestion of
privilege raised by Shri A. K. Saha, M.P., regarding the alleged
harassment and ill-treatment meted out to him by certain railway

staff, police and others at Asansol Railway Station on the 29th
June, 1972,

3. Shri Ajit Kumar Saha, M.P., was called in and examined by
the Committee. (Verbatim record was kept).

(The witness then withdrew).

4. The Committee then deliberated on the matter and decided
that, in the first instance, the following persons, named by Shri A.
K. Saha, as having ill-treated and caused obstruction to him, might
be asked to appear before the Committee in person for oral exami-
nation, at their sitting to be held on the 16th June, 1973: —

(1) Shri R. N. Chowdhuri, Senior Ticket Collector;

(2) Shri B. D. Singh, Ticket Collector;

(3) Shri D. B. Banerjee, Head Ticket Collector;

(4) Shri A. T. Mahapatra, ASI of GRPS, Asansol;

(5) Shri S. Banerjee, Second Officer. GRPS, Asansol; and
(6) Shri A. Bhattacharya, Officer-in-charge, GRPS, Asansol.

L] L] - * L]

6. The Committee then adjourned to meet again on Wednesday,
the 16th May, 1973, at 15.00 hours.

Vil

Eighth Sitting
New Delhi, Wednesday, the 16th May, 1973

The Committee sat from 15.00 to 16.00 hours.

ee*Para 5 relates to another case and has accordingly been omitted,
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T PRESENT

Dr. Henry Austin—Chairman

MEMBERS

. Shri Darbara Singh

Shri Dinesh Chandra Goswami
. Shri Nihar Lasgkar

Shri H. N. Mukerjee

Shri Vasant Sathe

. Dr. Shankar Dayal Sharma

. Shri Satyendra Narayan Sinha.

SECRETARIAT

O N U wN

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

* *® *® * L J

3. The Committee then considered the question of examination
of witnesses in connection with the question of privilege regarding
the alleged harassment and ill-treatment meted out to Shri Ajit
Kumar Saha, M.P., by certain Railway staff, police and others at
Asansol Railway Station on the 29th June, 1972.

The Committee directed that the concerned witnesses be asked
to appear before the Committee on th 19th June, 1973 (instead of
on the 16th June, 1873, as decided earlier).

® * * *

The Committee then adjourned.

x
Ninth Sitting
New Delki, Tuesday, the 19th June, 1973

The Committee sat from 11.00 to 13.25 hours and again from
15.00 to 17.00 hours.

***Paras 2, 4 and 5 relate to other cases and have accordingly beem
omitted.
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PRESENT
Dr. Henry Austin—Chairman

MEMBERS
. Shri H. K. L. Bhagat
Shri Somnath Chatterjee
Shri Darbara Singh
Shri Nihar Laskar
Shri H. N. Mukerjee
. Shri Vasant Sathe
. Dr. Shankar Dayal Sharma !
. Shri Atal Bihari Vajpayee.

© ® NS U W

SECRETARIAT
Shri J. R. Kapur—Under Secretary.
WITNESSES

1. Shri D. B. Banerjee, Head Ticket Collector, Asansol,
2. Shri R. N. Chowdhuri, Senior Ticket Collector, Asunsol.
3. Shri B. D. Singh, Ticket Collector, Asansol.

4. Shri S. Banerjee, Second Officer, GRPS, Asansol.

2. The Committee took up further consideration of the question
of privilege raised by Shri Ajit Kumar Saha, M.P. regarding the
alleged harassment and ill-treatment meted out to him By certain

railway staff, police and others at Asansol Railway Station on the
29th June, 1972,

3. Shri B. D. Banerjee, Head Ticket Collector, Asansol, was call-

ed in and examined by the Committee on oath (Verbatim record

was kept). |

-

(The witness then withdrew).

4. Shri R. N. Chowdhuri, Senior Ticket Collector, Asansol, was

then called in and examined by the Committee on oath (verbatim
“Yecord was kept).

(The witness then withdrew).

(The Committee then adjourned at 13.25 hours ahd reassembled
at 15.00 houvs).



5. Shri B. D. Singh, Ticket Collector, Asansol, was then called

in and examined by the Committee on oath (Verbatim: record was
kept),

.

(The witness then withdrew).

6. Shri S. Banerjee, Second Officcr, GRPS, Asangol was thén

called in and examined by the Committee on oath (Verbatim record
was kept).

(The witness then withdrew).

7. The Committee decided to continue their examination of the
remaining witnesses on the 20th June, 1973.

(The witness then withdrew).

X
Tenth Sitting
New Delhi, Wednesday, the 20th June, 1973
The Committee sat from 10.00 to 13.45 hours.
PRESENT
Dr. Henry Austin—Chairman
| MEMBERS

.2. Shri H. K. L. Bhagat

8. Shri Somnath Chatterjee
4. Shri Darbara Singh

§. Shri Nihar Laskar

8. Shri H, N. Mukerjee

7. Dr. Shankar Dayal Sharma
8. Shri R. P. Ulaganambi

9. Shri Atal Bihari Vajpayee

SECRETARIAT
Shri J. R. Kapur—Under Secretary.
WrTNESSES
1. Shri A. T. Mahapatra, ASI of G.R.P.S. Asansol.

2. Shri A. Bhattacharya, Officer-incharge, G.R.P.S., Asansol
2216 LS—4.
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2. The Committee took up further consideration of the question
of privilege raised by Shri Ajit Kumar Saha, M.P., regarding the
alleged harassment and ill-treatment meted out to him by certain

railway staff, police and others at Asansol Railway Station on the
20th June, 1972.

3. Shri A. T. Mahapatra, ASI of G.R.P.S., Asansol, was called in
and examined By the Committee on oath (Verbatim record was
kept).

(The witness then withdrew)

4. Shri A. Bhattacharya, Officer-in-charge, G.R.P.S., Asansol, was.
then called in and examined by the Committee on oath. (Verbatim
record was kept). ,

(The witness then withdrew)
6. The Committee then deliberated on the matter.

6. Shri A. Bhattacharya, Officer-in-charge, G.R.P.S., Asansol,
was again called in and examined by the Committee on oath. Shri
Bhattacharya also produced the General Diary of G.R.P.S.,
Asansol, and read out the relevant entries relating to the case as
directed by the Committee (Verbatim record of the evidence was
kept).

(The witness then withdrew)

7. The Committee directed that the Ministry of Railways might
be asked to obtain and furnish to the Committee a statement of
8hri K. N. Ganguly, Assistant Station Master, Asansol, regarding the
complaint made to him by Shri A. K. Saha, M.P., and the action
taken by him on that complaint.

The Committee also directed that the Ministry of Home Affairs
and the Ministry of Railways might be asked to furnish to the Com-
mittee copies of the statements made by the concerned railway
officials and officers of G.R.P.S.,, Asansol, before the Executive
Magistrate, 1st Class, Asansol, and before the railway authorities

who had held an enquiry in connection with the complaint of Shri
A. K. Saha, MP.

The Committee decided that the question of calling Shri K. K.
Dutta (On whose complaint the railway officials and officers of
G.R.P.S., Asansol, had checked the Identity Card of Shri A. K.

Saha, M.P.), might be considered at a sitting when the Minister of
Law might be present.
] [ ] [ ] * L]

The Committee then adjourned.

¢%*Parag 8—10 relate to other cases ar;& have accordingly been
qnitted.
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X1
Eleventh S'tting

New Delhi, Thursday, the 9th August, 1973
The Committee sat from 16.00 to 17.10 hours.

PRESENT
Dr. Henry Austin—Chairman
MEeMBERS
2. Shri Somnath Chatterjee
3. Shri B. P. Maurya
4 Shri H. N. Mukerjee
5. Shri Maddi Sudarsanam
6. Shri Atal Bihari Vajpayee.

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

] * ® » [ ]

3. The Committee then took up further consideration of the ques-
tion of privilege raised by Shri Ajit Kumar Saha, M.P., regarding
the alleged harassment and ill-treatment meted out to him by cer-
tain Railway staff, police and others at Asansol Railway Station on
the 29th June, 1972.

The Committee took a grave view of the reprehensible conduct
of the concerned railway officials and GRPS officers in harassing
Shri Ajit Kumar Saha, by making repeated checks of his identity
card and taking him to the police station for interrogation. The
Committee decided to express their displeasure on their conduct and
desired that suitable departmental action be taken by the Govern-
ment against them.

As regard Shri K. K. Dutta, on whose alleged false information,
the railway and police officials had acted, and against whom a case
in that connection was pending in a court of law, the Committee
decided to consider the matter further at a sitting when the Minister
of Law, Justice and Company Affairs would also be present.

* * * - *

The Committee then adjourned.

- —_—

. %**Parag 2 and 4—7 relate to other cases and have accordingly been
omitted.
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XII

Twelfth Sitting

New Delhi, Wednesday, the 12th September, 1973

The Committee sat from 16.00 to 17.15 hours.

PRESENT

Dr. Henry Austin—Chairman

MEMBERS
. Shri H. K. L. Bhagat
. Shri Somnath Chatterjee
. Shri Darbara Singh
. Shri H. R. Gokhale
Shri Nihar Laskar
. Shri B. P. Maurya
. Shri H. N. Mukerjee
. Shri K. Raghuramaiah
Shri Vasant Sathe
.'Dr. Shankar Dayal Sharma
Shri Maddi Sudarsanam.

Se o0 s W8

b
[

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

¢ L) L] * .

4. The Committee deferred to their subsequent sitting, further

consideration of the question of privilege regarding the alleged
harassment and ill-treatment meted out to Shri Ajit Kumar Saha,

M.P., by certain Railway staff, police and others at Asansol Railway
station on the 29th June, 1972.

L . [ ] ]

The Committee then adjourned.

"“Pafns 2,3, 5 and 6 relate to other cascg and have accordingly be.'
omitted. ‘
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X111
Thirteenth Sitling

New Delhi, Wednesday, the 3lst October, 1973

The Committee sat from 11.0 to 13.00 hours.
PRESENT

Dr. Henry Austin—Chairman
MEMBERS

Shri H. K. L. Bhagat

Shri Somnath Chatterjee

. Shri H. R. Gokhale

Shri B. P. Maurya

Shri H. N. Mukerjee

Shri K. Raghuramaiah

. Dr, Shankar Dayal Sharma

. Shri Maddi Sudarsanam

. Shri Atal Bihari Vajpayee.

© P NSO N

—
o

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
. . . ‘.

-
-

3. The Committee then took up further consideration of the ques-
tion of privilege raised by Shri Ajit Kumar Saha, M.P., regarding
the alleged harassment and ill-treatment meted out to him by cer-

tain Railway staff, police and others at Asansol Railway Station on
the 29th June, 1972, ’

The Committee decided that Shri K. K. Dutta who had complain-~
ed to the Railway authorities against Shri A. K. Saha, M.P., might
be called to appear before the Committee in person for oral evidence.

The Committee also desired that the latest position of the case
against Shri K. K. Dutta pending in the Court might be ascertained
from the Ministry of Home Affairs.

L . * ® L]

9. The Committee then adjourned to meet again at 15.30 hours on
the 31st October, 1973,

***Paras 2 and 4—8 relate other cases and have accordingly been
emitted.
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Fourteenth Sitting
New Delhi, Friday, the 25th January, 1974

The Committee sat from 11.00 to 13.00 hours.
PRESENT

Dr. Henry Austin—Chairman
MEMBERS

. Shri H. K. L. Bhagat

. Shri Somnath Chatterjee

. Shri Nihar Laskar

. Shri H. N. Mukerjee

. Shri Vasant Sathe

. Dr. Shankar Dayal Sharma

. Shri Maddi Sudarsanam

. Shri Atal Bihari Vajpayee,
SECRETARIAT

Shri J. R. Kapur—Under Secretary.

L g . » L J L J

4. The Committee then took up further consideration of the
question of privilege raised by Shri A. K. Saha, M.P., regarding the
alleged harassment and ill-treatment meted out to him by certain
Railway staff, police and others at Asansol Railway Station on the
29th June, 1972. In this connection, the Chairman informed the
Committee that Shri K. K. Dutta, who had been called to appear in
person before the Committee for oral examination, had sent a letter
dated the 12th January, 1974, stating inter alia that the criminal
case pending against him in the Court of Sub-Divisional Judicial
Magistrate, Asansol, was expected to be finally disposed of by the
end of March, 1974. Shri Dutta had also mentioned his financial
difficulties in meeting the expenses of his journey to Delhi and
back.

The Committee decided to defer further consideration of the
matter and directed that Shri Dutta be asked to intimate to the
Committce about the position of his case in the Court by the end of
February, 1974.

» * *® [ ]
The Committee then adjourned.

O 090 O b o N

L ]

$+*Paras 2,_3-' and 5 relate to other cases and have accordingly been
omitted.
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XV

Fifteenth Sitting
New Delhi, Monday, the 25th March, 1974

The Committee sat from 16.00 to 17.05 hours,

PRESENT
Dr. Henry Austin—Chairman

MEMBERS

2. Shri H. K. L. Bhagat

3. Shri Darbara Singh

4. Shri H. N. Mukerjee

5. Shri Maddi Sudarsanam

6. Dr. Shankar Dayal Sharma
7. Shri Atal Bihari Vajpayee.

SECRETARIAT
Shri J. R. Kapur—Under Secretary.
» . * -« *

5. The Committee then took up further consideration of the ques-
tion of privilege raised by Shri A. K, Saha, M.P., regarding the
alleged harassment and ill-treatment meted out to him by certain
Railway staff, police and others at Asansol Railway Station on the
29th June, 1972. In this connection, the Chairman informed the
Committee that Shri K. K. Dutta, in a letter dated the 13th March,
1974, had intimated that the examination of the prosecution wit-
nesses in the criminal case against him had almost been completed
and that the examination of the defence witnesses had been fixed
for the 25th April, 1974, and that it was anticipated that the evidence,
arguments and the judgement would take about three months’ time.
‘The Committee desired that the progress of that case in the Court
might also be ascertained from the Government of West Bengal.
The Committee decided to await the judgement of the Court in the
criminal case being proceeded against Shri K. K. Dutta,

. * L L L

The Committee then adjourned.

**%Parag 2—4 and 6 relate to other cases and have uccordingly—been
omitted.
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Xvi
Sixteenth Sitting
New Delhi, Monday, the 30th Septembe'r, 1974.

The Committee sat from 11.00 to 13.30 hours.
PRESENT
Dr. Henry Austin—Chairman

MeMBERS

2. Sardar Buta Singh

3. Shri Somnath Chatterjee
4. Shri M. C, Daga

5. Dr. Shankar Dayal Sharma.

SECRETARIAT
Shri J. R. Kapur—Under Secretary
[ [ ] ] [ ] [ ]

5. The Commmittee then took up further consideration of the
question of privilege raised by Shri Ajit Kumar Saha, M.P., regard-
ing the alleged harassment and ill-treatment meted out to him by
certain Railway staff, police and others at Asansol Railway Station
on the 29th June, 1972, The Committee perused the judgement ot
the Sub-Divisional Judicial Magistrate, Asansol, acquitting Shri K,
K. Dutta of the charge under Section 182, Indian Penal Code against
him. The Committee considered the question of calling Shri K. K
Dutta to appear before the Committee and decided to postpone fur-
ther consideration of the matter to a subsequent sitting when the:
Minister of Law, Justice and Company Affairs might also be present..

The Committee then adjourned to meet again on the 1st October,
1974, at 11.00 hours.

***Paras 2—4, 6 and 7 relate to other cases and have accordingly been
emitted.
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Seventeenth Sitting

New Delhi, Tuesday, the 5th November, 1974.

The Committee sat from 11.00 to 13.00 hours.
PRESENT
Dr. Henry Austin—Chairman
MEMBERS

2. Shri M. C. Daga

3. Shri K. G. Deshmukh

4. Shri Chintamani Panigrahi
5. Shri Maddi Sudarsanam

6. Shri G. Viswanathan.

SECRETARIAT

Shri Y. Sahai—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

L J L] L J * [ ]

3. The Committee then took up further consideration of the
question of privilege raised by Shri Ajit Kumsr Saha, M.P., regard-
ing the alleged harassment and ill-treatment meted out to him by
certain Railway staff, police and others at Asansol Railway
Station on the 29th June, 1972. After considering the views of the
Minister of Law, Justice and Company Affairs conveyed by him to
the members of the Committee on the 4th November, 1974, the
Committee decided that Shri K. K. Dutta might be directed to

appear before the Committee for oral examination on a date to be
decided later.

] L] ] ] [ ]

- The Committee then adjourned to meet again on the 6th Novs
ember, 1974

***Pamms 2 and 4—8 relate to other cu—e: and have accordingly been
omitted.
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Eighteenth Sitting
New Delhi, Wednesday, the 29th January, 1975

‘The Committee sat from 11.00 to 13.10 hours.
PRESENT
Dr. Henry Austin—Chairman

MEMBERS

2. Shri Somnath Chatterjee

3. Shri M. C. Daga

4. Shri Popatlal M. Joshi

5. Shri Shyamnandan Mishra

6. Shri H. N. Mukerjee

7. Shri Chintamani Panigrahi

8. Shri B. R. Shukla
9. Shri Maddi Sudarsanam.

SECRETARIAT
1. Shri Y. Sahai—Chief Legislative Committee Officer.
2. Shri J. R. Kapur—Senior Legislative Committee Officer.
WiITNESS
Shri Krishng Kanta Dutta, Bankura, West Bengal.

2. The Committee took up further consideration of the question
of privilege raised by Shri Ajit Kumar Saha, M.P., regarding the
alleged harassment and ill-treatment meted out to him by certain
Railway staff, police and others at Ascnsol Railway Station on the
20th June, 1972

3. Shri Krishna Kanta Dutta, at whose written complaint
the Railway and Police staff had allegedly harassed and ill-treated
Shri A. K. Saha, M.P,, at Asanso] Railway Station on the 29th June,
1972, was called in and examined by the Committee on oath.

(Verbatim record was kept).

(The witness then withdrew).
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4. During this examination, Shri K. K. Dutta, dented having
made the written complaint against Shri A. K. S8aha, M.P., in the
language which the Railway and Police Offieers had conveyed to the
‘Committee in their evidence earlier. When a certified copy of the
written complaint stated to have been made by Shri K. K. Dutta te
the Railway Police at Asansol and produced by the Railway Police
Officer before the Committee during his oral evidence sarlier was
shown to Shri Dutta, he denied having made any such complaint to
the Railway Police at Asansol. Shri Dutta stated that he had
given only a written statement to the Railway Police after the occur-
rence of the incident at the instance of the Railway Officials and
Police to the effect that Shri A. K. Saha, M.P., had refused to show
his identity-cum-railway pass to the checking staff of the Railway
‘when so demanded by them.

5. The Committee felt that the case had assumed a serious
dimension because it seemed that either the Railway Officials and
‘Police Officers had earlier given false evidence before the Commit-
tee and produced a fabricated document before them or Shri Dutta
was now giving false evidence before the Committee. In order to
determine the truth in the matter, the Committee directed that the
following persons might be called again to appear before the Com-
‘mittee for further oral examination on the 26th February, 1975:—

(i) Shri A. Bhattacharya, Officer-incharge, Government
Railway Police Station, Asansol.

(ii) Shri A. T. Mahapatra, ASI of GRPS, Asansol.
(iii) Shri Krishna Kanta Dutta.

6. The Committee also directed that the following documents
‘might also be called for inspection by the Committee: —

(i) General diary of Government Railway Police, Asansol,
relating to this incident;

(ii) Original written complaint lodged by Shri K. K. Dutta
with the Government Railway Police, Asansol, wherever
it might be at present;

(iii) Case diary of the Investigation Officer in this case.

(iv) The complete file in this case (No. 1298 of 1972) in the
Court of Sub-Divisional Judicial Magistrate, Asansol, re-
garding State vs. Krishna Kanta Dutta under Sectica

182 LP.C.
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7. The Committee also directed that telegrams might be sent to
the District and Sessions Judge, Asansol, Chief Judicial Magistrate,
Asansol and the Sub-Divisional Judicial Magistrate, Asansol, re-
questing them to preserve the file relating to the case against Shri
K. K. Dutta in the court of Sub-Divisional Judicial Magistrate,

Asansol as it would be needed for production before the Committee-
of Privileges.

)

The Committee then adjourned.

XIx
Nineteenth Sitting
New Delhi, Wednesday, the 26th February, 1975.

The Committee sat from 15.00 to 16.45 hours.
PRESENT
Dr. Henry Austin—Chairman
MeMBERS

. Shri Somnath Chatterjee

. Shri M, C. Daga

. Shri Shyamnandan Mishra
. Shri H. N. Mukerjee

. Shri Chintamani Panigrahi
. Shri B. R. Shukla.

SECRETARIAT

IS I~ RS BN X

Shri Y. Sahai—Chief Legislative Committee Officer.
Shri J. R. Kapur—Senior Legislative Committee Officer:.

WITNESSES

1. Shri K. K. Basu, Deputy Secretary (Judicial Department)
Government of West Bengal Calcutta.

2. Shri A. Bhattacharya, Officer-in-charge, Government Rail-
way Police Station, Asansol.

3. Shri A. T. Mahapatra, A.S.I. of GRPS, Asansol.
4. Shri Krishna Kanta Dutta.
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2. The Committee took up further consideration of the guestion
‘of privilege raised by Shri A. K. Saha, M.P., regarding the alleged
harassment and ill-treatment meted out to him by certain Railway
staff, police and others at Asansol Railway Station on the 29th June,
1972

3. Shri K. K. Basu, Deputy Secretary (Judicial Department),
Government of West Bengal, Calcutta, was called in and examined
by the Committee on oath. Shri K. K. Basu produced before the
Committee the original file in case No. 1296 of 1972, in the Court of
Sub-Divisional Judicial Magistrate, Asansol, regarding State wvs.
Krishna Kanta Dutta, under Section 182 IPC. Shri K. K. Basu de-
‘posed that the original complaint made and signed by Shri K. K.
Dutta with GRPS, Asansol, against Shri A. K. Saha, M.P., was not
in the aforesaid file and that the Government of West Bengal would
take up the matter, through the Calcutta High Court, regarding
that document not being available in that file. The Committee
directed the witness to leave the file with the Conimittee for peru-
:sal. The witness handed over the file to the Committee accordingly.

(Verbatim record of evidence was kept.)
(The witness then withdrew).

4. Shri K. K. Dutta was then called in and examined by the
‘Committee on oath.

(Verbatim record was kept).
(The witness then withdrew).

5. Shri A. Bhattacharya, Officer-in-charge, GRPS, Asansol, on
‘the date of incident, was called in and examined by. the Committee
-on oath. The witness produced before the Committee the relevant
General Diary of the Police Station, containing entries of that case
and stated that the original written complaint made and signed by
‘Shri K. K. Dutta against Shri A. K. Saha, M.P., was sent to the
Court alongwith the Challan against Shri K. K. Dutta. The Com-
mittee directed the witness to leave the General Diary with the
Committee for perusal. The witness handed. over the General
Diary to the Committee accordingly.

6. Shri A. T. Mahapatra, ASI of GRPS, Asansol, on the date of
incident, was then called in and examined.by the Committee. on
oath.

(Verbatim record was kept).
(The witness then withdrew).
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7. The Committee then deliberated on the matter.

The Committee decided to continue further consideration of the-
matter at a sitting when Shri H. R. Gokhale, Minister of Law,.
Justice and Company Affairs and a member of the Committee might.
also be present.

» ] [ *
The Committee then adjourned.

—r——

XX
Twentieth Sitting
New Delhi, Monday, the 19th May, 1975

The Committee sat from 16.00 to 18.10 hours.
PRESENT
Dr. Hanry Augtin—Chairman

Mzarsxas

2. Shri Somnath Chatterjee

3. Shri M. C. Daga

4. Shri K. G. Deshmukh

5. Shri H. R. Gokhale

6. Shri Shyamnandan Mishra

7. Shri H. N. Mukerjee

8 Shri Atal Bihari Vajpayee.

SECRETARIAT
Shri B. K. Mukherjee—Chief Legislative Committee Officer..
Shri J. R. Kapur—Seniar Legislative Committee Officer.

2. The Committee delibera‘ed on the question of privilege raised
by Shri Ajit Kumar Saha, M.P., regarding the alleged harassment:
and ill-treatment meted out to him by certain Railway staff, Police
and others at Asansal Railway Station on the 29th June, 1972.

3. The Committee deliberated on the matter, paﬂicularly, the-
question whether Shri K. K. Dutta had committed a breach of privi-

®**Para 8 relates to ahqther case and has accordingly been omitted,
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lege and contempt of the House on the following two counts by:—

(i) lodging an alleged false report with the GRPS and Rail-
way Officials against Shri Ajit Kumar Saha, M.P., which
caused harassment to Shri Ajit Kumar Saha, MP; and

(ii) giving alleged false evidence before the Committee of
Privileges.

The deliberations were not concluded and the Committee decid-
ed to deliberate further on the m:itter at a subsequent sitting.
The Committee then adjourned.

O—————

Xxa
Twenty-First Sitting

New Delhi, Tuesday, the 8th July, 1975

The Committee sat from 10.30 to 11.45 hours.
PRESENT
Shri N. K. P. Salve—Chairman
Mouerxs
2. Shri Chakleshwar Singh
3. Shri Somnath Chatterjee
4, Shri M. C. Daga
5. Shri K. G. Deshmukh
6. Shri Popatlal M. Joshi
7. Shri V. Mayavan
8. Shri Chintamani Panigrahi
9. Shri Erasmo de Sequeira
10. Shri B. R. Shukla.
SECRETARIAT
Shri B. K. Mukherjee—Chief Legislative Committee Officer..
Shri J. R. Kapur—Senior Legislative Committee Officer.

| ] L] L] L] [ 4

8. The Committee took up further consideration of the question.
of privilege raised by Shri Ajit Kumar Saha, MP, regarding the
alleged harassment and ill-treatment meted out to him by certain.

" ®**Paras 2 and 4—7 relate tn other cases and have accordingly been
omitted.



Baﬂwﬁy staff, police and others at Asansol Railway Station on the
20th June, 1972. The deliberations werg not concluded and the
Committee decided to deliberate further on the matter at their

next sitting. L
* [ ‘ * Q *
s [ ] - L J . L

The Committee then adjou'rned.

-

. XXII
Twenty-Second Sitting
New Delhi, Wednesday, the 17th September, 1975

The Committee sat from 10.00 to 13.05 hours.
PRESENT

Shri N. K. P, Salve—Chairman
MEMBERS
2. Shri Chakleshwar Singh
3. Shri Somnath Chatterjes
4, Shri M, C. Daga
5. Shri Popatlal M. Joshi
8. Shri V. Mayavan = '
7. Shri Chintamani Panigrahi
8. Shri Erasmo de Sequeira
9. Shri Arjun Sethi
10. Shri B. R. Shukla,

SECRETARIAT

Shri B. K. Mukherjee—Chief Legislative Committee Officer.
Shri J. R. Kapur—Senior Legislative Committee Officer.

s**Paras 4—7 relate to other cases and have accordingly been
omitted.
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3. The Committee then resumed deliberation on the question of
privilege raised by Shri Ajit Kumar Saha, MP, regarding the alleg-
ed harassment and illtreatrhent meted out to him by certain Rail-
way staff, police and others at Asanso]l Railway Station on the ?0th
June, 1972. The deliberation was not concluded. The Comui.. ...~
decided to deliberate further on the matter at their sitting to ..
held on Saturday, the 27th September, 1975, at 09.00 hours.

The Committee then adjourned to meet again on Thursday, the
18th September, 1975, at 10.00 hours.

?

XXI1x
Twenty-Third Sitting
New Delhi, Thursday, the 18th September, 1975

The Committee sat from 10.00 to 12.35 hours.
PRESENT
Shri N. K. P. Salve—Chairman
MEMBERS
. Shri Chakleshwar Singh
. Shri Popatlal M. Joghi
Shri V. Mayavan
. Shri Erasmo de Sequeira
. Shri Arjun Sethi
. Shri B. R. Shukla.
SECRETARIAT
Shri B. K. Mukherjee—Chief Legislative Committee Officer.
Shri J. R. Kapur—Senior Legislative Committee Officer.

2. In regard to the question of privilege raised by Shri A. K.
Saha, M.P., about the alleged harassment and ill-treatment meted
out to him by certain Railway staff, police and others at Asansol
Railway Station on the 29th June, 1972, the Committee directed
that the Government of West Bengal might be asked to intimatet
the outcome of the inquiry about the missing of the original written
complaint made and signed by Shri K. K. Dutta with GRPS,

*¢*Para 2 relates to another case and has accordingly been omitted.

+The Government of West Bengal (Judtcial  Department) in their
communication dated the 23rd September, 1975, intimated inter aliz that
the matter was being looked into.
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Asansol, from the file regarding the criminal case No. 1296 of 1972,
State vs. Krishna Kanta Dutta, under Section 182 IPC, in the Court
©of Sub-Divisional Judicial Magistrate, Asansol.

] [ ] L ] *® *®

R ] [ ] [ ] *

The Committee then adjourned.

XxIv

Twenty-Fourth Sitting
New Delhi, Saturday, the 27th September, 1975

‘The Committee sat from 09.00 to 12.35 hours.
PRESENT
Shri N. K. P. Salve—Chairman

MEMBERS
. Shri Chakleshwar Singh
Shri Somnath Chatterjee
Shri M. C. Daga
. Shri K. G. Deshmukh "
. Shri Indrajit Gupta
. Shri Popatlal M. Joshi
Shri V. Mayavan
. Shri Erasmo de Sequeira
. Shri B. R. Shukla.
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SECRETARIAT
Shri J. R. Kapur—Senior Legislative Committee Officer.

2. The Committee deliberated on the question of privilege rais-
ed by Shri Ajit Kumar Saha, MP, regarding the alleged harassment
and ill-treatment meted out to him by certain Railway staff, police
and others at Asansol Railway Station on the 29th June, 1972.

- *¢*Paras 3—5 relate to other cases and have accordingly been omitted:
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3. The Committee, after considering the entire oral and w ritten
evidence before them, came to the conclusion that unprovoked and
unwarranted harassment was caused to Shri Ajit Kumar Saha, MP,
at the Asansol Railway Station on the 20th June, 1972, while he was
coming to Delhi to attend a sitting of a Parliamentary Committee
by the concerned Railway and Police Officials and Shri K. K. Dutta,
who had filed a false written complaint with the GRPS, Asansol,
against Shri Ajit Kumar Saha, MP.

4. The Committee were of the view that checking of the Identity
Card of Shri Ajit Kumar Saha once in the Waiting Room of the
Asansol Railwa yStation was understandable but the concerned Rail-
way Officials and the GRPS Officers by making repeated checks of
his Identity Card and taking him to the Police Station for interroga-
tion had deliberately caused harassment to Shri Ajit Kumar Saha,
MP. This conduct on the part of those concerned Officers was rep-
rehensible and a breach of privilege and contempt of the House. The
Committee decided to express their displeasure on the conduct of
the concerned Railway and Police Officers and decided to recom-
mend that suitable departmental action be taken by the Govern-
ment against them.

5. The Committee were of the opinion that Shri K. K. Dutta
had also committed a breach of privilege and contempt of the House
as it was his false complaint to the GRPS Asansol which had led
to the harassment and ill-treatment of Shri Ajit Kumar Saha, MP,
while he was on his way to Delhi to attend a sitting of a Parlia-
mentary Committee. The Committee also felt that Shri K. K. Dutta
had given false evidence before the Committee when he denied
having made the said written complaint against Shri Ajit Kumar
Saha, MP, as entered in the General Diary of the 29th June, 1972,
of the Government Railway Police Station, Asansol.

On the question of punishment to be recommended for Shri
K.K. Dutta for the breach of privilege and contempt of the House
committed by him, the Committee were of the view that they need
not recommend any specific punishment for him but leave it to the
House to award suitable punishment to him.
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6. Shri M. C. Daga, however, did not agree with the above
decisions of the Committee and he felt that no harassment as such
had been caused to Shri A. K. Saha and no breach of privilege or
contempt of the House had been committed in this case.

- L} * * ]

The Committee then adjourned,

XXv
Twenty-Fifth Sitting

New Delhi, Saturday, the 27th December, 1975

The Committee sat from 10.30 to 11.30 hours.
i'-§  PRESENT
Shri N. K. P, Salve—Chairman
MEMBERS

. Shri Somnath Chatterjee

. Shri M. C. Daga
Shri K. G. Deshmukh

. Shri Popatlal M. Joshi

. Shri Chintamani Panigrahi
Shri Erasmo de Sequeira
Shri Arjun Sethi

. Shri B. R. Shukla.

SECRETARIAT

Shri B. K. Mukherjee—Chief Legislative Committee Officer.
| Shri J. R. Kapur—Senior Legislative Committee Officer.
* » L] *® L]

8. The Committee then took up consideration of their draft
Seventeenth Report on the question of privilege raised by Shri Ajit
Kumar Saha, MP, regarding the alleged harassment and ill-treat-
ment meted out to him by certain Railway staff, Police and others
at Asansol Rallway Station on the 29th June, 1972.

© ® a9 o o b ew N

¢**Para 7 relates to another case and has accordingly been omitted.
***Para 2 relates to another case and has accordingly been omitted.
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The Committee adopted the draft Report with the following
modifications: i
(i) Para 39—

for “unbecoming” substitute “most reprehensible and

thoroughly unworthy”,
(ii) Para 41—

(a) for “acted indiscreetly and in an off-hand manner”
substitute “acted in an indiscreet and high-handed
manner”.

(b) for “rather frivolous” substitute “frivolous”.

(iii). Para 45—

for “he was not examined”, substitute “the prosecution

did not examine him”.
(iv) Para 49—

add at the end: “and reported to the House as early as

possible”.
(v) Para 50—

for “the Committee do not recommend any specific
punishment but wish to leave it to the House to de-
cide the suitable punishment to be given to him.”
substitute “the Committee are of the view that they

need not recommend any specific punishment for him
but leave it to the House to award suitable punish-

ment to him.”

4. Shri M. C. Daga did not agree with the findings and recom-
mendations of the Committee and desired to submit a separate Note
containing his views on the matter for being appended to the Re-
port. The Committee gave him time upto the 15th January, 1978
(15.30 hours) for the purpose.

5. The Committee also gave Shri Frasmo de Sequeira the same
time i.e., upto 15th January, 1976 (15.30 hours) for submission of a
Note, if any, containing his views on the matter, for being append-
ed to the Report.

6. The Committee authorised the Chairman to present the Report
to the House after 15th January, 1976, after appending the Notes,
if received, from Sarvashri M. C. Daga and Erasmo de Sequeira by

that date. e s S
The Committee then adjourned.




MINUTES OF EVIDENCE TAKEN BEFORE THE COMMITTEE
OF PRIVILEGES

Friday, the 11th May, 1973
PRESENT
Dr. Henry Austin—Chairman
MEMBERS
2. Shri Somnath Chatterjee
3. Shri Darbara Singh

4. Shri B. P. Maurya

5. Shri Vasant Sathe

6. Dr. Shankar Dayal Sharma

7. Shri Satyendra Narayan Sinha.

SECRETARIAT

Shri B. K. Mukherjee—Deputy Secretary.
Shri J. R. Kapur—Under Secretary.

WITNESS
Shri A. K. Saha, M.P.

(The Committee met at 9.30 hours)

Evidence of Shri Ajit Kumar Saha, M.P.

Mr. Chairman: Mr. Saha, since you had made a complaint to
the hon. Speaker regarding the alleged harassment and ill-treat-
ment meted out to you by certain Railway Staff, Police and others
at Asansol Railway Station cnd that complaint had been forwarded
to the Privileges Committee for investigation, you have been called
to appear before the Committee. You have also given your state-
ment regarding this complaint. Besides that statement, would you

like to add anything more? Otherwise, I would ask the hon.
Members to put questions to you.

66
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Shri Ajit Kumar Saha: I have already stated the facts in my
letter which I sent to the Speaker and I have nothing to add to it.

I hope the concerned persons will be examined before the Com-
mittee.

Shri Satyendra Narayan Sinha: Whatever statement he had
made in the House, if he wants that the same statement should be
taken up here, it is all Tight.

Shri Somnath Chatterjee: I believe two reports were obtained
after he had made the statement and those persons had been identi-
fled. Previously, he said that he did not know the persons. The
names are there in the reports which came from the railway autho-
rity and other executive authority. Therefore, I do not know

......

Mr. Chairman: .If you know the persons, then you give me a

list of those persons whom you would like to call before the
Committee,

Shri Ajit Kumar Saha: 1 would like to call everybody.

Mr, Chairman: Would you like to go through the list and tell

us the names of those persons whom you would like to call
before the Committee?

Shri Ajit Kumar Saha: The nameg are: Shri R. N. Chowdhury,
Senior Travelling Ticket Checker, Shri D. B. Banerjee, Head Ticket
Collector. .....

Shri Somnath Chatterjee: Now, from the report of the Ministry
of Railways, it is clear that the false information was given and that
man is being proceeded against. As far as Government officers and
the railway officers are concerned, of course, I believe, the hon.
Speaker said that the case might also come from them and that all
the three parts should be there. I am reading at page 261 Memo-
randum No. 9:

“The Speaker informed the House that he had decided to
refdr the matter to the Committee of Privileges as
follows:—

‘I have decided to send it to the Privileges Committee. ..
There are three parts of that privilege motion. One
was under prosecution. Previously I had decided to
refer only two but now I think they could not be
separated from each other and had referred the whole
matter to the Privileges Committee—all the three parts.’”

-w— [
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Now, I am reading paragraph 6 at page 260:

“lI (Speaker) quite agree, there are three parts to it. The
whole thing started with the action of Shri Dutta, He
gave an information to the police. The second is that
when the police were so informed, they should have
exercised a bit of their own sense also in ascertaining the
fact. The third one is obstruction caused to the member,
One matter concerning the first, wrong information given
about the member, is already under investigation.
About the other two, I will see it again. I will re-exa-
mine it and also see what is the position, when one part
is already under investigation. Or if we can wait, let
this matter be an open issue, no decision on it; let us see
what comes out of the first part. If the judicial inquiry
takes one view and your Privileges Committee takes an-
other view, I will have to separate them...... I will have
to examine it.”

Then, subsequently, the Speaker said, “all the three matters”. As
far as matter two is concerned, whether that is also before us?
‘Either we can treat them as an integrated matter or we can treat
them separately, namely, whether a person who gives deliberately
the false information and tries to say that he cannot discharge his
duties, that is a matter we have to consider. The Speaker, after
reconsideration of the matter, has referred the whole thing to the
Privileges Committee.

Mr. Chairman: Previously, I decided that we should refer to
matter two, Now, I think, they could not be separated from each
other.

Shri Somnath Chatterjee: And also the one which was under pro-
secution. Subject to what the hon. Members feel, let us call those
Government officials first before the Committee.

Mr. Chairman: This meeting was called only to find out whether
Mr. Saha has anything further to add to his statement which he
had already sent to us. Now, Mr. Saha stands by his statement and
he does not want to add anything more to it. Certain names have
been mentioned by Mr. Saha at page 259 of the Memorandum No. 9
which I am reading out. He said, “In view of the above, I submit
that Shri R. N. Chowdhury, Senior Travelling Ticket Checker,.Shri
B. D. Singh, Ticket Collector, Shri D. B. Banerjee, Head Tx‘c.ket
Collector, Shri A. P. Mahapatra, ASI of GRPS, Shri S. Banerjee,
Second Officer, GRPS, Asansol, Shri A. Bhattacharyya, O. C,,
GRPS, Asansol and the said Krishna Kanta Dutta...... ”
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Shall we call these persons only or would you like other persons
also to be called?

Shri Ajit Kumar Saha: You may call these persons.

Mr. Chairman: We shall call these persons first and then we
will see whether more witnesses are required to be called. Mr.

Saha, you have added one more name (Mr. Bhattacharya) I think.
We will call him also.

Now, we shall have to fix a date for the nexf meeting. I think
we can meet on 16th June.

Mr. Saha, you may leave now.
(Shri Saha then withdrew).

Tuesday, the 19th June, 1973

PRESENT
) Dr. Henry Austin—Chairman

MEMBERS

. Shri H. K. L. Bhagat

. Shri Somnath Chatterjee

Shri Darbara Singh

. Shri Nihar Laskar

. Shri H. N. Mukherjee

Shri Vasant Sathe

. Dr. Shankar Dayal Sharma

. Shri Atal Bihari Vajpayee
SECRETARIAT

Shri J. R. Kapur—Under Secretary

e WITNESSES e o e @
. Shri D. B. Banerjee—Head Ticket Collector, Asansol.
. Shri R. N. Chowdhuri—Senior Ticket Collector Asansol.
. Shri B. D. Singh—Ticket Collector, Asansol.
. Shri S. Banerjee—Second Officer, G.R.P.S. Asansol:
(The Committee met at 11.00 hours)

(i) Evidence.of Shri D. B. Banerjee, Head Ticket Collector, Asansol

Mr. Chairman: Mr. Banerjee, you may please take oath before
we proceed further.

Shri D. B. Banerjee: I, D. B. Banerjee, do swear in the name of
God that the evidence that I ghall give in this case shall be true

© M ;U e W
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and that I will conceal nothing and that no part of my evidence
shall be false.

Mr. Chairman: Are you Ticket Collector at Asansol?

Shri D. B. Banerjee: I am Head Ticket Collector, Asansol.

Mr. Chairman: Were you on duty there on the 29th June, 1972?
Shri D. B. Banerjee: Yes, Sir.

Shri Vasant Sathe: Is it a fact that on 29th June at about 12.30
you checked the identity card of Shri Ajit Kumar Saha in the
waiting room?

Shri D. B. Banerjee: Yes, Sir.

Shri Vasant Sathe: What was the occasion for you to go and
check the identity card?

Shri D. B. Banerjee: Not identity card, Sir, I was working in
the officd when the waiting room bearer, whose office is just at the
entrance, right hand side of my office, came and told me that one
gentleman is complaining that one Shri A. K. Saha sitting in the
waiting room is not holding the identity card number of which
he has written in the waiting room register. I, therefore, called
through the peon of my office one of my Ticket Collectors from
downstairs, In the meantime, Mr. R. N. Chowdhuri, one of my senior
TTEs came to my office, I thought that as it was a case of an Hon.
Member of Parliament, I should go personally instead of sending a
Ticket Collector. I took Mr. Chowdhuri with me and personally went
to the waiting room. The waiting room is situated just as one
enters South to North. From South we enter. There were about
5, 6 or 7 passengers sitting there. Mr, Saha, I came to know later,
was sitting on the Southern end. Mr. Chowdhuri started checking
just from the left hand side after entering the room. There were
two or three ticket holders and one pass holder perhaps. Then we
came to Mr. Saha. He took out his identity card and gave it to
Mr. Chowdhuri. Mr. Chowdhuri gave it to me. We saw it and
returned. Mr. Chowdhuri told ‘Namaskar’ to Mr. Saha. Then we
went to the right hand side. One passenger was there. In the
meantime, Mr. B. D. Singh, Ticket Colector, whom I had called
through my peon, came. There were only a few passengers. After
checking the waiting room 1 came to my office.

Shri Vasant Sathe: How did you know who the person was?

Shri D. B. Banerjee: I asked the waiting room bearer where the
gentleman was. He said that he is a tall, nice looking gentleman.
He came and told me, and after that he disappeared. Normally
I do some checking of the waiting room and if T find that any of the
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passengers do not have a 1st Class ticket or are without authority,

I take it up with thé bearer; that is why he got frightened and in-
formed me then and there.

Shri Vasant Sathe: After that, on checking the identity card
you were satisfied and so were the Ticket Collectors Mr. Chow-
dhury and Mr. Singh, when they knew that you had checked the
identity card. After your return, did any one of these people again
go to Mr. Saha and ask him for his identity card?

Shri D. B. Banerjee: No, they did not go; I went again,
Shri Vasant Sathe: You again went for the second time?

Shri D. B. Banerjee: Yes, because in the meantime my Reser-
vation Clerk came to my office for some cardboard or pencil—be-
cause I supply these things—and he told me that we got a letter
from Mr. Saha on a Lok Sabha postcard that he wanted reser-
vation on 28th June, 1972—that is, the previous day of the incident.
I was struck with wonder that when he had got reservation on 28th
June, 1972 how that gentleman can again go on the 29th. I asked
him if he could bring me the card and he said “Yes, Sir, it is in the
office but perhaps I cannot give it to you now; I can give it to you

afterwards”. On his word I again went to the waiting room and
asked him:

“Excuse me, Sir, May I see your identity card again”? “Who
are you” Mr. Saha asked me. I said: “I am the Head
Ticket Collector”. “What made you to come again”? he
asked. I said “you wanted reservation on the 28th but
today is 20th”.

He immediately brought out the identity card and said “for the 28th
I asked for reservation not for myself but for some of my friends
but that was cancelled”. Actually, when Mr. Das, my Reservation
Clerk came to me, I was going through the Diary Book. Against
the 28th it was written that all the passengers were accommodated
according to their reservations. This made me wonder that when
all the passengers had gone, how he could be here. I wanted to
satisfy myself and so I went again. But he told me that he had got
it cancelled through the Station Master Bankura. So I said I was
very sorry and came back to my office.

Shri Vasant Sathe: How far is the Police Thana from your
office?

Shri D. B. Banerjee: My office is upstairs on the first floor and
in the second floor. . .

Shri Vasant Sathe: I am wanting to know what is the distance.
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Shri D. B. Banerjee: My office is upstairs in the right eastern
corner while the Police Thana is on the ground floor.

Shri Atal Bihari Vajpayee: You have stated that you went to
the waiting room twice, but according to the report of the General
Manager, Eastern Railway which has been forwarded by the Rail-
way Board in this case you did not go to the waiting room in the
first instance but only directed Mr. Chowdhury and the Ticket Col-
lector Shri B, D. Singh to check the waiting room. Now you say
that you accompanied these persons.

Shri D. B. Banerjee: I really accompanied. I directed Mr.
Chowdhuri who is a T.T.—the waiting room is normally checked
by Ticket Collectors, buf because it was a case of an Hon.
Member. . .

Shri Atal Bihari Vajpayee: That is not the question. Let us be
precise; did you or did you not accompany the Ticket Collectors to
the waiting room?

Shri D. B. Banerjee: I accompamed the T.T.E. Mr. Chowdhury
to the waiting room.

Shri Atal Bihari Vajpayee: So this report of the General Mana-
ger is not correct? )

Shri D. B. Banerjee: I cannot say. I definitely ‘directed’, but I
-also accompanied him.

Shri Atal Bihari Vajpayee: What do you mean by ‘directed’?
It means you asked Mr. Chowdhury to go to the waiting room and
you did not accompany him.

Shri D. B. Banerjee: I accompanied him.

Shri Atal Bihari Vajpayee: There is a difference between
‘directed’ and ‘accompanied’.

Shri D. B. Banerjee: I first directed him to go and check the
waiting room but after that, I practically followed him. He was
checking and I want just behind him.

Shri Atal Bihari Vajpayee: Just now you said you directed;
then you said you accompanied; now you say you followed!

Shri D. B. Banerjee: I directed and then I followed and accom-
panied him.

Shri Atal Bihari Vajpayee: Have you seen the report of the
‘General Manager?

Shri D. B, Banerjee: Yes, I have seen it.

Shri Atal Bihari Vajpayee: That does not bear out the facts
you are stating now.
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Shri D. B. Banerjee: What meaning is intended by ‘directed”
I cannot say. I, was waiting for the Ticket Collector but in the mean-
time Mr. Chowdhury came to my office. So, instead of waiting for
the Ticket Collector, I told him “Mr. Chowdhury, let us go and
check the waiting room”, He started going and I followed him and
was with him.

Shri Atal Bibari Vajpayee: Is it not an afterthought?

Shri D. B. Banerjee: No, Sir.

Shri Atal Bihari Vajpayee: I would like to know whether it is
normal for three railway officials to check a single waiting room.

Shri D. B. Banerjee: Normally, one senior ticket collector checks
the waiting room. Because this was the case of an honourable
visitor, it was done this way. My diary says that waiting rooms are
checked every now and then,

Shri Atal Bihari Vajpayee: Again I will have to refer you to
the report of the General Manager. According to his report, you
directed not only Mr. R. N. Chowdhury, but also Mr. B. D. Singh
and Mr. Upkar Singh to check the waiting room. Is it not some-
thing unusual? You could have asked one person.

Shri D. B. Banerjee: I told my peon to call one official.

Shri Atal Bihari Vajpayee: You asked all of them to go to the
waiting room.

Shri D. B. Banerjee: Not al]l of them. Myself, Mr. R. N. Chow-
dhury went in and Mr. B. D. Singh was stopped at the entrance of
1st Class waiting room.

Shri Atal Bihari Vajpayee: You went only to see the Member
of Parliament; and not the other passenger.

Shri D. B. Banerjee: No; we did not go directly to the Member
of Parliament. We started checking from one corner.

Mr. Chairman: When Mr. Mandal, the waiting room bearer, in-
formed you, or complained to you regarding the identity of a cer-
tain passenger and that too, of a Member of Parliament, did it occur
to you that you should question him before you proceed personally
to verify from the MP concerned?

Shri D. B. Banerjee: I asked him, “who told you?” He replied:
“one passenger who was nicely dressed; he has now gone down-
stairs.” '
Mr. Chairman: Did it occur to you to call that particular com-
plaint, and find out what locus standi he had?

Shri D. B. Banerjee: No, Sir.

Shri Atal Bihari Vajpayee: Should you not have waited?
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Shri D. B. Banerjee: 1 did not do that.

Shri Atal Bihari Vajpayee: Why was it not done?  Without
waiting to identify the complainant and without obtaining all the

facts from the gentleman, you rushed to the waiting room, to find
out whether he was a bona fide MP or not.

Shri D. B. Banerjee: We had no intention practically to give
any inconvenience to any Hon. Member. That is why I checked
the matter personally. Normally, we send the ticket collectors. I
never thought that I should question the person.

Shri H. K. L. Bhagat: Since how long are you at the Asansol
railway station?

Shri D. B. Banerjee: I am working at Asansol since I was ap-
pointed as ticket collector, i.e., since 1944,

Shri H. K. L. Bhagat: Now, Mr. Krishna Kant Dutta is the com-
plainant in this case. Did you, at that time, know him? Did you
know any man of that name?

Shri D. B. Banerjee: No, Sir.
Shri H. K. L. Bhagat: Is he a resident of Asansol?
Shri D. B. Banerjee: I do not know, Sir.

Shri H. K. L. Bhagat: Did you hear about his credentials after
the occurrence?

Shri D. B. Banerjee: After that event, just in the first week of
this month, perhaps one letter from the General Manager came, to

find out the position of the case which the police had already start-
ed.

Shri H. K. L. Bhagat: You said you were particularly cautious
because the complaint related to a Member of Parliament. You
wanted to be cautious; but, as Mr. Vajpayee pointed out, you did
not care to record as to who the complainant was. Did you make
the enquiry in the presence of the passengers?

Shri D. B. Banerjee: There were 5 or 6 passengers then.

Shri H. K. L. Bhagat: My question is simple; and I want you to
answer it in a straightforward manner. You got a complaint about
a Member of Parliament. First, you told a ticket collector to go and
check. You did not care to find out who the complainant was. You
did not record his complaint. You did not wait. When you went
there, did you talk to the MP in the presence of all the passengers?

Shri D. B. Banerjee: Yes, Sir.

Shri H. K. L. Bhagat: Why did you talk to him in the presence
of all passengers and not call him aside and talk to him? Now,
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another question, You saw the identity card and you were satisfled
that he was Mr. Saha. You went to the place a second time because
the clerk said that the booking was done for a day earlier. You
went to the waiting room and repeated the performance.

Shri D, B. Banerjee: Yes, Sir.

Shri H. K. L. Bhagat: In a matter like this where you did not
have a written complaint, you did not know the complainant and
his antecedents, and you knew that the complaint related to a
Member of Parliament, your going there once and again for a second
time, and asking him again and again don’t you agree with me that
this has certainly caused embarrassment to the Member of Parlia-
ment unnecessarily and that you were not sufficiently discreet and
that you should feel sorry?

Shri D. B. Banerjee: I am really very sorry, Sir.

Mr. Chairman: You know you went to Shri Saha and asked for
his identity card once or twice—twice I believe. Then were you
satisfied that it was a genuine identity card of an MP? Did it occur
to you at that stage as to why he (complainant) flled such a com-
plaint when it was known that the Member had with him his iden-
tity card?

Shri D. B. Banerjee: I did not do it.

Mr. Chairman: Why did you not adopt such a course? You
know that Shri Dutta, the complainant, had put it in writing about
this to the Police Station.

Shri D. B. Banerjee: It was only after lunch that I heard that
he had made a complaint in writing at the police station. Shri Saha
also went to the police station.

 Mr. Chairman: Did it occur to you that he should question the
complainant?

Shri D. B, Banerjee: At that time both Mr. Saha and Shri Dutta
were not in the station.

Shri H. N. Mukerjee: After Shri R. N. Chowdhury, senior travel-
ling ticket checker reported to you—you had yourselves had gone
with him, thig was a different matter—that Shri Saha had possess-
ed an M.P. identity card with him, you went again to him. You
know that he had cancelled an earlier reservation. This is your evi-
dence. After you went to him second-time you again asked him to
produce the identity card which had already been inspected.

Shri D. B. Banerjee: It is true that I did it for the second time.
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Shri H. N. Mukerjee: You asked him to produce that in the pre-
sence of other people.

~

Shri D. B. Banerjee: For the second-time I asked him to pro-
duce the identity card. 1 wanted to be sure about it. At that time
Shri Chowdhury was standing just near me. He showed it to me
and I saw it. I gave that to Shri Chowdhury who, in turn, returned
it to the M.P. I did not notice the cotrect number at that time. I
saw the card with the Secretary’s signature. I think it was dated.
The year was 1971, The photograph of Shri Saha was also there.
So, I returned it to him. '

Shri H. N. Mukerjee: When you went again to ascertain as to
what had happened to the earlier reservation made by Shri Saha,
you asked him again to produce his identity card in the presence
of other passengers and other members of the public who were near-
by.

Shri D. B. Banerjee: That was for the second time.

Shri H. N, Mukerjee: Is it your practice to ask a Member of
Parliament repeatedly over and over again in the presence of other
people to produce his identity card?

Shri D. B. Banerjee: It is not a practice. We have great respects
to our hon. Members of Parliament, I have been seeing Members of
Parliament as also Legislative Assemblies. Whenever I see them
I accommodate them and I attend to their journey needs. Waiting
room and retiring room are just at the side of my office. I had no
such occasion in the past when this sort of thing had teken place.
I do not know how this happened on that day.

Shri H. N. Mukerjee: You realise that it was improper conduct
on your part to ask a Member of Parliament his identity card when
it had already been examined. You asked for it in the presence of so
maney people. You realise that it was improper, impolite and highly
derogatory on your part to ask for the card again from the M.P.

Shri D. B. Banerjee: I had no intention to insult him or for that
matter any passenger. I do not know how it was happened that day.
I can only tender my apology for doing so.

Shri Sommath Chatterjee: Do you know that an enquiry was
held by the First-Class Magistrate at Asansol over this incident.

Shri D. B. Banerjee: Yes, Sir.

Shri Somnath Chatterjee: Were you called before him and did
you make any statement in writing? s
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Shri D. B. Banerjee: Yes, Sir.

Shri Somnath Chatterjee: Were you similarly called before any
railway officer who held an inquiry into the matter?

Shri D. B. Banerjee: Yes, Sir. Our Divisional Commercial Sup-
erintendent and Security Officer called me.

Shri Somnath Chatterjee: Did you make a written statement
before him

Shri D. B. Banerjee: Yes, Sir.
Shri Somnath Chatterjee: Have you got a copy of the statement?

Shri D. B. Banerjee: No, Sir.

Shri Somnath Chatterjee: What was the actual complaint that
was made to you by the waiting room bearer?

Shri D. B. Banerjee: The waiting room bearer came and told
me that one passenger was complaining that one Shri Saha sitting
in the waiting room registered his name as an M.P. in the waiting
room register whose identity card was bearing No. 494 was not Shri
Saha’s card at all. He had not got the card at all.

Shri Somnath Chatterjee: Did you ascertain whether the bearer
had asked for the card from the M.P.?

Shri D. B. Banerjee: He did not ask for it.

Shri Somnath Chatterjee: Did you ask how did the bearer come:
to know that the M.P. did not have any card?

Shri D. B. Chatterjee: The bearer produced the register in
which the passenger writes his name and the ticket number. The
waiting room bearer is not authorised to ask anybody to produce
the pass or ticket.

Shri Somnath Chatterjee: - You yourself gaid that the waiting:
room bearer came to you and told you that the Member of Parlia-
ment did not have any card. On the basis of that, you went along
with others to the waiting room—as you say now—to make an en-
quiry. Did you not try to find out how the bearer came to know
that the M.P. had not got the identity card? -

2216 LS—6.
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Shri D. B. Banerjee: He told me that one passenger had told
him like that. I did not enquire about the passenger. The waiting
ropm bearer came and told me that one passenger had told him that

Shri Saha who was waiting in the waiting room had not got his
identity card.

Shri Somnath Chatterjee: I want to know exactly what was the
complaint made to you?

Shri D. B. Banerjee: He told me in Hindi. &/gq U {§F3 @2 §
ag Tar § (x oft afzn =9 § 73 & facex s@r ag MEeT qEgr a@f § A
AT AW [B TN £ | gAA FET AN KT KA A0 ? Ag A froE q@aw
A0 FT FG A GASL A0 0 7 ag vy fE At 1 &7 w0 fF wgh mar ¢
394 781 f& ST qar @V § | @ gA4r 9wA A8 @ FgT

Shri Somnath Chatterjee: Was that sufficient for you to go along
with others or making an on the spot investigation?

Shri D. B. Banerjee: It was not sufficient. But, I want to him.

Shri Somnath Chatterjee: Is it your evidence that you never
directed Shri Chowdhury or Shri B. D. Singh?

Shri D. B. Banerjee: 1 directed Shri Chowdhury. I called Shri
D. B. Singh another ticket collector. I directed Shri Chowdhury to
come along with me and check up that in the waiting room. He
started checking. I went along with him.

That was the case.

Shri Somnath Chatterjee: You have already been informed that

the report of the General Manager does not tally with what you are
saying. Do you know that?

Shri D. B. Banerjee: I have gone through that report. In that

it has been written—I directed definitely—that after the direction
I went along with him.

. Shri Somnath Chatterjee: Is it your point or is it written any-
where in the report that you went along with Shri Chowdhury?

Shri D. B. Banerjee: No. Sir.

Shri Somnath Chatterjee: After you made that first inspection

of the identity card, I take it that you were fully satisfied. about the
identity of the M.P.
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-Shri D. B. Banerjee: Yes, Sir. At that time I never took so
much of time to go through the number etc. I did not get the num-
ber directly. But Shri Chowdhury gave that to me. I returned it
immediately. Had I seen that number of the identity card (494)
as definitely correct, I would not have gone to him second time.

Shri Somnath Chatterjee: You did not notice the number. You
noticed the photograph.

Shri D. B. Banerjee: The photograph and signature of the Sec-
retary.

Shri Somnath Chatterjee: You came 1o know that the holder of
the card was one whose photograph was there. You came back.
Then there was casual information given to you that Mr. Saha had
reservation for a day earlier. What was your purpose for going to
him a second time when you are satisfled with the identity?

Shri D. B. Banerjee: My intention was to ask from him whether
he has gone or not.

Shri Somnath Chatterjee: But for that why should you ask for
identity card all over again? You could have asked, why there was
reservation on such and such day, what happened to that. Why did
you ask for identity card all over again and for what purpose?

Shri D. B. Banerjee: I made a mistake.
Shri Somnath Chatterjee: What mistake?

Shri D. B. Banerjee: Asking for the card. But I wanted to as-
certain the number 194

Shri Somnath Chatterjee: Why did you ask again?

Shri D. B. Banerjee: I am sorry.

Shri Somnath Chatterjec: What was your real intention?

Shri D. B. Banerjee: Nothing.
Shei Sommath Chatterjee: Is it a practice? Is it the practice of
head ticket collector of such stations as Asansol! station, that even

after two ticket collectors had gone and inspected, you again go and
fl‘l'sbéct the identity card of a Member of Parliament?

An Hqn. Member: He has no reply.



Shri Vasant Sathe: First information was given by the bearer.
The bearer produced the register where signatures are made by pas-
sengers. Did you first go or did you ask him to hring the register
to see that signature and identity card....

Shri D. B. Banerjee: I saw it...

Shri Vasant Sathe: So, signature and number was already
there. Is it your practice that just on the basis of the information
of the bearer that such and such gentleman has nothing, you go and
make inspection, before satisfying yourself whether the complaint
is correct or not?

Shri D. B. Banerjee: It is not my practice. At that time com-
plainant was not there.

Shri Vasant Sathe: Did you ask him to bring that gentleman?
Shri D. B. Banerjee: No.

Shri Vasant Sathe: You did not ask him to bring him. Without
doing that you asked or directed Shri R. N. Chaudhury, B. D. Singh
and Onkar Singh to check the waiting room. This is from the GM’s
report itself. It says: “On this, the head ticket collector Shri D. B.
Banerjee directed TTE Shri Chaudhury and Sarvashri D. B. Singh
and Onkar Singh to check the waiting room.”

P

Shri D. B. Banerjee: This is correct, I remember.

Shri Vasant Sathe: How many such persons are there general-
1y?
Shri D. B. Banerjee: 58.

Shri Vasant Sathe: They were on duty. You asked 3 ticket col-
lectors to go and check the waiting room. Then you yourself went
on top of it. Is it the practice?

Shri D. B. Banerjee: It is not my practice.

Shri Vasant Sathe: Is it your practice to send three persons to
check the waiting room?

Shri D. B. Banerjee: No.

Shri Vasant Sathe: You sent 3 persons to check the identity
card. :

Shri D. B. Banerjee: We honour Members and we attend them
in numbers.

Shri Vasant Sathe: Did you go to attend on Mr. Sgha? "
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Shri D. B. Banerjee: No, that I cannot say. I wanted to check
his ticket,
Shri Vasant Sathe: You went there to harass him.

Shri D. B. Banerjee: Why shoud I harass him? I am a Central
Government employee, Why should I harass anybody at all? My
intention was to honour M.P. There was no intention at all about
harassment.

Shri Vasant Sathe: You went on the complaint of the bearer to
check the identity card, If there was no complaint you would not
have done that.

Shri D. B. Banerjee: No. Waiting room was already checked.

Shri Vasant Sathe: Your object was to go only to Mr. Saha.

Shri D. B. Banerjee: Yes.

Shri Vasant Sathe: But why did you see the ticket of other
persons?

Shri D. B. Banerjee: I did not want to give the impression that
I was going direct to him. I did not want to go direct to him or
hurt him in any way.

Shri Vasant Sathe: You wanted to give the impression that in
the normal course such checking was done.

Shri D. B. Banerjee: So that other passengers may not know
what inspection has been directed to one gentleman only.

Shri Vasant Sathe: Approximately how many minutes earlier
was that checking done? Do you remember?

Shri D. B. Banerjee: Before 8-30 checking was done. I knew
about it afterwards.
Shri Vasant Sathe: Who was that ticket collector?

Shri D. B. Banerjee: Shri S. K. Roy, Ticket Collector.

Shri Vasant Sathe: Mr. Roy has already checked. Now, did
you call him, before going, to ask him whether he had checked and

seen the identity card of Mr. Saha?

Shri D. B. Banerjee: No, I cannot say because it was checked
before I came to my office, that is, before 9.30 he checked it. His

duty starts at 6 O’'clock. "
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Shri Vasant Sathe; I am not asking about shifti I am asking
whether before you proceeded on the complaint of the bearer, you
thought it necessary or proper to ask the person on duty whether
he had checked the room. - ' e "

Shri D. B, Banerjee: Practically this diary is made out after the
completion of each shift. His shift was from 6 to 14 hours.

Shri Vasant Sathe: I am not asking the diary.
Shri D. B. Banerjee: At that time I did not know who checked it.

Shri Vasant Sathe; Did you ask anybody whether he had check-
ed it?

Shri D. B. Banerjee: I did not ask.

Shri H. K. L. Bhagat:'  Supposing some senior railway officer is
said to be travelling while he is not really a senior railway officer
and some passenger tells you that would you have acted in the
same manner—taking a batallion of three people, going there and
asking him to produce the identity card, etc.? Would you have
acted in this manner? You were going there on the complaint of
a waiter and you did not care to find out as to who he was. Would
you have acted in the same manner if the complaint did not relate
to an MP but related to some senior railway officer whom you do
not know personally? Secondly, I want to know whether your re-
grets are qualified or otherwise.

Shri D. B. Banerjee: My regrets are unqualified. I have no in-
tention of offending any hon. Member of Parliament.

‘Mr. Chairman: Have you got anything further to say—other
than what you have already said? ’

_ Shri D. B. Banerjee: 1 would only add that I regret for what
had happened that day. I beg to be excused if I had caused any in-
convenience to any hon. Member. Please excuse me if I had done
any thing. 1 apologis for it.

Shri Vasant Sathe: Were you approached by your ASM? Did
he call you at that time?

Shri D. B. Banerjee: He was coming to my office and I was go-
ing for my lunch and we met just in the verandah.

Shri Vasant Sathe: He asked you about this checking?

Shri D. B. Banerjee: He told me “Mr. Banerjee, this genfleman,
fs an hon. Member of Parliament. He is saying that he has been
harassed in the waiting room.” At that time, Mr. Ganguly, ASM
and myself were present. 1 asked Mr. Saha, ‘Only I have asked
your ticket. Did I misbehave in any way? He said ‘You have
asked me twice and three times. This is bad.’ I said ‘I am sorry.’



Stiri Vasant Sathe: Did the Police Officer of the Thana apgroach
you?

Shri D. B. n-n'erjee No, Sir.

Shri Vasant Sathe Did he ask whether you made the checking
or not? ' '

Shiri D. B. Banerjee: No, Sir.

Mr. Chairman: Were you at any time informed by the Police

that a complaint had been lodged and whether you had anything to
say on that?

Shri D. B. Banerjee: No, Sir.

Mr. Chairman: The Police officer never informed you anything
about the complaint?

Shri D. B. Banerjee: No, Sir.

Mr. Chairman: Nor did you think it proper to ask the Police
whether they were seized of the matter?

Shri D. B. Banerjee: When I came after lunch, it was ‘Yesrnt
Irom some ticket collectors—they were talking with that gentleman,
Mr. Dutta and Mr. Saha also went to GRP office.

Mr. Chairman: Did the bearer of the waiting raom or any of
your ticket collectors report to you that Mr. Saha had been taken
to the police station, that the passenger sitting in the first class rail-
way compartment about whose identity you had occasion to inter-
fere, had been removed to the Police station?

Shri D. B. Banerjee: My ticket collector, Mr. Mukerjee told me
after lunch.

Mr. Chairman: Not after your lunch, but before your lunch.

Shri D. B. Banerjee: No, Sir. Before that occurrence, neither
any ticket collector nor the GRPS officials came.

Mr. Chairmen: After you came from lunch did you verify?

Shri D. B, Banerjee: 1 was going to the ticket collector’s office.
I never went to the GRPS office.

My. Chairman: How do you account for your action? When a
passenger about whose identity as an MP you have verified was

removed to the Police Station, is it not your duty to verify the reason
for his removal?
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Shri D: B. Banerjee: I came to know of it only at 16.30-17.00
hours that he was taken to the Police Station.

Shri Atal Bihari Vajpayee: All the time you have been empha-
sizing that the waiting room was situated near your room.

Shri D. B. Banerjee: There was a separating wall.

Shri Atal Bihari Vajpayee: Do you mean to say that when a first
class passenger was taken away by the Police, you were not inform-
ed?

Shri D. B. Banerjee: In my office room just at the entrance there
is a wooden door and my door is a swingdoor and only two clerks
‘were there,

Shri Atal Bihari Vajpayee: The bearer was very anxious to inform
you about the complaint of that unknown gentleman. But he did
not inform you that the Member of Parliament had been taken
away by the Police.

Shri D. B. Banerjee: He never told me. I thought my job was
over after checking the identity card and I was satisfied.

Shri Atal Bihari Vajpayee: Do you know that making false evi-
dence before this committee will be a serious offence?

Shri D. B. Banerjee: 1 know.

Shri Atal Bihari Vajpayee: Even then you say that you accom-
panied the ticket collector in the first instance?

Shri D. B. Banerjee: Yes, I accompanied.

Shri Darbara Singh: When you came to know it and you had
identified the signature as the signature of the Secretary of the Lok
Sabha and noticed that that man was the same person as you had
seen from the photo, what made you see it again and again without
.any purpose?

Shri D. B. Banerjee: Not again and again, but once again only.

Shri Darbara Singh: What made you see it once again? For what

purpose?
Shri D. B. Banerjee: I wanted to know about the reservation that
he had done the day before the previous day.

Shri Darbara Singh: The reservation is written on that card. You
must have asked him separately for that reservation card. But you
did not ssk for it, but you only asked for the identity.
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Shri D. B. Banerjee: I should have done that. I should have asked
for that separately.

(The witness then withdrew)

(li) Evidence of Shri R. N. Chowdhuri, Semior Ticket Collector,
. Asansol

(Witness was called in, he took his seat and took the oath

Mr. Chairman: You are the travelling ticket examiner at Asansol?
Shri R. N. Chowdhuri: Yes.

Mr. Chairman: You are still there?

Shri R. N. Chowdhuri: Yes.

Mr. Chairman: You were there on duty on 29th June, 1972?

Shri R. N, Chowdhuri Yes.

Shri Vasant Sathe: On 29th June, 1872, did you have occasion to
go to the first class waiting room and see the identity card of Shri
A. K. Saha, M.P.?

Shri R. N, Chowdhuri: Yes.
Shri Vasant Sathe: How did you go there?

Shri R. N. Chowdhuri: I had gone to the head ticket collector’s
office for some purpose, and when he asked me to accompany him
to conduct a check in the first class waiting room, I accompanied
him along with two other ticket collectors. We entered inside the
first class waiting room; only the head ticket collector and myself
entered inside, while the other two ticket collectors were outside
the waiting room, because the head ticket collector had told them
not to enter at the same time and, therefore, they were waiting out-
side the gate.

We started checking from the left-hand side. After crossing about
three or four passengers from the left-hand-side, we approached
the hon. Member, and I myself asked for his ticket. He produced
his identity card in my hand, and by that time, the head ticket col-
lector had requested me to hand over the said card in his hand,
which I did, and the head ticket collector looked after the card.

Shri Vasant Sathe: Did you see in the identity card the photo-
graph of the person?

Shri R. N. Chowdburi: Actually, T had a glance at it when the
card was in the hands of the head ticket collector, from the side.



Shri Vasant Sethe: Were' you satisfied with the pf‘xqtb in ‘the
identity card? Was it the same as that of the gentleman who was
there?

Shri R. N. Chowdhuri: Yes.

Shri Vasant Sathe: So, you knew that the gentleman who was
sitting there was Mr. A. K. Saha, a Member of Parhament

Shri R. N. Chowdhuri: I came to know it from the photograph.
Shri Vasant Sathe: You had no occasion to see him before?
Shri R. N. Chowdhuri: No. ‘

Shri Vasant Sathe: After this inspection, you came out?

Shri R. N. Chowdhuri: Yes; just passing the hon. Member, there
were two other passengers, as far as I could remember now. I had
checked their tickets also. One of them was a pass-holder. While
I was returning from the waiting room, with folded hands. 1 said
‘Nemaste’ before the hon, Member.

Shri Vasant Sathe: Did you have any talk with the bearer or
waiter in the waiting room?

Shri R. N. Chowdhuri: No.

Shri Vasant Sathe: When you went to the head ticket collector’s
room and he asked you to accompany him for a check in. the first
class waiting room, what did he tell you? Did he tell you the reason
for going to the waiting room?

Shri R. N. Chowdhuri: Of course, he told me that he was going
to check the ticket or pass of an MP and his identity.

Shri Vasant Sathe: Did he say why that check was necessary?

Shri R. N. Ciowdhuri: He asked me to accompany him because
we were going to check the first class waiting room where we were
to check the pass or identity of an hon. Member of Parliament.

Shri Vasant Sathe: Did he tell you that there was a complaint
that a person who claimed to be an MP was sitting in the First Class
waiting room and that ‘let us go and check it.’? Did he tell you that?

Shri R. N. Chowdhuri: He simply told me, ‘You come along with
me and you are to conduct a check in the first class waiting room
where you have to check the pass of an M.P." This much he
told me.

Shri Vasant Sathe: Along with you he had also calleg two other
TCs. You just now said that two other TCs, Shri B. D. Singh and
Onkar Singh were also called. Is it correct?’



Shri R. N. €howdhuri: They were Shri ‘B. D. Slngh and Shri
Upkar Singh.

Shri Vasant Sathe: Who asked them to come along?

Shri R. N. Chowdhuri: That I cannot say. Actually, as to who

asked them to come along. I cannot tell, As I entered the ATC’s
office...

Shri Vasant Sathe: I am not asking about your entry. I am asking.

about going. You four want. Who asked the four to come alang?
Did you or did you not ask?

Shri R. N. Chowdhuri: I did not ask. About HTC, I do not know.

Shri Vasant Sathe: Did you meet during that day Shri K. K.
Dutta who had made a complaint in writing to the Police and who
was the person who had also made a complaint about the identity

of Mr. Saha not being the genuine Saha? Did you see him that day
at the residence?

Shri R. N. Chowdhuri: No, Sir. Since that day, uptill now, I do-
not know who Mr. K, K. Dutta is.

.

Shri Vasant Sathe: How long were you there at the railway sta-
tion after you completed the check?

Shri R. N. Chowdhuri: It took about 3-4 minutes. I came back
from the waiting room, entered the HTC office and I' was there for
about 3-4 minutes and then I left the place and then again I returned,
as far as I remember, after 16 hours, that is, after the Seaidah-

Pathankot Express had left.

Shri Vasant Sathe; For where did you leave?

Shri R. N. Chowdhwri: For my duty.

Sbri Vagsant Sathe: Where was your duty?

Shri R, N Chowdhuri: Actually I am a TTE and I have beerr
given open programme by the administration for-good perfermance.

So, I have no fixed programme. So, I find a suitable train for myself

and work there, That day also for that purpose I left the office and
went out on some train.

Shri Vasant Sathe: Where did you go? Which train?

Shri R. N. Chowdhuri: Perhaps I checked the Down Toofan Ex-
press.

Shri Vasant Sathe: You are not sure?

Shri R. N. Chowdhuri: Ag far as I remember, it was Down Toofam
Express. That is 8 Dn.



Shri Vasant Sathe;: Where was that Toofan Express?

Shri R. N. Chowdhuri: In No. 4 Platform.
Shri Vasant Sathe: Did you go along with the train anywhere
or on the station itself?

Shri R. N. Chowdhuri: I did not leave the station.

Shri Vasant Sathe: So you did not leave Asansol railway station
after your checking the First Class waiting room and for nearly two
hours you were at the railway station checking some other trains?

Shri R. N. Chowdhuri: Yes, Sir.

Shri Vasant Sathe: After this check, did you hear from any other
ticket collector or any other person in the entire railway station that
this Mr Saha was taken to the Police station by two constables and

all that?
Shri R. N. Chowdhuri: Yes, Sir.
Shri Vasant Sathe: Who told you that?

Shri R. N. Chowdhuri: After the Sealdah-Pathankot Express,
when I came to my office, I heard that some trouble was between
one gentleman, with that of an hon. Member of Parliament and he
was taken to the GRPS. I heard that.

Shri Vasant Sathe: What time had passed between your check
and this information that you received?

Shri R. N. Chowdhuri: My checking was at 12.30 hours and then
1 came to my office and I heard this at 16.00 hours.

Shri Vasant Sathe: So in between you were checking other
trains. On which platform is this HTC's office?

Shri R. N. Chowdhuri: The HTC’s office and the waiting room
are upstairs and all the platforms are downstairs.

Shri Vasant Sathe: On which platform is the office?

Shri R. N. Chowdhuri: Just on platform No. 4 and 5, just on the
upstairs.

Shri Vasant Sathe: Waiting room is also there?
Shri R. N. Chowdhuri: Just on my office side.
Shri yumt Sathe: On which platform is the police station?

Shri R. N. Chowdhuri: Just on the ground floor—of No, 4 plat-
form.



Shri Vasant Sathe: You said just now that there was some
trouble going on about police coming and all that. What was that
trouble?

Shri R. N. Chowdhuri: I said that there was some trouble, with
one passenger, by named, Krishna Kanta Dutta and on his complaint
one hon. Member was taken to the GRPS.

Shri Vasant Sathe: But no police officer or constable asked you
about this check that you had made that day?

Shri R, N. Chowdhuri: No, Sir.

Mr. Chairman: Did you report or did yoy give any information to
Mr. D. B. Banerjee, the Head Ticket Collector, about the trouble that
you mentioned?

Shri R. N, Chowdhuri: No, Sir.

Mr. Chairman: You did not meet him after that?

Shri R. N. Chowdhuri: 1 met him.

Mr. Chairman: When?

Shri R. N. Chowdhuri: The same day after the Sealdah-Pathan-
kot Express when I came to my office. The ATC was there in the

office,

Shri H. K. L. Bhagat: You said that you went to the wailing
room to check.

Shri R. N. Chowdhury: It was about 3-4 minutes; it hardly took
that.

Shri H. K. L. Bhagat: You did not return to the waiting room?

Shri R. N. Chowdhury: Never.

Shri H. K. L. Bhagat: What is the distance of the police station
from the place where you had gone, GRPS?

Shri R. N. Chowdhury: 200—300 yards.

Shri H. K. L. Bhagat: You went to which platform number?

Shri R. N. Chowdhury: 4.

Shri H. K. L. Bhagat: The police station is at the same side,

Shri R. N. Chowdhury: Yes.

Shri H. K. L. Bhagat: You asked the MP in the presemce of
passengers whether he had an identity card?

Shri R. N. Cbowdhury: I simply asked for his ticket. There
were four or five other passengers.

Shri H. K. L. Bhagat: You made the enquiry in their presence?
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Shri R. N. Chowdhury: [ enquired nothing. I simply asked for
hia ticket.

Shri H. K. L. Bhagat: You asked for the ticket in the presence

of four people and he gave the identity card to you. Did you note
down the number of the identity card?

Shri R. N. Chowdhury: He handed over the identity card to me
and it was transferred to the Head TC.

Shri H. K. L. Bhagat: Before you transferred it to the Head TC,
did you see the number of the card, photo ete?

Shri R. N. Chowdhury: I had no chance to see.
Shri H. K. L. Bhagat: Not even thc photo?

Shri R. N. Chowdhury: No. Till then I had no chance to see.

Shri H. K. L. Bhagat: You just got the identity card and handed
it ovdr to the Head TC.

Shri R. N. Chowdhury: Yes.

Shri H. K. L. Bhagat: Both of you have came together to give
evidence.

Shri R. N. Chowdhury: Yes.

" shri H. K. L. Bhagat: Did vou discuss about this?
Shri R. N. Chowdhury: Of course, there was a little bit of con-
versation. How can 1 deny it?

. Shri H. K. L. Bhagat: Were' you called to the police station for
enquiry in connection with this and did anyone record your state-

ment?
' Shri R. N. Chowdhury: There were only two enqujries.
Shri H. K. L. Bhagat: You made a statement to the police.
Shri R. N. Chowdhury: Some of them asked for my statement;

some said ‘you need not give a statement’; they simply asked some
questions.

Shri H. K. L. Bhagat: Have you seen earlier statements before

the police or the railway officers before coming to give evidence
here?

Shri R. N. Chowdhury: Not all the papers?
., Shri H. K. L. Bhagat: But some papers?

Shri R. N. Chowdhury: Some papers. Our divisional commer-
cial -oficer called us once and showed us a few reports.
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Shri H. K. L. Bhagat: Have both of you brought those papers
with you?

Shri R. N. Chowdhury: 1 have no papers with me.

-Shri H. K. L. Bhagat: Are they with the Head TC?

Shri R. N. Chowdhury: May be.

Shri H. K. L. Bhagat: Is it within your knowledge or not, that
.some papers have been brought here?

Shri R. N. Chowdhury: Actually, after leaving Asansol, what-
ever we had was a verbal discussion, not over any papers.

Shri H. K. L. Bhagat: [s it within your knowledge or not that
some papers relating to this matter were seen by both of you and
have been brought here?

Shri R. N. Chowdhury: Some exercise book or some waiting
room register or something like that was brought.

Shri H. K. L. Bhagat: Apart from that, some statements which
you may have given earlier?

Shri R. N. Chowdhury: Yes. Everything is lying with the Head

TC—what he has brought. I have seen some exercisc book with
him. That is all.

Shri Atal Bihari Vajpayee: Is it usual or normal for the Head
TC to check the first class waiting room or is it normally done by
the Ticket Collector?

Shri R. N. Chowdhury: Normally it is done by the Ticket Collec-
tor.

Shri Atal Bihari Vajpayec: But on that particular day, it was
done by the Head TC. Why?

Shri R. N. Chowdhury: I think it was because it was the case of
an MP. So he himself went with us.

Shri Atal Bihari Vajpayee: When you were asked by the Head
TC to come to the first class waiting room and to check the identity
of an MP, did you not tell him that you would go by yourself and
he need not come?

Shri R. N. Chowdhury: No. I did not request him like that.
Shri Atal Bihari Vajpayee: Why not?
Shri R. N. Chowdbury: The Head TC himself asked me to follow

him and conduct the check there. So how could I ask him ‘You
need not come; I will go myself'?
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Shri Atal Bfhari Vajpayee: Don’t you do it yourself? You could
have told him ‘I will go and find but whether he is an MP or not’.
Is it something unusual or extraordinary?

Shri R. N. Chowdhury: Usually we TTEs do not go to check the
first class waiting rooms.
Shri Atal Bihari Vajpayee: You are contradicting yourself.

Shri R. N. Chowdhury: We are to check the tickets of passengers
in the platform or in the trains.

Shri Atal Bihari Vajpayee: Who does the checking of first class .
passéngers waiting in the first class waiting room?

Shri R. N. Chowdhury: Ticket Collector.
Shri Atal Bihari Vajpayee: Not the Head TC.

Shri R. N. Chowdhury: The Head TC is to supervise everything.
Usually in every shift, there is 'one. Waiting room is checked by
the Ticket Collector.

Shri Ata] Bihari Vajpayee: You said you normally do not check
passengers in waiting rooms. N

Shri R. N. Chowdhury: I said about myself; I am a TTE.

Shri Ata] Bihari Vajpayee: Why were you called by the Head
TC?

Shri R. N. Chowdhury: He found me on the spot. I was aloné.
When I entered, there was no other senior TTE. When he found
me, he told me ‘Chowdhury, you are to accompany me. I am going
to check the first class waiting room right now; you are to see the
identity card of an MP'.

Mr. Chairman: Doeés your duty extend to checking tickets in the
waiting room? For that purpose, the Head TC should have called
the ticket collector who might be there.

Shri Atal Bihari Vajpayee: Were you called by the Head TC
or you just happened to be there?

Shri R. N. Chowdhury: I just happened to be there.
Shri Atal Bihari Vajpayee: *You were not called?

Shri R. N. Chowdhury: Never. Incidentally, 1 went to the
office at about 12.30 or 12.35 for some work. The Head TC asked
me ‘Please’ come along. You are the senior man. Better you ceme
with me’. He asked two other ticket collectors to stay outside the:
wailing room. o
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Shri Atal Bihari Vajpayee: Was it necessary for the Head TC to
ask you to accompany him? Could he not have gone himself?

8hri R. N, Chowdhury: How can I answer it?
Shri Atal Bihari Vajpayee: You cannot answer?

Shri B. N. Chowdhury: The Head TC is our overall supervisor,
What he says I am duty bound to follow.

Shri Atal Bfhari Vaj'pay:ee: You followed him or he followed
you?

Shri R. N. Chowdhury: I followed him.

Shri Atal Bihari Vajpayee: You agree that the Head TC should
go and check the tickets of first class passengers in the waiting
room. '

Shri R. N. Chowdhury: I said that because it was a question of an
MP the Head TC had not sent for' an ordinary TC to conduct the
check. Therefore, he himself asked me to accompany him to make
the check.

Shri Atal Biberi Vajpayee: He could gone by himself. If it was
an MP, where Was the necessity of getting a battalion of TCs to the
waiting room? :

Shri R. N. Chowdhury: We were only two inside the waiting
room.

Shri A. B. Vajpayee: Two were waiting outside?

8hri R. N. Chowdhury: The Head ticket examiner told them not

to enter the waiting room; he asked me to accompany him only. I
accompanied him.

Shri A. B. Vajpayee: Before the HTC went and examined the
tickets of first-class passengers, the ticket collector had already gone
there and checked the identity card of Mr. Saha?

Shri R. N. Chowdhury: I do not know.
Shri A. B. Vajpayee: Who were the persons waiting outside?
'Shri R. N. Chowdhury: Shri Vasdeo Singh and Upkar Singh.

Shri H. N. Mukerjée: Both of you had examined the identity card
of the Member of Parliament in the presence of other people. The
HTC and yourself, both of you, examined the card one after the other
or together? .

Shri R. N. Chowdhury: Together.
2216—L.S.—1T.
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Shri H. N. Mukerjee: Is it the practice for two officers at the same
time to go and ask the passengers to produce the card and examine
it? It is not normal. There were two ticket collectors outside; yott
and your head ticket collector went inside and examined the identity
card of a Member of Parliament; you all crowded together and
created a kind of commotion in the presence of a large number of
people. . v , .

Shri R. N. Chowdhury: No. Let me explain the position of thé
waiting rqom. One big cushion is there where can segt comfortably
three or four passengers; around the central table also four persons.
could sit; there are other types of chairs where three or four pas-
sengers could sit. 1 started checking from the left hand side; we did
not approach the hon. Member directly. We felt that if we went
to him directly leaving aside all the other passengers he would be
annoyed.

Shri A. B. Vajpayee: In order to avoid annoyance, you enacted a
drama of checking other passengers also? Don’t you see that yow
are making contradictory statements? You say that you were ac-
companied by the head ticket collector because a Member of Parlia-
ment was involved; but when you reached the waiting room you
did not approach the Member in a straightforward manner.

Shri R. N. Chowdhury: 1 explained that I did not approach him
directly because that might annoy him.

Shri H. N. Mukerjee: You were keen not to annoy the hon. Mem-
ber. When you checked the card, did you apologise to the Meimber
of Parliament for having asked for his card in that manner?

Shri R. N. Chowdhury: When I returned after completing the
check, I folded my hands and spoke in Bengali: Namaskar

Shri H. N. Mukerjee: Did you see your superior also apologising
to him in that way? Do you remember?

Shri R. N. Chowdhury: He also saluted him.

Shri H. N. Mukerjee: Do you realise that you had behaved with
the hon. Member in a manner which was entirely unworthy?

Shri R. N. Chowdhury: I simply asked for his ticket. The HTC

was standing by me. If I have in any way annoyed him 1 must
apologise.

Shri Somnath Chatterjee: When did you become travelling
ticket checker?

Shri R. N. Chowdhury: In 1961.
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Shri Somnath Chatterjee: Since when you are senior travel-
ling ticket checker? Is it a higher post? -

Shri R. N. Chowdhury: They are highér posts; but T am not in
the higher post. However, since I am working as a TTC from 1961;’
I am called senior TTC.

Shri Somnath Chatterjee: 1 take it that it is not the duty of the
TTC to inspect tickets in waiting rooms?

Shri R. N. Chowdhury: Usually it is not the duty. But the HTC
can utilise me if he wants to do so.

Shri Somnath Chatterjee: On that day, you were asked to do
the unsual duty?

Shri R. N. Chowdhury: Yes, Sir.

Shri Somnath Chatterjee: Shri B. D. Singh and Upkar Singh
ticket collectors, were present at that time?

Shri R. N. Chowdhury: Yes, Sir.

Shri Somnath Chatterjee: In your experience have you ever seer
four ticket collectors or checkers including one senior ticket
checker and a head ticket collector going in a procession to check
the tickets of three or four passengers sitting in a waiting room?

Shri R. N. Chowdhury: Sometimes we do like that to do special
checks on platforms.

Shri Somnath Chatterjee: This was not a special check?
Shri R. N. Chowdhury: No, Sir.

Shri Somnath Chatterjee; Therefore it is a unique case, a uni-
que occasion, when four persons left the ticket collector’s room for
the purpose of checking four or five passengers sitting in the waiting
room.

Shri R. N. Chowdhury: The Head TC asked me to accompany
him to check the tickets, and the other two ticket collectors were
not allowed to enter the waiting room.

Shri Somnath Chatterjee: You said you made a statement be-
fore the executive magistrate who held an inquiry into this matter.

Shri R. N. Chowdhury: I had been to his place and he asked me
two or three questions. After hearing everything he told me that
I need not make a statement in writing.

Shri Somnath Chatterjee: Did you make a statement in writing
before the railway officer who held the inquiry?



Shri R. N. Chowdhury: Yes, Sir.

Shri Somnath Chatterjee: Have you got a copy of that state-
ment with you?

Shri R. N. Chowdhury: No, Sir,

.Shri ‘Semnath Chatterjee: Have you seen the report of the
Magistrate of Asansol?

‘Shri R. N. Chowdhuri: No, Sir.

Shri Somnath Chatterjee: Did you see the report of the General
Manager?

Shri R. N. Chowdhury: No, Sir. I have seen the report of the
senior DGMP. 1

Shri Somnath Chatterjee: Do you know that the General
Manager, Eastern Railways, sent a report with regard to this inci-
dent?

Shri R. N. Chowdhury: I do not know.

Shri Somnath Chatterjee: I am reading out to you a portfon of
the report submitted by the Executive Magistrate who held the
inquiry:

“The Head TC sent Shri R. N. Chowdhury, Senior Ticket
Checker and Shri B. D. Singh to check the tickets of
the passengers in the first class waiting room. After a
while Shri Chowdhury came back and reported that all
the passengers in the waiting room were genuine first
class passengers with tickets except two ladies who
accompanied Shri Saha.”

Shri R. N. Chowdhury: What I said earlier was that the two
ticket checkers were not in the waiting room. That is correct.

Shri Somnath Chatterjee: Why were these persons asked to
wait outside the first class waiting room?

Shri R. N. Chowdhury: The Head TC ordered like that.

Shri Somnath Chatterjee: Can you yourself give an explanation
for such an unusual step being taken of two ticket collectors being
inside and two waiting outside?

Shri R. N. Chowdhury: No, I cannot give an answer.

Shri Somnath Chatterjee: So, it cannot be explained; you cannot
give any explanation.

Shri R. N. Chowdhury: I obeyed the orders of the HTC.
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Shri Vasant Sathe: When you along with the Head TC asked
for the tickets did Shri Seha protest and ask you or the Head TC
as to why his identity card is being asked for?

Shri R. N. Chowdhury: When I asked for the ticket from the
hon. Member, he did not say anything. He simply looked at my
face and produced his identity card.

Shri Vasant Sathe: Did he not say that you are asking for this
again because the tickets have already been checked?

Shri R. N. Chowdhury: When I went there that was the first
time that the ticket was checked.

Shri Vasant Sathe: Were you not aware that glready an hour
or so earlier the checking was done?

Shri R. N. Chowdhury: No, Sir. Shri Saha also did not explain
it that way.

Shri Vasant Sathe: Did any passenger in the waiting room
objett to your coming in and checking their tickets and passes
again?

Shri R. N. Chowdhury: No, Sir. There was no protest from
anybody.

Mr. Chairman: Would you like to say anything more than what
you have said? 1}

Shri R. N. Chowdhury: If I have in any way hurt the feelings
of the hon. Member of Parliament, I beg to apologize for that.

Shri Atal Bihari Vajpayee: Why so many “ifs” and “buts” in
the apology?

Shri R. N, Chowdhury: I want to check the tickets only once,
and not twice, and there I have followed only the order of my
superior. If in the process I have caused any inconvenience to the
hon. Member, I may be excused.

Mr. Chairman: You may withdraw from the Committee for the
time being. We will call for you again.

(The witness then withdrew)
(The Committee then adjourned to meet again at 15.00 hours).
(The Committee re-assembled after Lunch at 15.10 hours)
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(#i) Evidence of Shri B. D. Singh, Ticket Collector, Asansol
(Witness was called in and he took his seat and then took his oath)
Mr. Chairman: You are a ticket collector at Asansol station?

Shri B. D. Singh: Yes.
Mr. Chairman: Were you on duty on 29th June, 19727

Shri B. D. Singh: Yes, I was on duty from 0600 hours to 1400
thours.

Mr. Chairman: Are you still there?

Shri B. D. Singh: I am still there, as junior enquiry clerk.

Shri Atal Bihari Vajpayee: Have you been demoted or promo-
ted?

Shri B. D. Singh: I have been promated as junior enquiry
clerk.

Shri Somnath Chatterjee: Do you remember that on 29th June,
1972, at Asansol station, there was an occasion for checking the
identity card of Mr. A. K. Saha, M.P.?

Shri B. D. Singh: At about 12.30 hours on 29th June, 1972, I
was summoned by the head ticket collector for checking the first
class waiting room.

Shri Somnath Chatterjee: Why had you to be summoned?
Where were you then?

Shri B, D. Singh: I was in the ticket collectors’ office down-
gtairs, whereas the head ticket collector’s office is upstairs quite
adjacent to the first class waiting room.

Shyi 'Somnath Chatterjee: Were you the only person so
‘summoned?

Shri B. D. Singh: I cannot say, but the peon came and informed
me that I was required by the head ticket collector for checking
the first class waiting room. Then, I proceeded towards the head
ticket collector’s office which is upstairs. On my arrival, I learnt
that the haad ticket collector had already gone to the first class
waiting room. From there, I proceeded towards the first class
waiting room which was quite adjacent to the head ticket collector’s
office. 'When I reached at the gate, that is, the entrance gate at the
first class waiting room, I saw that the head ticket collector was
already conducting the check of the first class waiting room by one
Shri R. N. Chowdhury, travelling ticket examiner. I remained there
for a while, for about two minutes and from there, I returned back
downstairs to my own office.



«Shri Somnath Chatterjee: When you reached there, the head
ticket collector had already entered the first class waiting room
and he was already conducting the checking by Shri R. N.
Qhowdhury. You did not meet him?

Shri B. D. Singh: No.

Shri Sommath Chatterjee: Why not? You were asked to meet
him? |

Shri B. D. Singh: I was asked to go to him, but when I reached
at the gate, I was just stopped by the head ticket collector by a
show of his hand.

Shri Somnath Chatterjee: Which other member of the railway
staff was there?

Shri B. D. Singh: Later on, after one or two minutes, one more
ticket collector, Shri Upkar Singh happened to go there just at the
entrance gate.

Shri Somnath Chatterjee: He was also summoned by the head
ticket collector?

Shri B. D. Singh: T cannot say.

Shri Somnath Chatterjee: Then, what did you do?

Shri B. D. Singh: From there, I returned back to my ticket
collector’s office to perform my normal duties.

Shri Somnath Chatterjee: Did you take the permission of the
head ticket collector before you went back to your office?

Shri B. D. Singh: When he came out, I was just standing before
the head ticket collector’s office, and as far as I remember, there
were only seven or eight passengers in the first class waiting room,
and I think it took hardly three or four minutes to check the first
class waiting room. Then, the moment he came out, he directed

me to attend to my normal duties.

Shri Somnath Chatterjee: Apart from this, you.do not know
anything about the matter which they were investigating?

Shri B. D. Singh: So far as I could remember, I cannot throw
any light on what they did in the first class waiting room, because
while standing at the gate, I could not ascertain anything. Nothing
remarkable was noted by me. Shri R. N. Chowdhuri was checking
the tickets from the passengers, and they were producing their
tickets voluntarily, and the head ticket collector was keenly ob-
serving him. This much I observed, and then I returned back; I
waited for a while before the head ticket collector’'s chamber
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which is quite adjacent to the first class waiting Toom and with the
permission or direction of the head ticket collectC ., I proceeded te:-
wards my ticket collector’s office downstairs.

Shri Somnath Chatterjee: ' How lohg have you been ticket
collector?

Shri B. D. Singh: I was appointed on 15th August, 1958.

" Shri Somnath Chatterjee: Whose duty was it to check the
tickets of first class waiting room passengers?

Shri B. D. Singh: The duty of checking the first class waiting
room is allotted to a particular ticket colleéctor daily.

Shri Somnath Chatterjee: Who was that ticket collector at
Asanso] railway station who was allotted this duty?

Shri B. D. Singh: On different dates, different ticket collectors
are allotted these dutiet.

Shri Somnath Chatterjee: Do I take it to be your evidence that
Shri R. N. Chowdhuri’s work was not to check the tickets of the
passengers in the first class waiting room?

Shri B. D. Singh: No, it is not the usual duty of a travelling
ticket examiner to check the first class waiting rooms.

Shri Somnath Chatterjee: Now was it yours, and you were
never asked to do this job?

Shri B. D. Singh: So many times, I had checked the first class
waiting room. On that particular date, however, I was not allotted
the duty of checking the first class waiting room,

Shri Somnath Chatterjee: Nor was Shri Upkar Singh given that
duty?

Shri B. D. Singh: No, he was also not given that duty.

Shri Somnath Chatterjee: So, according to you, when you came
there, you found two persons who wefe not usually doing this
duty present there and checking the tickets? Is this correct?

Shri B. D. Singh: No, Sir. Only tickets were checked by Shri
R. N. Chowdhuri under the direct supervision of the Head Ticket
Collector. 1 did not enter the room.

Shri Somnath Chatterjee: Did you try to find out why persons,
who usually did not do checking, were conducting the check on
that day in the first class waiting room? Am I right that this was
something unusual?
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Shri B. D. Singh: Yes, Sir.

Shri Somnath Chatterjee: You were not authorised to do that
checking either,

Shri B. D. Singh: I was not given that duty.

Shri Somnath Chatterjee: For how long was this checking
going on?

Shri B. D. Singh: So far as I remember, I remained there for a

while, and I think fp check the tickets of 7-8 passehgers is a matter
of 4-5 minutes.

Shri Somnath Chatterjee: I am not interested in your guess
work. How long did it actually take?

Shri B. D. Singh: It depends upon the capacity of the Ticket
Collector.

Shri Somnath Chatterjee: How long did it take on that parti-
cular date and occasion?

Shri B. D. Singh: I cannot say; I was not there from the be-
ginning to the end.

Shri Somnath Chatterjee: Did you ask the Head Ticket Collec
tor, why he had summoned you for this purpose?

Shri B. D. Singh: I did not dare ask my immediate boss. The
peon informed me that I had been summoned to check the first
class waiting room.

Shri Somnath Chatterjee: Did you ask Shri R. N. Chowdhuri?
Shri B. D. Singh: No, Sir.

Shri Somnath Chatterjee: Did you ask anybody?

Shri B. D. Singh: I did not.

Shri Somnath Chatterjee: You had no curiosity to find out why
you have been summoned?

Shri B. D. Singh: After a lapse of about 40 to 50 minutes, I came
to know that one Mr. K. K. Dutta had lodged a complaint regarding
the genuineness of Shri A. K. Saha, M.P,, for which a check was
arranged. ! 2

Shri Somnath Chatterjee: Who mentioned the name of Dutta?
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Skri B. D. Singh: This wag being discussed in the Ticket Collec-
Yors’ office.
Shri Somnath Chatterjee: Do you know, who was this K. K. Dutta?

Shri B. D. Singh: I do not know.
Shri Somnath Chatterjee: Did you try to find out who he was?

Shri B. D. Singh: It was being mentioned that this gentleman
hails from Bankura district.

Shri Somnath Chatterjee: When the discussion was going on
in the Ticket Collectors’ Office, you were there throughout.

Shri B. D. Singh: I was not sitting for 40—50 minutes in the
ticket Collector’s office. But it wag mentioned there that some
gentleman had complained against the genuineness of the identity
of the hon. Member of Parliament, for which the check was arranged,

Shri Somnath Chatterjee: And there the name of K. K. Dutta
was mentioned at that time.

Shri B. D. Singh: Yes, Sir.

Shri Somnath Chatterjee: The Head Ticket Collector musti have
known this.

Shri B. D. Singh: I do not know, Sir.

Shri Somnath Chatterjee: What is the name of the peon, who
came to call you?

Shri B. D. Singh: Manmath Nath; he is peon in the Ticket Collec-
tors’ Office.

Shri Somnath Chatterjee: Do you know Sukhdev Mandal?

Shri B. D. Singh: He is bearer of the first class waiting room.

Shri Somnath Chatterjee: Can you give any explanation why on
that particular date, you would be asked to do something which

you usually are not expected to do?

Shri B. D. Singh: On the call of the Head Ticket Collector, I
went there.

Shri Somnath Chatterjee: Can you give any explanation for this?

Shri B. D. Singh: I cannot say, why the Head Ticket Collector
called me for checking the first class waiting room. I got acquainted
with the facts of this case later on.

Shri Somnath Chatterjee: That means, you cannot give any ex-
planation for this unusual thing.
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Shri B. D. Singh: I cannot give, Sir.

Shri Somnath Chatterjee: Was this not unusual?

Shri B. D. Singh: Definitely it was unusual.

Shri Atal Bihari Vajpayee: You say that you were summoned
by the Head Ticket Collector and when you reached his office, he
had already left for the first class waiting room, and then you also
reached there. You say, that you did not enter the waiting room.

Shri B. D. Singh: Yes, Sir. I waited at the entrance gate.

Shri Atal Bihari Vajpayee: You did not wait even for the ins-
tructions from the Head Ticket Collector. You came away from
there without being permitted by the Head Ticket Collector?

Shri B. D. Singh: I was stopped rather by the Head Ticket Col-
lector at the entrance gate of first class waiting room by movement
of his hand. I, went thereafter to the office of the Head Ticket
Collector, which is adjacent to the first class waiting room.

Shri Atal Bihari Vajpayee: Who accompanied you, when you
went to the Head Ticket Collector’s office?

Shri B. D. Singh: I was alone.

Shri Atal Bihari Vajpayee: Did you know that some other rail-
way officials have also been called by the Head Ticket Collector?

Shri B. D. Singh: I was not aware.

Shri Atal Bibari Vajpayee: You want us to believe that you did
not know, which other colleagues of yours were called by the Head
Ticket Collector.

Shri B. D. Singh: I cannot say. I came a bit later. Shri Upkar
Singh also happened to come.
Shri Atal Bihari Vajpayee: Where was he before?

Shri B. D. Singh: I cannot say. I do not remember, whether he
was on the platform or in the Ticket Collectors’ office, but he al:»
came.

Shri Atal Bihari Vajpayee: Had Head Ticket Collector called
him also?

Shr¢ B, D. Singh: I cannot say.

Shri Atal Bihari Vajpayee: Did you talk to Mr. Upkar Singh?

Shri B. D. Singh: I did not talk to him.

Shri H. K. L. Bhagat: Was the door of the waiting room open?

Shri B. D. Singh: Yes, it was open when I reached there.
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Shri H. K. L. Bhagat: And the distance between you and the
Ticket Collectors and the passengers sitting there was about a few

feet?

Shri B. D. Singh: It was a little distance,

Shri H, K. L. Bhagat: You said that you saw them asking for
tickets from four or five passengers?

Shri B. D. Singh: Yes, Sir.

Shri H. K. L. Bhagat: So you saw them asking for tickets and the
passengers giving them the tickets. Did you hear any conversation?

Shri B. D. Singh: No, Sir, I did not hear any conversation.

Shri H. K. L. Bhagat: You said that you stood there and saw the
passengers giving them the tickets. You said they were voluntarily
giving the tickets. How did you know they were giving the tickets

voluntarily? Was there any conversation passing on between the
passengers?

Shri B. D. 'Singh: They were voluntarily producing the tickets

except that at one place I saw that one passenger was talking to
the Head Ticket Collector.

Shri H. K. L. Bhagat: You did not know what he was talking?
Shri B. D. Singh: No, Sir,

Shri H. K. L. Bhagat: Was he talking loudly?

Shri B. D. Singh: No, Sir, he was talking slowly.

Shri H. K. L. Bhagat: Then how did you know he was talking?
It means you heard something; or you just saw the movement of

the mouth?
Shri B. D. Singh: I could not hear anything.

Shri H. K. L. Bhagat: You can say he was talking but you do not
know what he was talking?

Shri B. D. Singh: No, Sir, I cannot say what he was talking.
Shri H. K. L. Bhagat: And the others did not talk at all?

Shri B. D. Singh: No, Sir,

Shri H. K. L. Bhagat: You were standing alone there at the gate?

You said you stood for two minutes and the Head Ticket Collector
came and then you left. He asked you to go and you left?

Shri B. D. Singh: I returned back and stood by the door...

Shri*H. K. L. Bhagat: So you did not know what it was all about
and who was checked? You did not hear anything?
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Shri B. D. Singh: I did not dare to ask the Head Ticket Collector.
He is my boss and he was himself conducting the check.

Sari H. K. L. Bhagat: But nobody said anything? You really did
not know what was happening?

Shbri B. D. Singh: No, Sir.
Shri H. K. L. Bhagat: You said you went back to your room.
Then, that day you heard nothing?

Shri B. D. Singh: After a long time, about 40 minutes later, after
the Hon. Member left, it was being discussed in the Ticket Collec-
tors office.

Shri H. K. L, Bhagat: What was being discussed?

Shri B. D. Singh: That a check was conducted by the Head Ticket
‘Collector himself because there was a complaint from one passen-
ger Mr. Datta regarding the genuineness of the Hon. Member. I
.also heard that the same passenger approached the Thana also and

the Hon. Member was taken to the Thana also and he was let off
from there.

Shri H. K. L. Bhagat: That was approximately 40 minutes after-
wards?

Shri B. D. Singh: Atter the departure of the train.

Shri H. K. L. Bhagat: How do you say that it was approximately
40 minutes later, after such a long time?

Shri B. D. Singh: Because it was abouj 12.30 when we were
called.

Shri H. K. L. Bhagat: Since how long have you been there at the
Railway Station—for how many years?
Shri B. D. Singh: I am going to complete 15 years.

Shri H. K. L. Bhagat: For how many years were you posted at
that Station?

Shri B. D. Singh: From 15th August, 1958 I was there.

Shri H. K. L. Bhagat: Did you know the name of the person who
made the complaint, 40 minutes later?

Shri B. D. Singh: Yes, Sir.

Shri H. K. L. Bhagat: What was the name?

Shri B. D. Singh: K. K. Dutta.

Shri H. K. L. Bhagat: That was mentioned 40 minutes later?

Shri B. D. Singh: Yes, Sir.



106

Shri H. K. L. Bbagat: You knew that Dutta before?
Shri B. D. Singh: No, Sir. ’

Mr. Chairman: When you entered the 1st Class waiting room,
how many persons were there?

Shri B. D. Singh: I did not enter the door but was on the thres-
hold,

Mr. Chairman: You said you did not go in but just peeped in?
Shri B. D. Singh: Yes. About six to seven passengers were there.

Mr. Chairman: When you peeped into the room you said Mr.
Chowdhury and the Head Ticket Collector were there, What were
they exactly doing?

Shri B. D. Singh: Mr. Chowdhury was asking for the tickets
from the passengers and the Head TC was standing by the side. The
passengers were producing the tickets,

Shri Somnath Chatterjee: Do you know whether any inquiry
into this matter was held by the high Railway authorities?

Shri B. D. Singh: 1 have heard that an inquiry had been held in
this connection at the Railway Station, but 1 wes never called to
attend any inquiry and nor was I asked to submit any statement in
this regard.

Shri Somnath Chatterjee: Have you seen the report which was
submitted by the General Manager?

Shri B. D. Singh: No, Sir.
Shri Somnath Chatterjee: Or by the Executive Magistrate?
Shri Singh: No, Sir,

Shri Somnath Chatterjee: You have come to Delhi, I believe,
along with Mr. Chowdhury and Mr. Banerjee?

Shri B. D. Singh: Yes, Sir,
Shri Somnath Chatterjee: You came in the same compartment?
Shri B. D. Singh: Yes, Sir.

Shri Somnath Chatterjee: Wes there any discussion about this
matter while you were coming?
Shri B. D. Singh: On the way there was no such discussion.

Shri Somnath Chatterjee: No discussion at all throughout the
journey?
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Shri B. D. Singh: They were just talking that only on account of
Mr. Dutta this journey has been necessitated; otherwise it would not
have occurred, and so on. There was no particular discussion on the
subject,

Shri Somnatk Chatterjee: You never joined the distussion?

Shri B. D. Simgh: No, Sir.

Shri Somnath Chatterjee: Did you have any discussion before
you left for Delhi?

Shri B. D. Singh: No, Sir.
Shri Somnath Chatterjee: With nobody?
Shri B. D. Singh: No, Sir,

Shri Somnath Chatterjee: At no point of time?

Shri B. D. Singh: No, Sir, at no point of time. It was not neces-
sary because at the earlier inquiries I was never called. Only when
I received a letter on the 9th June, 1973 #hat I should proceed to Delhi
to appear before this august body, I wanted to know what are the
contents of the complaint against me, I perused the contents and
1 proceeded...

Shri Somnath Chatterjee: Contents of what?

Shri B. D. Singh: Contents of the complaint made by Shri A, K.
Saha, honourable M.P., Sir. I had appealed to our Divisional Com-
mercial Superintendent to let me know the contents of the complaint;
and as a result, it was shown to me in his office.

Shri Somnath Chatterjee: Was no copy given to you?

Shri B. D. Singh: No, Sir. I received a letter from our Divisional
Commercial Superintendent, on the basis of which I made an attempt
to know the contents, As a result, I have the letter issued to me on
9th June, 1973,

Shri Somnath Chatterjee: Do you know that it has been stated
in the report of the General Manager, that the Head Ti ket Collec-
tor had directed Shri R. N. Chowdhuri and yourself, as also Shri
Upkar Singh to check the waiting room? Is it correct, according to
you?

Shri B. D. Singh: I cannot say, because in the earlier enquiries,
I was never asked to give any statement.

Shri Somnath Chatterjee: Is that finding correct according to
you?
Shri B. D. Singh: How can I say that, Sir?



168

Shri Somnath Chatterjee: Do you know that the Head Ticket
Collector had asked you and Shri R. N. Choudhuri to do the check-
ing?

Shri B. D. Singh: Ne, Sir~

Shri Darbara Singh: Didn’t you accompany Mr, Choudhuri?

Shri B. D. Singh: I did not accompany him, Sir.

Shri Atal Bihari Vajpayee: When you received this letter asking
you to appear before the Privileges Committee, did you not find
out from the Railway officials as to why you were being called to
Delhi; whether any report has been sent by the General Manager
or Railway officials, to the Parliament? Do you mean to say that
you did not ask for any information?

Shri B. D. Singh: In this connection, I have already submitted
one statement, stating that “in the earlier enquiries, I have never
been asked to submit my statement; hence I would like to know
what are the complaintg against me.” Hence the contents of the
complaint were shown to me. Though the particular complaint
was not against me, I do not know what for I have been sent before
this august body, because neither I checked the First Class Waiting

Room, nor did I talk to the honourable M.P., on any subject whatso-
ever,

Shri Atal Bihari Vajpayee: Did you not ask Mr. Banerjee or

anybody as to why you were being involved in this case, when you
did not check the passengers?

Shri B. D. Singh: This is an amazing point for me. I have already
submitted to the Divisional Superintendent that I have never been
asked to give a statement.

Shri Atal Bihari Vajpayee: Do you know that your name appcars
in the report?
Shri B. D. Singh: I do not know, Sir. .

Shri Atal Bihari Vajpayee: Who informed that you were involv.
ed? It must have been done by the Head T.C. The report of the
General Manager says that you, along with Mr, Upkar Singh were
sent first to check the tickets in the waiting room.

Shri B. D. Singh: That is not a fact.

Shri Atal Bihari Vajpayee: Do you mean to say that the report
of the General Manager is not correct?

Shri B. D. Singh: I am not going to say that, Sir. On going up-
stairs, I found that the Head Ticket Collector was there.
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Shri Atal Bibari Vajpayee: Then, where was the necessity to
summon you? | ‘

Shri B. D. Singh: He is my immediate boss and if he calls me,
I should go.

Shri Atal Bihari Vajpayee: In that case, he should have waited
for you.

Shri B. D. Singh: Regarding this, I cannot say anything.

Shri Atal Bihari Vajpayee: Don’t you agree with me, that what
happened on that day was something unusual, and something ex-
traordinary that does not normally happen?

Shri B. D. Singh: I agree it was unusual; definitely, Sir, when
‘the Head T.C. himself was conducting the checking.

Shri Atal Bihari Vajpayee: In the evidence, you said that you
wanted to enter the first class waiting hall, but you were asked
by the Head T.C. to stop. Was the Head T.C. looking towards the
gate or was he checking the tickets of the passengers? Was his at-
tention divided?

Shri B. D. Singh: May be, Sir.

Shri Atal Bihari Vajpayee: He was checking the tickets as well
as looking at the door.

Shri B, D. Singh: It may be, Sir.

Mr. Chairman: You said that you left that place a few minutes
after; but thereafter, did you contact the Head Ticket Collector to
find out whether he wanted your srevice further?

Shri-B. D. Singh: I did not dare to enquire from him. I looked
from door of the first class waiting room; and came near the door.
I waited for a few minutes. He came and told me: “You can go; you
.are not required.”

Mr. Chairman: Did he say that? Did you meet Mr. Choudhuri?

Shri B. D. Singh: I did not meet Mr, Choudhuri. I do not know
whether he went; but by the orders of the Head Ticket Collector,
I went upstairs; and I did not particularly dare to ask my immediate
boss as to why he was himself conducting the Checking. It was
learnt by me after a long time.

Mr. Chairman: Would you like to add anything more than what
you have already stated?

2216 L.S.—8.
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Shri B. D. Singh: In the end, 1 would like to offer my unqualified
apology for the inconvenience caused to the Hon. M.P,, if any, from
my side.

Mr. Chairman: You may go.
(The witness then withdrew)
(iv) Evidence of Shri S. Banerjee, Second Officer, G.R.P.S. Asansol
(Witness was called in and he took oath)

Mr. Chairman: Mr. Banerjee, 1 suppose you are the Second Offi-
cer of the Government Railway Police Service. Are you?

Shri S. Banerjee: Yes, Sir.

Mr. Chairman: Were you on duty at Asansol Railway Station on
29th June, 19727

Shri S. Banerjee: No, Sir. I was not on duty at that time,

Mr. Chairman; Were you not on duty?

Shri S. Banerjee: I was not on duty. I went to R.P.S. post for
an enquiry.

«

Mr. Chairman: Were you on duty there?

Shri S. Banerjee: As I said earlier I was not on duty at the
Police Station but I went to R.P.S. Post for some enquiry.

Mr. Chairman: Where did you go then?

Shri S. Banerjee: That was within the railway premises.

Mr. Chairman: Are you not a Second Officer of the G.R.P.S.?

Shri S. Banerjee: Yes, Sir.

Shri Somnath Chatterjee: So, on the 29th June, 1972 you were
also Second Officer of the GRPS. '

Shri S. Banerjee: Yes, Sir.

Shri Somnath Chatterjee: Is Shri Mahapatra your senior or
junior officer?

Shri S. Banerjee: He is an A.S.I. my junior officer.

*'&hri Somnath Chatterjee: Were you in charge of the P.8& at
about 12-30 and thereafter on that date?

Shri S. Banerjee: No. I wag not in charge because, at that time;
I was on duty at RP.S. and Shri Mahapatra was the duty officer
then,
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Shri Somnath Chatterjee: Did you have any occasion on that
day to go to the first-class waiting room at Asansol Station? If so,
what time?

Shri S. Banerjee: Yes, Sir. At about 13-10 or 13-15 hours I had an
occasion to go there.

Shri Sommath Chatterjee: Who asked you to go there?

Shri S. Banerjee: While I was returning from R.P.F. Post after
completing a confidential enquiry, I met Shri Mahapatra, A.S.I. who.
is my junior just at the entrance of platform number five, He told
me that a person has lodged a written complaint to the effect that
one person was posing himself as an M.P. Shri Ajit Kumar Saha
who wag not so because the identity card with photo was actually
false—it was a forged one. Then I went to G.R.P.S,, my police sta-
tion, along with A.S.IL.

Shri Somnath Chatterjee: Where did you meet Shri Mahapatra?

Shri S. Banerjee: Just at the entrance of platform number five
when I was coming down from upstairs I met him,

Shri Somnath Chatterjee: What was he doing there? Was he the
duty Officer? What was he doing at the entrance of platform num-
ber five? He should have gone to the police station,

Shri S. Banerjee: Shri Mahapatra was then coming. He told me
that he was coming from the first-class waiting hall.

Shri Somnath Chatterjee: And you met him accidentally.

Shri 8. Banerjee: Yes, Sir. He told me about the complaint. Then
I went to P.S. and I saw there a written complaint. At 13-05 hours
the complaint was made.

Shri Somnath Chatterjee: Within five minutes Shri Mahapatra
had gone upstairs and made enquiries and while coming down you
met him. The enquiry was very expeditiously completed within
five minutes.

Shri S. Banerjee: I was not there at that time when he made the
enquiry.

Shri Somnath Chatterjee: Please answer my question. You said
that the complaint was made at 13-05 hours. You met Shri Mahapatra
at the entrance of platform Number Five at 13-10 or 13-15 hours.
Within five minutes of making a complaint he had already made
his investigation. In other words the matter had been dealt wﬂh

very expeditiously.
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Shri S. Banerjee: That may be so.

Shri Somnath Chatterjee: Do you agree with me on that point
that within five minutes the whole matter had been investigated
and enquiry completed?

Shri S. Banerjee: Yes, Sir.

Shri Somnath Chatterjee: In the G. D. entry did you ever, in
your career, come across such charge?

Shri S. Banerjee: No, Sir.

Shri Somnath Chatterjee: Was it not a very unusual complaint?

Shri S. Banerjee: I can’t follow.

Shri Somnath Chatterjee: This was a very unusual complaint
which you had never come across before.

Shri S. Banerjee: No.

Shri Somnath Chatterjee: You know the seriousness of the charge.
Did you realise the seriousness of this charge?

Shri S. Banerjee: Yes, Sir,

Shri Somnath Chatterjee: Did you realise that the complaint
might be a false one. If the complaint was a false one, then did
you not realise why a Member of Parliament was harassed like this?

Shri S. Banerjee: There was no question of harassment at all. In
the case of impersonation it was our duty. There are instances of this
kind where we try to verify.

Shri Somnath Chatterjee: The duty officer had gone there. Do
you think that it is your duty also to have gone there immediately?

Shri S. Banerjee: Because he informed me that the hon. Member
Shri Saha had refused to show his identity card.

Shri Somnath Chatterjee: Mr. Banerjee, at that time, you were
in plain clothes?

Shri S. Banerjee: Yes. Sir,

Shri Somnath Chatterjee: You had a revolver then which could
be visible?

Shri S. Banerjee: Yes, Sir. Because it was underneath my hawai
shirt, it might be visible,

Shri Somnath Chatterjee: The complaint was that somebody was
sitting in a first-class waiting room while the head ticket collector’s
room is just close to that waiting room.
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Shri S. Banerjee: H.T.C. room was just close to First-Class
Waiting Room. First comes the H.T.C. room and then the waiting
room.

Shri Somnath Chatterjee: Therefore, could you not find out from
him whether any check had been made by him inside the waiting
room.

Shri S. Banerjee: No, Sir. My complaint was not that. The
complainant submitted that Mr. so and so who is posing himself
as an M.P. was not actually an M.P, His identity card was a
forged one.

Shri Somnath Chatterjee: Did you go to the Ticket Collector’s
Office?

Shri S. Banerjee: No, Sir.

Shri Somnath Chatterjee: How did you know that your comp-
laint was different from the other complaint?

Shri S. Banerjee: 1 do not know,

Shri Somnath Chatterjee: You yourself had said that it was a
different complaint.

Shri S. Banerjee: No, Sir. I went there on the basis of a comp-
laint made by the complainant in the G.R.P.S.

Shri Somnath Chatterjee: Tell us who made that complaint.

Shri S. Banerjee: The complaint was made by one Shri
Krishan Kant Dutta.

Shri Somnath Chatterjee: 'Did you actually talk to him before
you went upstairs?

Shri S. Banerjee: No, Sir. By that time he was not there.

Shri Somnath Chatterjee: Did you ask him to be produced before
you went upstairs?

Shri S. Banerjee: He was not there at that time.

Shri Somnath Chatterjee: Did you find out where he had gone
within five minutes? He had made the complaint at 13-05 hours, With-
in five minutes you had arrived. You should have tried to find out
where he had gone. Before you took up this unusual matter, should
you not be satisfied about the complaint?

Shri S. Banerjee: 1 talked with my ASIL.
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Shri Somnath Chatterjee: Why did you not try to find out where
the complainant had gone because you could easily ask him about
it in the course of investigation? You did not try to find out where
the complainant was and where he had vanished within five minutes.

Shri S. Banerjee: I did not find him in my office,
Shri Somnath Chatterjee: Did you try to find out where he
was? Within the railway premises or on the platform or not?

Shri S. Banerjeee: I asked my ASI, but he did not tell me any
thing.

Shri Somnath Chatterjee: You asked your ASI. He did not
reply?

Shri S. Banerjee: He did not tell me where he was.

Shri Somnath Chatterjee: He did not answer your question?
Shri S, Banerjee: He did not tell me where he was.

Shri Somnath Chatterjee: Why didn't you direct him to find out
the complainant because he was your subordinate officer? You
have no explanation to give. =~ You didn’t either try to verify who
the real complainant was or whether there was any basis for a
very serious and unusual charge like this? And within five minutes
although the complainant had vanished, you took the expeditious
step of rushing to the waiting room.

Shri S. Banrejee: My ASI told me that while he went to the
first class waiting hall, the complainant went with him and pointed
out that person, that is, hon. M.P., Mr, Saha. He told me. So, I
did not search for the complainant at that time.

Shri Somnath Chatterjee: Therefore, why did you go there
yourself?

Shri S. Banerjee: Because my ASI told me that while he went
to the first class waiting hall to verify, the hon M.P, refused to
show his identity card.

Shri Somnath Chatterjee: Then why did you go? For what
purpose?

Shri S. Banerjee: I went there for verification,

Shri Somnath Chatterjee: Verification of what?

Shri S. Banerjee: Verification of the identity card.

Shri Somnath Chatterjee: Only for that purpose?

Shri S, Banerjee: Yes, Sir.
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Shri Somnath Chatterjee: When he has already refused?

Shri S. Banerjee: Yes, Sir. .

Shri Somnath Chatterjee: You asked him to go to the Police
Station?

Shri S. Banerjee: I requested him to come to the Police Station

because he refused to show me the identity card. So I requested him
to come to the Police Station to show my officer-incharge the

identity card.

Shri Somnath Chatterjee: What did he tell you?

Shri 8. Banerjee: First time... Though I was in plain clothes, I
disclosed my identity to him.

Shri Somnath Chatterjee: You showed your identity.

Shri S, Banerjee: I disclosed my identity,

Shri Somnath Chatterjee: You have had your identity card?

Shri S. Banerjee: No, Sir.

Shri Somnath Chatterjee: Some sort of retord to show that you
are a Police Officer?....You did not have anything?

Shri S. Banerjee: No, Sir.

Shri Atal Bihari Vajpayee: That is why you showed the pistol?

Shri Somnath Chatterjee: Did you tell Mr. Saha that as you had
a service revolver, that would indicate that you are a police officer?

Shri S. Banerjee: No, Sir.

Shri Somnath Chatterjee: You went to him and told, ‘Produce
your identity card?’

Shri S. Banerjee: I went to him and give him proper respect.

Shri Somnath Chatterjee: How?

Shri S. Banerjee: By standing in attention.

Shri Atal Bihari Vajpayee: Then by producing revolver?

Shri S. Banerjee: No, Sir. The revolver was under my waist. I
was just standing to attention.

Shri Darbara Singh: Are you expected to stand in attention when
you are not in the uniform?

Shri S, Banerjee: Yes, Sir.

Shri Somnath Chatterjee: You stood in attention even when you

were not sure whether he was an M.P. or not. Is that your evi-
dence? p
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Shri S. Banerjee: Yes, Sir.

Shri Somnath Chatterjee: Without being sure if he was an MP?
Shri S, Banerjee: Yes, Sir,

Shri Somnath Chatterjee: Without being sure yourself you stood
in attention. That js what you want us to behave?

Shri S. Banerjee: Yes, Sir. I showed him proper respect. Then
I disclosed my identity that I am the Second Officer, Asansol,
GRPS. Then I told him that there is a written complaint against
him. I told him about the complaint and then I requested him to

show the identity card for my verification.
Shri Somnath Chatterjee: Then what happened?

Shri S. Banerjee: He asked me as to what was my identity.
Then I told him that I have no identity card with me. My ASI who
came alongwith me told him that I was the Second Officer, GRPS
Asansol. Then he asked him to go along with me to the Police
Station to show his identity card to my officer-in-charge.

Shri Somnath Chatterjee: Therefore, you asked him to come to
the Police Station?

Shri S. Banerjee: No, Sir. I did not ask, but I requested him.

Shri Somnath Chatterjee: What did you say actually? What
were the words that you actually used?

Shri S. Banerjee: 1 requested.
Shri Somnath Chatterjee: What were the exact words used by
you?

Shri S, Banerjee: Shall 1 say in Bengali?

Shri Somnath Chatterjee: Yes.

Shri S. Banerjee: (spoke in Bengali).

Shri Somnath Chatterjee: This is what he said in Bengali.

“Kindly come downstairs. Our Police Station is downstairs

and I have already sent word to the OC that you will
show your card to him.”

Do you know that Mr. Saha has already made a complaint to the
SM or ASM that he was being harassed by the railway officials
about the identity card?

Shri S. Banerjee: No, Sir.
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Shri Somnath Chatterjee: You did not go to the Ticket Collector’s
office which was next door to the waiting room?

Shri S. Banerjee: No, Sir.

Shri Somnath Chatterjee: You did not try to find out from any

railway authority whether there was any trouble and whether there
was any complaint or not?

Shri S, Banerjee: No, Sir.

Shri Somnath Chatterjee: And then only on the basis of what
ASI has said, you forthwith rushed to the waiting room along with

your ASI and asked him to produce the identity card? That is
what you did?

Shri S. Banerjee: Yes, Sir. First ASI reported to me. Then, on
the report of the ASI I did not go to the waiting hall. Then I came

to the Police Station. I went through the written complaint and
then I went,

Shri Somnath Chatterjee: You perused the complaint. The com-
plainant was K. K. Dutta. Did you try to find out what his position
was and who he was.

Shri S. Banerjee: No, Sir.

Shri Somnath Chatterjee: You did not find out who he was?

Shri Darbara Singh: Did he mention his full address to you
while making the complaint?

Shri S. Banerjee: In the written complaint, he wrote his address
as Banka Machantala.

Shri Somnath Chatterjee: Did he mention as to what he was?
Shri S. Banerjee: No, Sir.

Shri Somnath Chatterjee: Who he was actually, you did not

ascertain. You did not try to meet him but you rushed tu the
waiting hall. '

Shri S. Banerjee: I asked my ASI where he was.
Shri Somnath Chatterjee: Is this the way you carry out investi-
gations?

Shri S. Banerjee: If any written complaint is submitted, we have
a duty to verify it.

Mr, Chairman: What is the procedure obtaining there? When
some complaint comes to you regarding the railway station, are you
bound to inform the matter to the station master or whoever may
be, in charge of the railway station or on your own you proceed
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with it or should you get the permission of the hig
that railway station? P { the highest officer of

Shri H.. K L. Bhagat: Under what provision of law could you go
tplthe waiting room and ask Shri Saha to accompany you to the
police station? Could you quote the relevant provision i
of Criminal Procedure? provision in the Code

Shri S. Banerjee: On the basis of the complaint,

Shri H. K. L. Bhagat: You said that you are a police officer and
that you requested him to accompany you to the police station.
Under what provision of law could you do that?

Shri S. Banerjee: If a written complaint is lodged, we could do it
under the Cr.P.C.

Shri H, K. L. Bhagat: Under which provision?

Shri S. Banerjee: During the course of the investigation, if a
person is suspected of the commission of an offence, we can certainly

arrest him.

Shri H. K. L. Bhagat: In this particular case, under what provi-
sion of law did you ask Shri Saha to accompany you to the police
station?

(No answer)

Shri H. K, L. Bhagat: The normal procedure is that when a FIR
is lodged, the man’s statement is recorded, apart from the FIR.
Then you make a preliminary investigation. You interrogate the
complainant and record his statement. If you are satisfied with it,
you proceed with that. In the present case, the ASI tells you of
a complaint and you rush to the spot and ask Shri Saha to accom-
pany you to the police station. Under these circumstances, did you
really act as you should have acted as a police officer exercising
his powers under the law? What have you to say about this?

Shri S. Banerjee: On the basis of the source of information we
could arrest a person under section 54 of the Cr.P.C.

Shri H. K, L. Bhagat: But you did not arrest him. And without
arrest you cannot take him to the police station. It is an offgnce.
In fact, by taking Shri Saha to the police station you have committed

an offence in the eyes of law.
Shri S. Banerjee: I did it in the performance of my duty,

Shri H. K. L. Bhagat: Your duty is to prevent the commission of
offence. But you derive your authority from the law itself,
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Shri Atal Bibari Vajpayee: Do you mean to say that you' would
have arrested Shri Saha if e had refused to accompany you to the
police station?

Shri S. Banerjee: No, Sir. I would have informed my OC and
he would have taken action. I went for the verfication of a written
complaint. Then the question of arrest may come.

Shri Atal Bihari Vajpayee: But there was no FIR, only a simple
complaint. You did not know the complainant and you did not
examine him.

Shri S. Banerjee: I did not know the complainant but he was not
present at the police station.

Shri Atal Bihari Vajpayee: Apart from the formal complaint, did
you know anything more about the complainant?

Shri S. Banerjee: I asked my ASI to go into that.

Shri Atal Bihari Vajpayee: In that case, you could have waited
and asked the ASI to produce the complainant in view of the fact
that the matter involved a Member of Parliament.

Shri S. Banerjee: The ASI first went to Shri Saha. The hon.
Member refused to show him the identify card. He refused to
show it to him. So, a suspicion arose that the identity card may
be a forged one and he actually may not be the M.P.

Shri Atal Bihari Vajpayee: Do you not agree that it is a matter
in which the railway authorities were directly involved? Do you
mean to say that even in such cases there is no co-ordination between
the railway police and the railway authorities? Before going to the
first class waiting room and asking a passenger to produce his
identity card, why did you not go to the head ticket collector?

Shri S. Banerjee: When we received complaints of this nature,
we do not consult the railway authorities.

Shri Atal Bihari Vajpayee: Do you mean to say that there is no
co-ordination between the railway authorities and the police?

Shri S. Banerjee: In this case the West Bengal Police are deputed
to the GRP. When we enquire into a complaint there is no question
of consulting the railways.

Shri Atal Bihari Vajpayee: Here the complaint was about the
identity of a first class passenger.

Shri S. Banerjee: The complaint was that his identity card was a
forged one.
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The complaint actually was that the identity card is a forged
one.

Shri Somnath Chatterjee: Is possession of a forged document an
offence if it is not used? What was the offence charged?

Shri S. Banerjee: 419—impersonation.

Shri Somnath Chatterjee: Impersonation before whom? What
was the complaint?

Shri S. Banerjee: He signed in the visiting register that he is
Mr. Ajit Kumar Saha whereas actually he was not.

Shri Somnath Chatterjee: Did you inspect the register yourself
before you went inside the room?

Shri S, Banerjee: No, Sir.

Shri Somnath Chatterjee: Then how did you know he signed as
Ajit Kumar Saha?

Shri S. Banerjee: That was the complaint,

Shri Somnath Chatterjee: You did not even inspect the register
in the waiting room,

Shri Darbara Singh: There is a register kept for that purpose in
the waiting room. Any passenger coming in must enter his name
and identity. Had you checked that, you would know who is who.
And why you did not go to the railway authorities?

Shri S. Banerjee: I asked my officer. He talked with the com-
plainant. He told me. I believed him,

Shri Darbara Singh: You do not believe the MP; you believe
your ASI

Shri S. Banerjee: My ASI told me. Then I went to the PS, 1
saw the complainant.

Shri Darbara Singh: Why did you ask the MP to go to the police
station. When you could have straightway asked him to show his
identity card and then satisfied yourself? Otherwise, the procedure
should have been for you to ask the Ticket Collector to kindly check
the ticket of this gentleman. After that, if he was not in possession
of the identity card, you could have gone there. It is a matter of
commonsense. It is not an inquiry.

Shri S. Banerjee: No. I gave him proper respect and I told him
that there is a complaint.

Shri Somnath Chatterjee: What was the complaint? Where was
the impersonation? Before whom? Before you investigated, you
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tust realise what was the nature of the offence alleged. If it was
impersonation, impersonation before somebody must be there.

Mr. Chairman: Impersonation before the railway authorities.

Shri Somnath Chatterjee: If at all, it was impersonation before
the railway authorities, the proper course would have been to
-enquire at the railway ticket collectors’ office; have you verified
this person’s ticket or identity, the person who is in the first class
waiting room. You did not do anything of that kind.

Mr. Chairman: When you contacted Mr. Saha, did ne tell you
‘Already the Ticket Examiners have come and verified my ticket'?

Shri S. Banerjee: No, Sir.

Mr. Chairman: Are you sure?

Shri S. Banerjee: Yes.

Mr. Chairman: What did he say—that he was not going to show
the ticket?

Shri S. Banerjee: After giving proper respect, I asked him....

Mr. Chairman: Did you ask him whether any ticket examiners
had come to check the ticket or identity?

Shri S. Banerjee: No, Sir.

Mr. Chairman: The very fact that the gentleman had entered the
first class waiting room showed that he had some right and that
without the permission of somebody, he could not enter it, Naturally,
the first person whom you should have contacted should be some-
body connected with the waiting room, the bearer or somebody else.
Did you contact the bearer?

‘Shri S. Banerjee: No, Sir.

Mr. Chairman: He is the person in charge of the waiting room.
When you went there, was the bearer there?

Shri S. Banerjee: I went there to verify the identity?

Mr. Chairman: That is a different matter. When you went into
the room, was the bearer of the waiting room there?

Shri S. Banerjee: I cannot exactly recollect. May be he was
there.
Mr. Chairman: Did you find him there?
Shri S, Banerjee: I cannot say.
: Ms. Chairman: Did you enquire whether the bearer was there...
Shri S. Banerjee: No.

I
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Mr. Chairman: ... to check on what ground this gentleman was
allowed, whether there was any suspicion. You did not make any
effort. Did you think that he was the person vitally involved in
this inquiry, the bearer of the room?

Shri S. Banerjee: No, I did not make any enquiry about the
bearer.

Shri H, K. L. Bhagat: If the complaint disclosed an offence under
s. 419, it is a cognisable offence. You have not registered the case;
you have not started the investigation. You had gone to make
some kind of preliminary enquiry. At the most, it could be said
that there was some suspicion, somebody has made a complaint and
you went to verify. That also is under law. Sec. 157 of Cr.P.C.
says that even in such cases where you suspect the commission of a
cognisable offence, you make a report forthwith to the magistrate
and then only proceed. Did you send the report?

Shri S. Banerjee: In case of non-cognisable offence...

Shri H. K. L, Bhagat: 1 am talking of cognisable offence. Where
you suspect the commission of an offence, you proceed v/ith enquiry
only after you forthwith send a report to the magistrate, that such
and such information has been despatched; it may or may not reach

him. But you do your duty. You prepare a report and send it to
him and then go on.

I am repeating my question. You do not do
that, Just your ASI tells you and you go there. Did you ask the
MP because here it was a question relating to a charge of imperson-
ation of an MP? Did you ask him, ‘Are you such and such MP?
Have you an identity card?” Or you just told him to come to the
police station. Why did you not ask him straightway if he was an
MP or not? Why did you not satisfy yourself by asking him to show
his papers? Instead, you took him to the police station. Don’t you
feel you acted in an illegal, improper and irrational manner?

Shri S, Banerjee: No, Sir.

Shri H. N. Mukerjee: You told us that you know Krishna Kant
Dutta, you know him, and you do not know the man who made the
complaint.

Shri S. Banerjee: No.

Shri H, N. Mukerjee: You made no investigation on that day
about the complainant.

Shri S. Banerjee: It is a non-cognisable offence; it is a sunmBioms
procedure.. .
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Shri H. N. Mukerjee: After submitting his complaint, he vanished.
He was not there. You were told by your ASI that one Krishna
Kant Dutta has made a complaint. You did not meet Mr. Krishna
Kant Dutta,

Shri S. Banerjee: Later I met.

Shri H. N. Mukerjee: When? On that day?

Shri S. Banerjee: Yes. When Mr. Saha came with me to the PS,
then I met him. He told me that he was not an MP, he was not
Ajit Kumar Saha, that he was some Mandal.

Shri H. N. Mukerjee: You met Krishna Kant Dutta after Shri
Saha had come with you to the police station.

Shri S, Banerjee: After I offered him a chair in the OC’s room.

Shri H. N. Mukerjee: Though you had made no investigation
about the complainant, you had gone to the waiting room even though
you were not in uniform to drag Mr. Saha to the police station?

Shri S. Banerjee: *I am not always in uniform and occasionally
I have to do my duty when I am in mufti.

Shri H. N. Mukerjee: You are a railway police officer. You
know that on the railways Members of Parliamnet travel with
identity cards.

Shri S. Banerjee: Yes, Sir.

‘hri H. N, Mukerjee: You know that the identity of a Member of
Parliament in a Railway Station waiting room or railway carriage
could be proved by the production of the identity card to any rail-
way officer,

Shri S. Banerjee: Yes, Sir.

Shri H. N. Mukerjee: When there were so many ticket-checking
officers, why did you not make enquiries from them but showed
your revolver and made threatening gestures?

Shri S. Banerjee: No, Sir.
Shri H. N. Mukerjee: You are denying it. Instead of taking the

advice of any railway official, you went straight into the room. and
asked Mr. Saha to come to the police station.

Shri S. Banerjee: *The ASI told me that he had already gone
there but the gentleman refused to show his identity card. At that
time I went there. Actually a complaint was made to the OIC
Asansol GRP that a person impersonating himself as Ajit Kusnar
Saha had entered his name in the register in the waiting room and
that the identity card was a forged one. I never knew that I would
be implicated in this matter. '

*Translated from Bengali.
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Shri H. N. Mukerjee: Don’t you think that for a Member of
Parliament who has shown his identity card to railway officers, to
be asked in the presence of other people to go with you to the police
station is a very humiliating proceeding?

Shri S. Banerjee: *I did not know that he had shown his identity
card before. He had refused to show his identity card to-the ASI

Shri H, N. Mukerjee: Your evidence is that you never consulted
the railway officials in regard to Mr. Saha’s identity card.

Mr. Chairman: When you requested Mr. Saha to produce his
identity card, according to you he refused. You asked him to go to
ae police station along with you.

Shri S, Banerjee: *He refused to come with me in the first
instance. Then I requested him to come to the police station to
show his identity card to my officer in charge.

Mr. Chairman: Ultimately he came along with you. During this
altercation did other people come there? You were arguing with

him and putting pressure on him and forcing him to come along
with you to see your superior officers. Did it attract other people?

*
Shri S. Banerjee: This is not a fact. No one had come to exercise
any pressure on him to come to the police station.

Mr. Chairman: At first he protested. Because of your repeated
requests he agreed to come with you. Did anybody else come there?

Shri S. Banerjee: No. Nobody else had come from the Railway.
Mr. Chairman: Were there passengers?
Shri S. Banerjee: 8 to 10.

Mr. Chairman: Did any of the passengers tell you that railway
ticket collectors or examjners had some talk and examined those
tickets?

Shri S. Banerjee: No.

Mr. Chairman: When you demanded identity card all the other
passengers were simply keeping quiet. When all the altercatfon
was going on all the passengers remained simply quiet according
to you.

Shri S. Banerjee: First I disclosed my personal identity to him.

Mr. Chairman: That is all right. Did any of the passengers who
were waiting in I Class Waiting Room talk to you?

*Translated from Bengali.
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‘Shri S. Banerjee: No.

-Mr. Chairman: Was there no observation or remark?
Shri S. Banerjee: No.

‘Mr. Chairman: No word was uttered?
Shri S. Banerjee: No.

_ Shri Atal Bihari Vajpayee: There was the register kept there.
Why did you not examine that register kept in the I Class Waiting
Room? You know that such a register is kept?

Shri S, Banerjee: Yes.

Shri Atal Bihari Vajpayee: Why did you not examine that regis-

ter? Was it because you thought there was no necessity of seeing
that register?

Shri S. Banerjee: I was really not so mindful of that aspect of
that matter, Sir.

Shri Darbara Singh: Are you not expected to be as police officer
in uniform when you are on duty?

Shri S. Banerjee: Yes.

Shri Darbara Singh: You made your identity known to the M.P.
You should have asked him: Show me your identity card. Was
that not enough rather than taking him to your police station?

Shri S. Banerjee: I had said all that.

Shri Darbara Singh: Did he not show his identity card?
Shri S. Banerjee: At first instance he did not show.

Shri Darbara Singh: At the second instance?

Shri S. Banerjee: In the first instance he asked for my identity
«card. At that time I said that I did not have any identity card.
‘Then my ASI told him that I am the second officer of the RPS.
Because he refused to show the identity card I requested him to go
to the officer in the RPS to show it to him. I mean, the officer in
-charge.

Shri Darbara Singh: When he agreed to accompany you to police
-gtation, what made him do so?

Shri S. Banerjee: ASI told him that I am second officer. So he
-agreed to accompany me to police station.

Shri Darbara Singh: Did you ask him to show his identity card
before taking him to police officer?

Shri S. Banerjee: Yes.

Shri Darbara Singh: What did he say?
2216 LS—9.
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himShri S. Banerjee: He refused to show me. As such I requested

Shri Darbara Singh: So he agreed to accompany you to police
station?

Shri S. Banerjee: I said, you might show it to officer in charge.
To that he agreed.

Shri Darbara Singh: Did you ask him to accompany you by putt-
ing your hand on your pistol?

Shri S. Banerjee: It is not a fact.

Mr. Chairman: Did he not tell you he h;\d already shown the
identity card? When you said you would like to verify, did he tell
you that already that verification Was over by proper railway ‘autho-

rities?
Shri S, Banerjee: No.

Shri H. K. L. Bhagat: You said that Mr. Saha refused to accom-
pany you to the police station. Did he give any reason for his
refusal to go to the police station saying, “I am a Member of Parlia-
ment” or whatever else he said? 4

Shri S. Banerjee: He was not prepared to believe that I was a
police officer. He did not say these things,

Shri H. K. L. Bhagat: When you pointed out your revolver, he
believed you and he went with you,

Shri S. Banerjee: He believed only when the ASI told him that
I was the Second Officer.

Shri H. K. L. Bhagat: Did you go to the Waiting Room on your
own or under the orders of any superior officers?

Shri S. Banerjee: 1 was holding the charge of the thana. My
officer-in-charge was in a sick condition. I was told by the ASI
that he had already been informed about it.

Shri H. K. L. Bhagat: For the purpose of making an inquiry into
the complaint?

Shri S, Banerjee: He was informed about the complaint.

Shri H. K. L. Bhagat: He went there for the purpose of making
an inquiry?

Shri S. Banerjee: Yes, to verify the identity card.

Shri H, K. L. Bhagat: An inquiry according to law. But he does
not know the law. Under what law did you make an inquiry?
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Shri Banerjee: We have got the Police Regulation Book. Accord-

h.g.‘to the Police Regulation Book, if there is a complaint, we have
% make an investigation. :

Shri H. K. L, Bhagat: Can you show me the Police Regulation
Book or quote the Police Regulation Book showing that he has got
the power to go to the spot and ask the person to accompany him to

the police station? There can be no regulation which is in conflict
with the law, the Criminal Procedure Code,

Shri Somnath Chatterjee: Was cognizance taken by the police
station about the complaint made by Shri Dutta?

Shri S. Banerjee: Yes, Sir.

Shri Somnath Chatterjee: It has been stated in the report of the

General Manager, Eastern Railways, that the O.C., G.R.P. did not
take any cognizance of the complaint, that is, the complaint of Shri

Dutta.
Shri S. Banerjee: This is not a fact.

Shri Somnath Chatterjee: Therefore, the cognizance was taken
by the O.C., GRP of the complaint made by Mr, Dutta.

Shri S. Banerjee: Yes, Sir.

Shri Somnath Chatterjec: When was the complaint lodged?

Shri S. Banerjee: Before the Hon'ble Magistrate on 20-7-72.

Shri Semnath Chatterjee: Can you tell me why did he take so
long?

Shri S, Banerjee: My O.C. went to Bankura to verify the antece-
dents of the complaint.

"Shri Somnath Chatterjee: Have they been verified now?
Shri S. Banerjee: Yes, Sir.
Shri Somnath Chatterjee: What are the antecedents?

Shri S. Banerjee: In the year 1969 or 1970, there was a case
against him and there was a'charge-sheet against the complainant.

Shri Somnath Chatterjee: What was the charge against him?

Shri S, Banerjee: 1 cannot exactly recollect, under Section 147
or 148 or like that.

Shri Somnath Chatterjee: Any other charge against him?
Shri S. Banerjee: No, Sir.

Shri Somnath Chatterjee: After making an inquiry, the complgint
was lodged with the Magistrate. At what stage is that complaint?
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Shri S. Banerjee: On 5-5-73, after the non-bailable warrant was

issued by the Magistrate, he was granted bail, and the next date
of hearing is 24-8-73.

Shri Somnath Chatterjee: You were in-charge of the police
station on that date because the O.C. was sick. Why was the O.C.

sent for? Why did you ask the O.C. to come when you were in-
charge of the police station?

Shri S. Banerjee: I was posted at the R.P. at that time. When
the complainant lodged the complaint before the ASI, the ASI
informed my O.C.

Shri Darbara Singh: Why did not the O.C. come to the Waiting

Room and enquire from the M.P. whether he had an identity card
with him or not?

Shri S, Banerjee: By the time the O.C. came, Mr. Saha was
already at the police station.

Mr. Chairman: Would you like to add anything more to what you
have already stated.

Shri S. Banerjee: In the discharge of Government duty, if any
annoyance has been caused to the hon. M.P., I regret for that.

Shri Somnath Chatterjee: When did you come to Delhi?
Shri S. Banerjee: I came on the 17th.
Shri Somnath Chatterjee: Along with whom?

Shri S. Banerjee: Along with my O.C., my ASI and railway
officers.

Shri Somnath Chatterjee: You came in the same compartment.
Shri S. Banerjee: Yes, Sir.

Shri Somnath Chatterjee: Was any inquiry held about this
matter in Asansol ?

Shri S, Banerjee: Yes, Sir.

Shri Somnath Chatterjee: Did you make any statement in
writing?

Shri S. Banerje Yes, Sir.
Shri Somnath Chatterjee: Before whom?

Shri Banerjee: Before the First Class Magistrate.

Shri Somnath Chatterjee: In the train, did you discuss this
matter amongst yourselves?
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Shri S. Banerjee: Yes, Sir. We were only regretting that we had
performed a Government duty and now we were going to face the
consequences before the Privileges Committee.

Shri Somnath Chatterjee: All of you were only expressing
regrets. .

Shri S. Banerjee: Of course, there were other topics also but on
thig particular aspect we were very sad and did not discuss much.

Shri H. K. L. Bhagat: You shid if any annoyance has been caused,
I regret. What do you think under the circumstances has any
annoyance been caused to him or not?

Shri S. Banerjee: Much annoyance has been caused.
(The witness then withdrew)
. The meeting then adjourned.

i Wednesday, the 20th June, 1873
PRESENT
Dr. Henry Austin—Chairman

MEMBERS
. Shri H, K. L. Bhagat
Shri Somnath Chatterjee
. Shri Darbara Singh
. Shri Nihar Laskar
Shri H. N. Mukherjee
Dr. Shankar Dayal Sharma
. Shri R. P. Ulaganambi
. Shri Atal Bihari Vajpayee

© OO UMb W

‘ SECRETARIAT
Shri J. R. Kapur—Under Secretary.
WITNESSES
1. Shri A. T. Mahapatra—ASI of G.R.P.S., Asansol.
2. Shri A Bhattacharjee—Officer-in-change, G.R.P.S., Asansol.
(The Committee met at 10.00 hours)



130

(i) Evidence of Shri A. T. Mahapatra, AS.I, GR.P.S., Asansol

Mr. Chairman: You may take the oath.

Shri A. T. Mahapatra: I, A, T. Mahapatra do swear in the name
of God and solemnly affirm that the evidence which I shall give
in this case will be true, that I will conceal nothing and that no
part of my evidence will be false.

Mr. Chairman: You are an Assistant Sub Inspector in Govern-
ment Railway Police Service?

Shri A. T. Mahapatra: Yes.

Mr. Chairman: Were you on duty at Asansol Railway station on
29th Jyne 1972.

Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: Did you on the 29th of June 1972
have any occasion to go to the 1st Class waiting room of the Asan-
sol Railway Station?

Mr. A. T. Mahapaitra: Yes,

Shri Somnath Chatterji: In what connection?

Shri A. T. Mahapatraz One Shri K. K. Dutta came to the Police
Station and lodged a written report that a false M.P. was waiting
in the 1st Class waiting room.

Shri Somnath Chatterjee: What did you understand by the words
“false M.P.”?

Shri A. T. Mahapatra: He was not really an M.P. but posed as
an M.P.

Shri Somnath Chatterjee: That was the written complaint.

Mr. A. T. Mahapatra: Yes.

Shiri Somnath Chatterjee: You were in the Police Station then?
What did you do?

Shri A. T. Mahapatra: I went to the 1st Class waiting room.

Shri Somnath Chatterjee: Why?

Shri A. T. Mahapatra: It was a case of cognizable offence.

Shri Somnath Chatterjee: An offence under what Section of the
Penal Code?

Shri A. T. Mahapatra: Under Section 419.

Shri Somnath Chatterjee: What does it say?

Shri A. T. Mahapatra: Actually, he was not A. K. Saha, M.P.
according to the complaint.
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Sl§ri Somnath Chatterjee: You said it was an offence under a
«certain Section of the Penal Code. What is the nature of the offence?

Shri A. T. Mahapatra: False personation.

Shri Somnath Chatterji: False personation before whom? It
must be before somebody.

Shri A. T. Mahapatra: Before me.

Shri Somnath Chatterjee: Did anybody come and tell you that
he was A. K. Saha although he was not A. K. Saha? You receiv-
ed a complaint and according to you, that complaint related to false
personation. False personation must be before somebody. But A
K. Saha never came to you and did not make a false statement be-
fore you. Therefore this false personation was made before whom?

Shri A. T. Mahapatra He wrote the name in the waiting room
register.

Shri Somnath Chatterjee: Therefore, writing in the register is
.according to you, false personation?

Mr. A. T. Mahapatra: Yes,

Shri Somnath Chatterjee: What did you do after going to the
waiting room?

Shri A. T. Mahapatra: I asked him for his identity card.

Shri Somnath Chatterjee: Did you inspect the regsiter?

Shri A. T. Mahapatra: No.

Shri Somnath Chatterjee: Why not. Then how did you know
whether there was a false record in the register or not?

Shri A. T. Mahapatra: The complainant wrote this complaint.

Shri Somnath Chatterjee: Somebody came and made a complaint
that some false entry has been made in a book and you did not
inspect the book?

Shri A. T. Mahapatra: No.

Shri Somnath Chatterjee: Why not because that was the com-
plaint?

Shri A. T. Mahapatra: It was a bonafide mistake.

Shri Somnath Chatterjee: Was it a mistake or were you asked
to go and harass the gentleman there?

Shri A. T. Mahapatra: No, Sir.

Shri Somnath Chatterjee: Because you were intensding to harass

this gentleman you went straight to him wi'thc'mt xrerifyingv the
register in the waiting room and asked for his identity card?
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Shri A. T. Mahapatra: No, Sir.

Shri Somnath Chatterjee: Did you have any talk with the bearer
of the waiting room?

Shri A. T. Mahapatra: No, Sir.

Shri Somnath Chatterjee: Did you try to find out from the Rail-
way Ticket Collector’s office or from the Checking office whether
there has been any checking in the waiting room?

Shri A. T. Mahapatra: No, Sir.

Shri Somnath Chatterjee: At what time was the complaint made?
Shri A. T Mahapatra: At 13.05 hrs. .
Shri Somnath Chatterjee: When did you go to the waiting room?
Shri A. T. Mahapatra: At about 13.07 or 13.08 hrs., Sir.

Shri Somnath Chatterjee: Within two or three minutes, you rush-
ed to the waiting room without making any enquiries.

Shri A, T. Mahapatra: Yes, Sir; but after making an entry in
the G.D.

Shri Somnath Chatterjee: Who was the complainant?

Shri A. T. Mahapatra: Shri Krishna Kanta Dutta, Sir.

Shri Somnath Chatterjee: Do you know him personally?

Shri A. T. Mahapatra: No, Sir.

Shri Somnath Chatterjee: Did you try to know his antecedents?

Shri A. T. Mahapatra; He said he was from Bankura,

Shri Somnath Chatterjee: Did you make any enquiry as to why
a person from Bankura came t> Asansol and made a complaint?

Shri A. T. Mahapatra: He told me that he had landed property.

He went there. When he was writing this complaint, I asked him
why he came to Asansol.

Shri Somnath Chatterjee: Did you ask him why he had come to
the railway station?

Shri A. T. Mahapatra: Yes, Sir. He told me that he was going
home by train.

Shri Somnath Chatterjee: Was he a bona fide passenger? Did you
verify it? When did you see his ticket?

Shri A. T. Mahapatra: I cannot say when; but he had the ticket.

Shri Somnath Chatterjee: Have you recorded that in the G.D:
entry?
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(No repiy)
Shri Somnath Chatterjee: Therefore, on the complaint of a

person who had a ticket and who had come from Bankura, you
rushed to the waiting room?

Shri A. T. Mahapatra: Yes, Sir.

Shri Somnath Chatterjee: In which class he was travelling?

Shri A. T. Mahapatra: In the third class, Sir,

Shri Somnath Chatterjee: Did you ask him, “How do you know
this gentleman?”

Shri A. T. Mahapatra: I asked him and he said that he was Mr.
Mandal, 3 I

Shri Somnath Chatterjee: How long are you in servic;e, Mr.
Mahapatra?

- '

)

Shri A. T. Mahapatra: For the last 20 years, Sir.

Shri Somnath Chatterjee: Had you ever regceived any such un-
usual complaint during your service?

Shri A, T. Mahapatra: No, Sir. I have heard about such a com.
plaint; but I have not received that.

Shri Somnath Chatterjee: You have heard about such a comp-
laint i.e. impe-sonation. When was it?

-

Shri A. T. Mahapatra;: Not involving an M.P., Sir; but som;
body else.

Shri Somnath Chatterjee: It was unique, unheard of and most
unusual; and even then, within two or three minutes, you jumped
from your seat and rushed to the waiting room.

Shri A, T. Mahapatra: It is a matter of serious nature, Sir: this
posing by an ordinary person as an M.P.

Shri Somnath Chatterjee: He might have been a genuine Mem-
ber of Parliament. Then it would be harassment to him; do you
agree? !

Shri A. T. Mahapatra: Yes, Sir; I agree.

Shri Somnath Chatterjee: Knowing that, vou did not take any
precaution, or any care to find out the real facts. You have no ex-
planation; have you?

Shri A. T. Mahapatra: T had no time to go throurh that, Sir. If

he had actually been some other person than an M.P, he might
have fled away.
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Shri Somnath Chatterjee: You were so eager that you must
catch hold of him, Therefore you had no time. Is it the way to
discharge your duties? Do you have no explanation? Anyway, do
you agree that the ticket collector’s office is next door to the wvait-
ing room?

Shri A. T. Mahapatra: Yes, Sir.

Shri Somnath Chatterjee: Ordinarily, you would agree with me
that it is the duty of the ticket collecting and checking staff to
find out whether an unauthorized person was occupying the waiting
room. Is it not their duty? You knew that; didn’t you?

Shri A. T. Mahapatra: Yes, Sir.

Shri Somnath Chatterjee: Therefore, whether somebody was
‘wrongly sitting in the wailting room or not, ordinarily you would
have gone to the ticket collector’s office, which was in the next
room; and checked whether there was a person in the waiting hall.

Shri A. T. Mahapatra: Yes, Sir.

Shri Somnath Chatterjee: You did not do the proper .thing.

Shri A. T. Mahapatra: Yes, Sir. I failed to do it

Shri Somnath Chatterjee: Why was this great hurry? Anyway,
how long were you there in the waiting room?

Shri A. T. Mahapatra: One or two minutes.

:Shri Somnath Chatterjee: Then what did you do?

Shri A. T. Mahapatra: I came down then.

Shri Somnath Chatterjee: You had asked for the identity card
and it was not shown to you. Is it not so?

Shri A. T. Mahapatra: Yes, Sir; not shown to me.

Shri Somnath Chatterjee: Then what did you do?

Shri A. T. Mahapatra: 1 came to the police station. On the way,
1 met the S.I., Mr. Banerjee and I narrated the facts to him, viz.
that such and such person is inside the waiting room.

Mr. Chairman: You said that you rushed to the waiting room,

because you feared that he might run away from there. So, .when
Mr. Saha did not show his card, how is it that you left, without

making arrangements that he will not escape?

Shri A. T. Mnahapatra: T was going by the stairs of the over-
bridge and this was the way to come out.

Shri Somnath Chatterjee: You mean, one has to come to the
stairs to go out? Did you ask anybody else to keep a watch over
him?

Shri A. T. Mahapatra: No, Sir.
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.Shri Somnath Chatterjee: Tell me, was there anybody along
with Mr. Dutta? Were there a number of persons?

Shri A. T. Mahapatra: Mr. Dutta was alone.

Shri Somnath Chatterjee: It was inside the police station. Out-
side, did you find other persons?

Shri A. T. Mahapatra: There were passengers for the Toofan
Express?

Shri Somnath Chatterjee: Was there any other person, or com-
panion of Mr. Dutta?

(No reply)
Shri Somnath Chatterjee: You told Mr. Banerjee. Then what
happened?
Shri A. T. Mahapatra: He went and I also went along with him.

Shri Somnath Chatterjee: When you met Mr. Banerjee and told
him, both of you went immediately. Is it so?

Shri A. T. Mahapatra: Yes; he saw the complaint and asked me
about the matter.
Shri Semnath Chatterjee: How long did it take?

Shri A. T. Mahapatra: Two, three or four minutes; then both of
us went.

Shri Somnath Chatterjee: Then what happened?

Shri A. T. Mahapatra: Then Mr. Banerjee asked him to show
his card and requested him to come to the police station.

Shri Somnath Chatterjee: Mr. Banerjee was not in uniform; but
he was carrying a revolver or a pistol. Is it not?

Shri A. T. Mahapatra: Yes, Sir.

Shri Somnath Chatterjee: Mr. Saha asked for the identification
of Mr. Banerjee, Was it not?

Shri A. T. Mahapatra: Yes, Sir.

Shri Somnath Chatterjee: And he showed the revolver,

Shri A. T. Mahapatra: No, Sir.

Shri Somnath Chatterjee: Then how did he identify himself?

Shri A. T. Mahapatra: I identified Mr. Saha.

Shri Somnath Chatterjee: But the revolver was there and could
be seen easily; and it was pointed out.

Shri A. T. Mahapatra: No, Sir.

Shri Somnath Chatterjee: Was it not stated that the service re-
volver was an indication of his authority?
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Shri A. T. Mahapatra: It was not said Sir,
Shri Somnath Chatterjee: Then what happened?
Shri A. T. Mahapatra: Then Mr. Saha came to the police station.
Shri Somnath Chatterjee: On his own?
Shri A. T. Mahapatra: Yes, Sir.
Shri Somnath Chatterjee: With whom?
Shri A. T. Mahapatra: With us.

Shri Somnath Chatterjee: Is it not correct that Mr. Saha made
a complaint to the Assistant Station Master about the harassment

caused to him?

Shri A. T. Mahapatra: I do not know.

Shri Somnath Chatterjee: You never tried to find out.

Shri A. T. Mahapatra: It is not my duty. This is the duty of
the Sub-Inspector i.e. O|C. I am subordinate to the O|C.

Shri Somnath Chatterjee: It was not your duty to investigate?
Shri A. T. Mahapatra: No.
Shri Somnath Chatterjee: Why did you run upstairs?

Shri A. T. Mahapatra: Because this was the first instance and
there was nobody else there in the P.S., and I was in charge and,
therefore, I had to go.

Shri Somnath Chatterjee: Therefore, you had to go immediately
to the waiting room, although it was not your duty to investigate?

Shri A. T. Mahapatra: In the absence of the superior officer, it
was my duty.

Shri Somnath Chatterjee: On that day, you were in charge of
the investigation?

Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: What are you saying? Was it your
duty to investigate on that day?

Shri A. T. Mahapatra: Yes, in the absence of the OC.

Shri Somnath Chatterjee: But your officers were not absent.
They were there.

Shri A. T. Mahapatra: They came after that.

Shri Somnath Chatterjee: You yourself said that it was not
your duty to investigate. Then, why did you investigate? Under
what authority?
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Shri A. T. Mabapatra: There was no officer at that time. Sl.
‘Shri Banerjee came after this,

Shri Somnath Chatterjee: Did you consult your OC? Such a
serious charge had been made, and it was concerning a Member of
Parliament; and it might cause embarrassment, as you yourself
thought, and, therefore, before you took upon yourself this impor-
tant decision, did you consult your officer in charge?

Shri A. T. Mahapatra: I sent intimation to the OC to come.

Shri Somnath Chatterjee: Did you consult him before rushing
up to the waiting room?

Shri A. T. Mahapatrae No.

Shri Somnath Chatterjee: Why not? It was such a serious
‘matter, as you yourself had said.

Shri A. T. Mahapatra: The OC was not there, and I took the
.matter with the person at the PS, and the matter was so serious,
and so, I went.

Shri Somnath Chatterjee: But you felt that it was serious
enough to send for the OC?

Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: It was your intention to consult the
-OC?

Shri A. T. Mahapatra: I sent for the OC to take the action in
his own hand, because I did not like to take action.

Shri Somnath Chatterjee: Although you did not like te take
action, yet you rushed to the waiting room?

Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: But that meant taking action.

Shri A. T. Mahapatra: I was not sure whether the OC might
-come or might not come. For, he was sick.

Shri Somnath Chatterjee: But that means taking action?

Shri A. T. Mahapatra: A part of the action was taken then.

Shri Somnath Chatterjee: Do you know that Mr. Saha has made

~certain charges about the way he was harassed and was taken to
‘the police station at Asansol—railway station?

Shri A. T. Mahapatra: 1 have heard it. I have not scen it.
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Shri Semnath Chatterjee: He said that somebody not in uniform
had gone there and asked him to go to the police station, and when
he asked for his identification, he showed his revolver....

Shri A. T. Mahapatra: Yes, I have heard this and also seen it in
the newspapers.

Shri Somnath Chatterjee: And then when he was going down
for catching the train, he was stopped by two constables.

Shri A. T. Mahapatra: No.

Shri Somnath Chatterjee: And he was then taken to the police
station?

Shri A. T. Mahapatra: No.

Shri Somnath Chatterjee: You realised that Mr. Dutta had made
a false complaint? When?

Shri A. T. Mahapatra: After verification of his identity card.

Shri Somnath Chatterjee: How much time after the making of
the complaint?

Shri A. T. Mahapatra: About 15 to 20 minutes.

Shri Somnath Chatterjee: You realised that a false complaint
had been made?

Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: Whére was Shri Dutta at that time
when you realised that he had made a false complaint?

Shri A, T. Mahapatra: He was at the PS.

Shri Somnath Chatterjee: Shri Banerjee was there?

Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: The OC was there?

Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: Everybody realised that a false com--
plaint had been made?

Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: What action was taken against Shri
Dutta?

Shri A. T. Mahapatra: That was up to the OC. He was present
at the PS and he would take action. We were subordinate to him:
and we would carry out whatever orders he would give.

Shri Somnath Chatterjee: But you took the first decision?

Shri A. T. Mahapatra: Yes.
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Shri Somnath Chatterjee: After Shri Banerjee came back and you
met him near the stairs, what did you do? Did he make any inquiry?

Shri A. T. Mahapatra: He only asked me and went through the
complaint.

Shri Somnath Chatterjee: Nothing else?

Shri A. T. Mahapatra: He read the complaint and asked me about
it.

Shri Somnath Chatterjee: He asked you about the complaint, and
then he also rushed to the waiting room. That was all?

Shri A. T. Mahapatia: Yes.

Shri Somnath Chatterjee: You remember correctly?

Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: He did not ihquire about Shri Dutta?

Shri A. T. Mahapatra: No.

Shri Somnath Chatterjee: He did not ask you to find out Dutta?
He did not ask you whether Dutta had vanished?

Shri A. T. Mahapatra: He asked me and I told him that he was in
the platform somewhere,

. Shri Somnath Chatterjee: Did he ask you to trace him and
find him out and bring him before him?

Shri A. T. Mahapatra: No.
Shri Somnath Chatterjec: He never asked you?
Shri A. T. Mahapatra: No. -

Shri Somnath Chatterjee: So far as this inquiry is concerned,
which you say you made, did you ever try to find out even later whe-
ther any complaint had been made by Shri Saha to the station mas-
ter?

Shri A. T, Mahapatra: When the OC came to the P.S,, he directed
me to do it.... 4

Shri Somnath Chatterjee: The OC did not ask you to find out?

Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: To your knowledge, he did not ask any
other person to ﬁml out?

Shri A. T. Mahapatra: No, I do not know whether he had done so-

or not.
Shri Somnath Chatterjee: To your knowledge, he did not?

Shri A. T. Mabapatra: I do not know about it.
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Shri Somnath Chatterjee: Under what authority did you ask Mr.
‘Saha to go to the police station? .

Shri A. T. Mahapatra: I had not asked; I only asked for the iden-
tity card; I requested him for the identity card. I did not ask him
‘to come to the police station.

Shri Somnath Chatterjee: Did you make any record anywhere in
‘your police diary that you had gone there, investigated and what
happened thereafter? '

Shri A. T. Mahapatra: Yes, I have recorded the fact.

‘Shri Somnath Chatterjee: When?

Shri A. T, Mahapatra: After coming from there.

Shri Somnath Chatterjee: At what time did you make the inquiry?
Shri A. T. Mahapatra: At about 13.15 hour;s:

Shri Somnath Chatterjee: Along with Shri Banerjee,.after you
returned? '

Shri A. T. Mahapatra: Yes.
Shri Somnath Chatterjee: Before you went for the second time?
Shri A. T. Mahapatra: After returning the second time.

Shri Somnath Chatterjee: You made a report after that?
Shri A. T. Mahapatra: Yes.

.Shri Somnath Chatterjee: And the OC had come by that time?
Shri A. T. Mahapatra: After that time, he had come.

Shri Somnath Chatterjee: Your records will show that?

Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: Your records will show what investiga-
tion you had made?

Shri A. T. Mabapatra: Yes.

Shri H. N. Mukerjee: You know that Members of Parliament
travelling on railways carry an indentity card which is also a railway
pass. When you heard that in the waiting room there was an MP
who was not a Member of Parliament, you certainly knew that the
check of his identity card and railway pass would be made naturally
in the normal course of duty by the railway staff. You knew it?

Shri A. T. Mahapatree No.

Shri H N. Mukerjee: If you knew that, why did you ask the
MP to come with you to the police station? Why did not leave the
job of finding out the identity card and satisfying themselves about
the identity of the MP to the railway staff? Why did you interfere in
the tasks of the railway administration? Why did you go out of your
way?
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Shri A. T. Mahapatra: Iwas not sure whether the railway officials
checked that. I went there on the basis of the complaint lodged. *I
was not aware. that the railway officers had already checked the

identity card. A complaint was lodged and on that basis I went
to investigate.

Shri H. N. Mukerjee: You know the railway staff, the railway
ticket checkers and that kind of people. You did not ask any of the
railway ticket checkers whom you must know in the station?

Shri A. T. Mahapatra: *No, I did not. af
Shri H. N, Mukerjee: You did not know any of the railway staff?

Shri A. T. Mahapatra: *I know some of the railway staff but did
‘not enquire about this matter from them.

- Shri H. N. Mukerjee: You thought that you could as a police
officer go and ask an MP to come to the police station with you?

Shri A. T. Mahapatra: *At that time, I was not sure that he was an_
MP. So 1 went to investigate. '

Shri H, N. Mukerjee:A But in order to make sure whether the rail-
way passenger waiting in the waiting rcom was a genuine passenger
or not, you had to take him 1o the police station?

Shri A T. Mahapatra: *No. Normally that is not done. But there
was a complaint against him that he was impersonating somebady.
So, I was there to check up.

Shri H. N. Mukerjee: Do you mean that you were so satisfied with
the correctness of the complaint made by Shri Dutta that you went
ahead so rapidly to make enquiries and to drag an MP to the police
station?

Shri A. T. Mahapatra: *I believed the complaint to be genuine.

Shri H. N. Mukerjee: You acted only because you received a
complaint and without any authority under the law you went into
the waiting room and asked a passenger, MP or no, to come with
you to the police station?

Shri A. T. Mahapatra: *At that time, I thought the matter to be
urgent and there was not much scope for investigating further about
the complaint lodged. So I went to the person concerned.

Shri H. N. Mukerjee: I put it to you that your intention was to
harass, to humilate and to insult in the sight of other people an
‘MP.

*Translation.
2216 LS—10
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Shri A. T. Mahapatra: No Sir; it is not a fact.

Shri Somnaih Chatterjee: You went into the waiting room and
went straight to Mr. Saha.

Shri A. T. Mahapatra: Yes.
Shri Somnath Chatterjee: How did you know him?

Shri A. T. Mahapatra: Mr. Dutta came along with me. He show-
ed him and went away. I asked him to go to the police station and
take his seat.

Shri Somnath Chatterjee: You took him to the waiting room
and you went inside the waiting room.

Shri A. T. Mahapatra: He was outside. He just pointed to him.

Shri Somnath Chatterjee: And then vanished?

Shri A. T. Mahapatra: No, I asked him to go to the police sta-
tion and take his seat,

Shri Somnath Chatterjee: Where did he go?

Shri A. T. Mahapatra: He came to the police station. So far as
I know, he was in the stall.

Shri Somnath Chatterjee: When Mr. Banerjee was there, was
he there?

Shri A. T. Mahapatra: No.
Shri Somnath Chatterjee: He had vanished.
Shri A. T. Mahapatra: 1 did not see him.

Shri Somnath Chatterjee: Neither in the stal nor in the police
station.

Shri A. T. Mahapatra: No, Sir.

Shri Somnath Chatterjee: This happened in 3-4 minutes. By
then he had vanished.

Shri A. T. Mahapatra: He had not vanished. He was somewhere
in the platform.

Shri Somnath Chatterjee: How did you know?
Shri A. T. Mahapatra; Because afterwards when we came to

the PS, he also came to the PS; when we returned back with Shri
Saha and the SI he also came to the police station.
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Shri Somnath Chatterjee: Without knowing the identity of the
complainant, without knowing him at all, you took him along to the
waiting room without caring to ascertain from the railway staff
whether he was a bona fide passenger or not, and you allowed Mr.
Dutta to point to somebody and you immediately rushed to him and'
asked for his identity. That was what you did, all within 2-3
minutes. '

Shri A. T. Mahapatra: Yes,

Shri H. K. L. Bhagat: When you went to the waiting room, did
you go there to make enquiries or to bring Mr. Saha to the PS?

Shri A. T. Mahapatra:* I only asked for his identity card.

Shri H. K. L. Bhagat: You asked for his identity card. You
knew that MPs carry identity cards.

Shri A. T. Mahapatra: Yes.

Shri H. K. L. Bhagat: You asked for it. Then what happened?

Shri A. T. Mahapatra: He refused.

Shri H. K. L. Bhagat: What did he say?

Shri A. T. Mahapatra: He refused saying ‘Why should I show
the identity card?’.

Shri H. K. L. Bhagat: Did you tell him ‘there is a complaint
against you' and so forth?

Shri A. T. Mahapatra: No, at that time, I returned to the PS.

Shri H. K. L. Bhagat: When Mr. Saha refused to show it, did
you tell him that you had received a complaint in writing from so
and so and that was why you wanted to see his identity card?

Shri A. T. Mahapatra: I did not say anything. I returned to the
PS.

Shri H. K. L. Bhagat: You did not tcll him there was a com-
plaint?

Shri A. T. Mahapatra: If he was actually an "il’, there would
be a serious allegation against me and we should not :1ke such risk.
I am a petty ASI of the police station. Some senior most officer
should go. That was why I came to the PS for OC.

Shri H. K. L. Bhagat: You were reporting back to your senior:
officer. But why did you not tell Mr. Saha that there was a com-
plaint against him and that was why you were thére? This 13 a

*Translation.
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simple fact. You had received a complaint. Do you not realise that
when you talk to a person against whom there is a complaint that
te is not an MP, this should have been mentioned. You just asked
him to show you his identity card and he said ‘I will not show’.
Then you went back., You did not mention to him that there is a
icomplaint about his identity.

Shri A. T. Mahapatra:* 1 thought it better and more advisable
&0 wait for the OC.

Shri H. K. L. Bhagat: Did you take some precautions? Suppose
when you went back to the PS, he had run away. Did you take
precautions?

Shri A, T. Mahapatra: Yes.

Shri H. K. L. Bhagat: You asked those two GRP constables, be-
cause it is stated that two constables stopped Mr. Saha when he
wanted to get into the train, Was it under your ingtructions?

Shri A. T. Mahapatra: No, there was no constable there.

Shri H. K. L. Bhagat: What precaution did you take?

Shri A. T. Mahapatra: The exit gate is only 10 ft. from the PS.
If he went out, I could find out.

Shri H. K. L. Bhagat: I am asking, did you take any precautions,
and if so, what precautions?

Shri A. T. Mahapatra: Yes. I was keeping a watch of the gate,

Shri H. K. L. Bhagat: Who was keeping watch?

Shri A. T. Mahapatra: I myself.

Shri H. K. L. Bhagat: At the same time you could be in the
GRPS and also keep a watch on him?

Shri A. T. Mahapatra: Yes, from that place.

Shri H. K. L. Bhagat: Whether he slips out or not?

Shri A. T. Mahapatra: It is possible to do that.

Shri Darbara Singh: And also go on writing?

Shri A. T. Mahapatra:* At that time, I was not writing anything.
I was simply keeping a watch.

Shri H. K. L. Bhagat: Let us come to the later part. You re-
turned with Mr. Banerjee.

Shri A. T. Mahapatra: Yes.

*Translation.
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Shri H. K. L. Bhagat: In how much time?

Shri A. T. Mahapatra: 10—12 minutes.

Shri H. K. L. Bhagat: In 10—12 minutes, you rcturned with Mr,
Banerjee. Then you talked to Mr. Saha or Mr. Banerjee talked to
him or both of you talked to him?

Shri A. T. Mahapatra: Mr. Banerjee.

Shri H. K. L. Bhagat: What did he say to Mr. Saha?

Shri A. T. Mahapatra: He asked him to show his identity card
and requested him to come to the PS.

Shri H. K. L. Bhagat: What did Mr. Saha say?

Shri A. T. Mahapatra: He said ‘Who are you?

Shri H. K. L. Bhagat: Then?

Shri A. T. Mahapatra: Then I identified him and said he is the
second officer of the PS.

Shri H. K. L. Bhagat: Did you tell Mr. Saha that there is a com-
plaint?

Shri A. T. Mahapatra: No.

Shri H. K. L. Bhagat: Did Mr. Banerjee tell him?

Shri A. T. Mahapatra: Yes, by so and so.

Shri H. K. L. Bhagat: In your presence.

Shri A. T. Mahapatra: Yes, .

Shri H. K. L. Bhagat: You are a police officer of 20 years' stand-
ing. Under what provision of law, you were empowered to take a
man to the police station without arresting him?

Shri A. T. Mahapatra: This was a simple request.

Shri H. K. L. Bhagat: Mr. Banerjee says that Mr. Saha refused.

Shri A. T. Mahapatra:* So far as I am aware, there is no law
on the subject. I simply requested him to accompany me to the
police station.

Shri H. K. L. Bhagat: Is it true that Mr. Saha said ‘I will not
g0, why should I go?.

Shri A. T. Mahapatra: The first time he said that.

Shri H. K. L. Bhagat: He said ‘I will not go’. Then you insisted,
saying ‘Please go'.

Shri A. T. Mahapatra: No.

" *Translation.
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Shri H. K. L. Bhagat: I will use the word ‘request’. Under what
provision of law can you insist in your request to ask a man to
come to the police station? Is there any law which empowers him
to make a request of this sort?

Shri A. T. Mahapatra: No.

Shri H. K. L. Bhagat: For how long did you detain Mr. Saha at
the PS? Why did you want to take him to the PS?

Shri A. T. Mahapatra: Only to verify whether he was A. K.
Saha.

Shri H. K. L. Bhagat: Whether he was an MP or not. That
you could have done in the waiting room itself.

Shri A. T. Mahapatra: If we got his identity card at that time.

Shri H. K. L. Bhagat: You thought that you could identify him
in the police station.

Shri A. T. Mahapatra: No, Sir.

Shri H. K. L. Bhagat: What method you wanted to employ to
find out whether he was an MP or not? By taking him to the PS?

(No answer was given)

Shri H. K. L. Bhagat: You said it was a complaint under 419,
criminal intention, a pgrson impersonating another with a particu-
lar dishonest intention, mens rea, which in this case is the use of a
forged railway pass, that he was trying to travel in a train without
any authority by using the pass of somehody else.

Shri A. T. Mahapatra:* That was my apprehension.

Shri H. K. L. Bhagat: If somebody standing in the bazar says,
‘T am A. K. Saha’, does he commit an offence? Obviously not. The
essence of the offence lies in his alleged attempt to use a railway
pass of somebody else. Otherwise, it would not be an offence. Sup-
pose I say ‘I am inspector Mahapatra’. Suppose I stand on the road
and shout like that; do I commit an offence?

Shri A. T. Mahapatra: So far as I know, no.

Shri H. K. L. Bhagat: The essential part of the offence was the
alleged use of an MP’s pass or photo. Why did you not care to ask
the railway officials, as Shri Mukerjee also asked? Here was a man

*Translation.
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allegedly trying to travel by this train as an MP. Why did you not
ask the railway officials? Instead you took him to the police station.

(No answer was given)

Shri H. K. L. Bhagat: Do you not feel, having known what hap-
pened, that you were indiscreet, somewhat hasty and rash and in
that process you caused considerable embarassment to Mr. Saha?

Shri A. T. Mahapatra: Yes.

Shri Atal Bihari Vajpayee: Were you examined by the execu-
tive magistrate, Asansol, regarding this case?

Shri A. T. Mahapatra: No, I was not available at that time. I
was on leave,

Shri Atal Bihari Vajpayee: Have you made any statement re-
garding this before any authority?

Shri A. T. Mahapatra: No, Sir.

Shri Atal Bihari Vajpayee: Are you aware of the fact that the
Executive Magistrate had written in his report:

“Shri Mahapatra met the MP in the waiting room and request-
ed him to show his identity card and also to come to the
GRPS which was downstairs”.

Shri A. T. Mahapatra: No, Sir. I only asked for the identity
card. I did not request him to come to the police station.

Shri Atal Bihari Vajpayce: You think this report is not correct.

Shri A. T. Mahapatra: My statement was not taken by the Mag-
istrate. I was on leave at that time. Presumably he had gone
through the diary and may have written like that, that Mahapatra
asked him to come to the police station.

Shri Atal Bihari Vajpayee: Is it in the diary?
Shri A. T. Mahapatra: No. Sir.

*Presumably the Magistrate had seen the diary and thought that
this was what I had done.

Shri Atal Bihari Vajpayee: Is there any co-ordination between
the railway authorities at the station and the GRP?

Shri A. T. Mahapatra:* When some case is reported to us hy the
railway authorities, then only we contact them. Otherwise, we act
on our own.

*Translation.
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Shri Atal Bihari Vajpayee: Do you mean to say that if any
passenger is involved in any case, you start investigation without
consulting the railway authorities?

Shri A. T. Mahapatra: Normally, we do not consult the railway
authorities in such cases. We act on our own,

Shri Atal Bihari Vajpayee: Neither did you consult the railway
authorities, nor did you inspect the register kept in the first class
waiting room, nor did you contact the bearer, Shri Mandal, before
you approached that gentleman.

Shri A. T. Mahapatra: I should have done that but I did not do
that at that time.

Shri Atal Bihari Vajpayee: Were you under pressure at that
time?

Shri A. T. Mahapatra: No, Sir; there was no such pressure.

Shri Atal Bibhari Vajpayee: Then why did you rush within two
or three minutes of receiving the complaints?

= Shri A. T. Mahapatra: I think the complaint is of a very serious
nature. So, I thought I should rush in and find out the facts.

Shri Atal Bihari Vajpayee: Normally you take some time to pro-
cess the complaint and then take action. Is there any case where

you have acted within two or three minutes of receiving the com-
plaint?

Shri A. T. Mahapatra: It depends upon the length of the com-
plaint. If it is a lengthy one, the writing of it takes time. But if
it is a short complaint, we write it and immediately go for the inves-

tigation. If the place is near about the police station we rush in
quickly.

Shri Atal Bihari Vajpayee: Do you mean to say that the police
is so prompt and efficient?
Shri A. T. Mahapatra: Yes, Sir. We are taking action promptly.

Shri Atal Bihari Vajpayee: Do you know Shri Datta who filed
the complaint?

Shri A. T. Mahapatra: No, Sir.

Shri Atal Bihari Vajpayee: You did not enquire about his ante-
cedents?

- Shri A. T. Mahapatra: I made cursory enquiries as to where he
lived and s0 on; not detailed investigation.
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Shri Atal Bihari Vajpayee: You thought that he was important

enough to necessitate an immediate investigation of the complaint
filed by him?

Shri A. T. Mahapatra: 1 was impressed by his appearance and
personality. He was tall, fair and well-dressed. My first reaction
was that he had an impressive personality.

Shri Atal Bihari Vajpayee: For how many years have you been
working at the station?

Shri A. T. Mahapatra: I have been there for the last two years.

Shri Atal Bibari Vajpayee: During the last two years you never
heard of Shri Datta?

Shri A. T. Mahapatra: No, I have not heard about him.

Shri Atal Bihari Vajpayee: Where does the case now stand
against him? )

Shri A. T. Mahapatra: The case is now sub judice. He is charge-
sheeted and the case is continuing.

Shri Darbara Singh: When you went inside the walting room
why did you not take Shri Datta along with you to identify the
person who was impersonating?

Shri A. T. Mahapatra: He pointed out fthe person from outside
the waiting room. He did not come inside.

Shri Darbara Singh: Since he was the complaint, why did
You not ask him to put questions?

Shri A. T. Mahapatra: I thought the OC will come and do the
needful at the moment. I did not conSider it necessary to do that.

Shri Darbara Singh: When the case was a very serious one, why
did you let him go?

Shri A. T. Mahapatra: [ had instructed him to go and wait at
the police station, I did not allow him to go away.

Skri Darbara Singh: When you returned from the waiting hall
was he at the police station?

Shri A. T. Mahapatra: No, Sir; at that time he was not in the
police station. Normally we do not guard the complainants. They
are allowed to move about.
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Shri Darbara Singh: From the police station you went to the
waiting room and requested the M.P. to show his identity card and
he refused to show it to you. Then why did you not take amy
action?

Shri A. T. Mahapatra: I waited for the OC to come and take
the necessary action.

Shri Darbara Singh: Was the OC present at the police station?

Shri A. T. Mahapatra: He was in his quarters. I had sent for
him.

Shri Darbara Singh: By the time you returned from the waiting
room, had he arrived at the police station?

Shri A. T. Mahapatra: Only a Second Officer had come. He had
not come till then.

Shri Darabara Singh: But the MP told you when you entered
the waiting room that he had shown his identity card to the railway
ticket examiner.

Shri A. T. Mahapatra: No, Sir. He did not say that.

Shri Darbara Singh: You did not enquire from the TTE whether
he had gone to the waiting room to enquire about his identity.

Shri A. T. Mahapatra: No. I did not do that.

Shri Darbara Singh: Is this the process or method of going
through the case or investigation by the Police in such a very very
serious case?

Shr: A. T. Mahapatra: Normally we do not act like that but I
thought that this was a very serious case and I was apprehensive
that the person mighi run away. That was the reason for my
hasty action.

Shri Darbara Singh: You could have posted a police constable
at the door of the waiting room so that he might not run away.

Shri A. T. Mahapatra: It is not correct. No police constable
was available at that time,

Shri Darbara Singh: Had the constables been available, then
what?

Shri A. T. Mahapatra: Even then it would not have been neces-
sary because I myself was keeping a watch over the exit

Shri Atal Bihari Vajpayee: But you did not keep any watch on
Dutta?

- -
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Shri A. T. Mahapatra: The complainant is not gemnerally
guarded.

Shri Atal Bihari Vajpayea: Even if the complaint was fictitious
or concocted?

Shri A. T. Mahapatra: Then he should be guarded.

Shri Darbara Singh: In a murder case, the man who makes the
complaint—what do you do with him?

Shri A. T. Mahapatra: He is not guarded. If he is a complain-
ant wel need not guard him.

Shri Darbara Singh: He should be taken to the spot of occur-
rence along with you to investigate the case. Is it not so?

Shri A. T. Mahapatra: We take him to the spot if wd consider it
necessary.

Shri Darbara Singh: This case you considered a serious one
and yet you did not like to take Dutta to the Police Station?

Shri A. T. Mahapatra: I did not fear thag he would run away or
abscond.

Shri Darbara Singh: But you feared that an MP would run
away.

Shri A. T. Mahapatra: Al] the time I was under the impression
that he was not the genuine MP, he was an imposter and he would
run away.

Shri Darbara Singh: Because he was not a tall and fair-
coloured man?

Shri A. T. Mahapatra: No, Sir. That was not the reason.

Shri Nihar Laskar: You were just telling us that after you got
the complaint you rushed to the platform and asked Mr. Saha for
the identity card and he refused to give you. You said so.

Shri A. T. Mahapatra: Yes, Sir,

Shri Nikar Laskar: After that you came with your Second
Officer, Mr. Banerjee with the revolver and then demanded the
identity card and then also he refused to show the identity card to
both of you. Is it a fact?

Shri A. T. Mahapatra: He refused to show in the second instance
also. Then we requested him to accompany us to the police station
to show it to the O.C.
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Shri Nihar Laskar: Then when you forcibly took him to the
police station and when you demanded the identity card, he also
refused to show you there also.

Shri A. T. Mahapatra: When we took him to the police station,
the OC was there and we left the entire busin#ss to him,

We left the thing to the OC to deal with and the inquiry was
conducted by the OC in his personal room and we were waiting out-
side.

Shri Nihar Laskar: Your duty was only to take him to the

police station and you did not know anything of what happened
after that?

Shri A. T. Mahapatra: We waited outside and the OC was deal-
ing with it.
Shri Nihar Laskar: You were telling us that you took him to

the police station. After that you did not know anything of what
happened there. Is thai your case?

Shri A. T. Mahapatra: No, Sir. We waited outside. We were
not aware of every detail that transpired inside. But I learnt later
that he had shown the identity card.

Shri Nihar Laskar: You took him to the police station. Then
you came outside. Who was there inside the police station?

Shri A. T. Mahapatra: Only the OC and Mr. A, K. Saha.
Shri Nihar Laskar: What was he doing at that time? Was he
sitting or standing?

Shri A. T. Mahapatra: We took Mr. Saha to the personal
Chamber of the QC. We made him to sit there comfortably. Then
the OC arrived and we went out.

Shri Nihar Laskar: How many Chambers are there in the
Police Station?

Shri A. T. Mahapatra: Two chambers, one for the OC and the
other for the general officer. ‘

Shri Nihar Laskar: You took him to the back side of the
chamber?

Shri A. T. Mahapatra: The same chamber. There was a side
room.

Shri Nihar Laskar: You took him inside and you were standing
guard outside. You did not know anything of what actually
happened inside the small chamber?
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Shri A. T. Mahapatra: I learnt it afterwards.

Shri Nihar Laskar: How long was he there in the small room
“according to you?

Shri A. T. Mahapatra: For about 10 to 12 minutes he was there.

Mr. Chairman: Mr. Mahapatra, have you got anything more
to add to what you have already stated?

Shri A. T. Mahapatra: Sir, I am a poor A.S.I. I do not know about
this Committee. For any inconvenience that is caused to an hon.
Member is regretted. I can only tender my sincere apology and
you will please forgive me. ’

(The witness then withdrew)

(ii) Evidence of Shri A. Bhattacharjee, Officer-in-Charge, G.R.P.S.
Asansol. was called and he took his seat and took oath.

Mr. Chairman: Mr. Bhattacharjee;, were you an Officer-in-
charge of G.R.P.S. Asansol, on the 29th of June, 19727

Shri A, Bhattacharjee: Yes, Sir.

Shri Somnath Chatterjee Mr. Bhattacharjee, were you the
officer-in-charge of G.R.P.S., Asunsol on the 29th June 19727 Were
you on leave or were you not?

Shri A. Bhattacharjee: I was not on leave. But I was sick.
Shri Somnath Chatterjee: You did not attend the police station.
Shri A. Bhattacharjee: Yes, Sir.

Shri Somnath Chatterjee: Do you remember this incident which
took place concerning Shri A. K. Saha, M.P.?

Shri A. Bhattacharjee: Yes, Sir.
Shri Somnath Chatterjee: What do you know about it?

Shri A. Bhattacharjee: 1 was sitting in my quarter. At about
13-10 one constable came to my quarter and told me that there
was some trouble in respect of one M.P. So, in spite of my sick-
ness, I thought it proper to attend to this complaint at the P.S.
I immediately went to the P.S. and I saw one gentleman standing
in the General Cherista Room. Shri Saha was sitting in my per-
sonal room. After the arrival at the P. S. I immediately perused
the general diary and the complaint made by the gentleman who
was known at that time as Shri K. K. Dutta. I asked him whether
he knew Shri Saha personally or by face. He told me that he did
not know him personally. So I concluded from that there was some-
thing wirong. I then went to my personal room and requdsted Shri
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Saha to state whether he was an M.P. or not. He produced his
identity card. I had gone through it and I found that there was
nothing wrong in that. So, I requested him to go by the said train
which was due to arrive. That is all.

Shri Somnath Chatterjee: How long was Shri Saha there since
you arrived?

. Shri A, /Bhattacharjee: He was there for at least ten to 12
minutes.

Shri Sommath Chatterjee: You took from 10 to 12 minutes to
find out whether he was a genuine M.P. or not.

Shri A. Bhattacharjee: I requested him to show his identity
card.

Shri Somnath Chatterjee: It took you 10 t& 12 minutes to find
out whether the hon. Member of Parliament was in fact an M.P.
or not.

Shri A. Bhattacharjee: No, Sir. At that time, I had already
interrogated Shri Dutta.

Shri Somnath Chatterjee: When you came to the police station,
was Shri Saha already there?

Shri A. Bhattacharjee: I found him inside the General Sherista
Room.

Shri Somnath Chatterjee: Along with other persons.

Shri A. Bhattacharjee: There were some officers in my P. S.
and one T. C. was also there.

Shri Somnath Chatterjec: What was his name?
Shri A. Bhattacharjee: His name was Shri Chunilal Mukerjee.

Shri Semnath Chatterjee: What was he doing there?

Shri A. Bhattacharjee: He was on duty in platform number
5 on which the P.S. is situated. He eniered the P.S. at that timel

Shri Somnath Chatterjee: So, by curiosity he entered there to
see what was happening there.

Shri A. Bhattacharjee: 1 think so.

Shri Somnath Chatterjee: Did he tell you that he had been
checking all passengers in the first-class waiting room?

. Shri A.(Bhlttnhnjoe: He did not say anything.
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Shri Somnath Chatterjee: Did you ascertain from him whether
all the passengers of the first-class waiting room had been checked
or not?

Shri A. Bhattacharjee: Afterwards only I heard that.

Shri Somnath Chatterjee: You did not make any enquiry your-
self?

Shri A. Bhattacharjee: No, Sir,

Shri Somnath Chatterjee: You entered the P.S. and found Shri
Saha in the General Room.

Shri A. Bhattacharjee: He was sitting in my personal room.

Shri Somnath Chatterjee: You said Shri Saha was along with
the other persons sitting in the General Room.

Shri A. Bhattacharjee: No, Sir, Shri Saha was not there. Shri
K. K. Dutta was there.

Shri Somnath Chatterjee: After entering the police station you
did not try to find out anything concerning the M.P. You did not
also try to talk to that gentleman who was a Member of Parliament.
You kept him waiting for 12 minutes. In the meantime there you
were going on with your supposed investigation. Am I right?

Shri A. Bhattacharjee: I first perused the genera! diary to know
what was the complaint against him. Then I :.:lerrogated Shri
K. K. Dutta whether he actually knew the M.P. by face or per-
sonally. He told me that he did not know him personally. Then I
went to see Shri Saha.

Shri Somnath Chatterjee: So, Shri Saha was detained at the
police station for at least ten to fifteen minutes and in the meantime
you were carrying on your supposed investigation. Am I right?

Shri A. Bhattacharjee: He was at the police station for 10 to 15
minutes.

Shri Somnath Chatterjee: You did not straightway go to him
and try to find out whether he was a genuine M.P. or not.

Shri A. Bhattacharjee: Firstly I did not go to him.
Shri Somnath Chatterjee: Why?
Shri A. Bhattacharjee: First I thought it proper to check up

the complaint as to what was it for?

Shri Somnath Chatterjee: You did not try to find out why a
genuine MLP. was being harassed. You detaiped him in the P.S.
without the authority of the law.
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Shri A. Bhattacharjee: I went to him and I rdquested him to
produce the identity card.

Shri Somnath Chatterjee: You did not try to find out as soon
as you entered the P.S. whether he was a genuine M.P. or not and

why was he datained there without the authority of law. You did
not try to find this out.

Shri A. Bhattacharjee: I tried my level best within 10 minutes
to finalise the investigation,

Shri Somnath Chatterjee;: But you kept him waiting in the
anti-chamber. You did not even care to talk to him. And in the
other portion of your room you were carrying on your supposed

investigation. You did not try to find out whether he was a genuine
M.P. or not.

Shri A. Bhattacharjee: Before my arrival he came to P.S.

Shri Somnath Chatterjee: Why you did not try to ascertain whe-
iher he was genuine MP or not? Was it not your duty?

Shri A, Bhattacharjee: This was my duty......
Shri Somnath Chatterjee: Why you did not do it?
Shri A. Bhattacharjee: I wanted to enquire into the fact.

Shri Somnath Chatterjee: After that complaint was made by

Mr. Dutta did you try to find out as to what stelps were taken by
anybody?

Shri A. Bhattacharjec: After due enquiry I submitted the case
against Mr. Dutt.

Shri Somnath Chatterjee: You came to know that complaint in
writing was lodged by him.

Shri A. Bhattacharjee: After perusing the GDR.
Shri Somnath Chatterjee: Did you go through the complaint?
Shri A. Bhattacharjee: Yes.

Shri Somnath Chatterjee: Did you try to find out after this
complaint was lodged what steps were taken? Did you enquire why
did Saha come to be present there?

Shri A. Bhattacharjee: I asked the second officer. He told me
that he told this fact to M.P. He immediately came to P.S. and
perused the G.D.R. and went to the waiting hall and wanted Mr.
Saha to produce the identity card before him and explain the com-
plaint to him. He told him to come to the P.S. and talk to 0.C.
“Then he came to P.S. along with Banerjee.
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‘Shri Somnath Chatterjee: That you came to know subsequen-
itly, after the whole thing had happened to Mr. Saha.

Shri A. Bhattacharjee: Yes.

Shri Somnath Chatterjee: When you perused the diary and went
through the complaint you did not make any enquiry from your
:subordinate officers what steps they had taken .

Shri A. Bhattacharjee: Banerjee told me that. He told me all
ithe facts.

Shri Somnath Chatterjee: Did you ask them whether they made
-enquiries whether Saha was a bona fide passenger or not? Or whe-
ther he was impersonating as MP? Did you tay to find out from
‘Banerjee?

Shri A, Bhattacharjee: I did not ask from Banerjee,

Shri Somnath Chatterjee: Was it not duty of those in charge
-of enquiry or investigation to find out from railway people?

Shri A. Bhattacharjee: We are not supposed to check passen-
.ger’s ticket. !
Shri Somnath Chatterjee: It is the railway official’s duty to

check ticket. He should know whether there is any unauthorised
passenger or not. What did they do?

Shri A. Bhattacharjee: They went to waiting hall for checking
the identity.

Shri Somnath Chatterjee: By looking at the identity they want-
ed to check or be sure of identity. Was it not checking?

Shri A, Bhattacharjee: In one sense it is checking.

Shri Somnath Chatterjee: Identity card is meant for Railways’
use. For what purpose is there this identity card?

Shri A. Bhattacharjee: For journey purpose.

Shri Somnath Chatterjee: Railway authorities verify whether
he is an M.P. or not. The senior ticket collector’s room is next to
‘the waiting hall. Was it not the duty of police officer to go to the
railway personnel first to know whether there was any unauthori-
sed person?

Shri A. Bhattacharjee: Yes, Sir, that was not done by my
-officer,

Shri Somnath Chatterjee: Have you called explanation from
subordinate officers?

2216 LS—11



Ty 158

Shri A. Bhattacharjee: I have submitted my report to my offi-
cers.

Shri Somnath Chatterjee: Whose duty is to call for explana-
tion?

Shri A. Bhattacharjee: As I said, I submitted my report to higher
officers.

Shri Somnath Chatterjee: Why did you not ask for explanation
from your subordinates?

Shri A. Bhattacharjee: 1 did not call. I submitted my report to-
my officers.

Shri Somnath Chatterjee: You verified so closely that you tore
off a portion of the plastic jacket—the plastic cover?

Shri A. Bhattacharjee: No, Sir.

Shri Somnath Chatterjee: Have you seen the complaint?

Shri A. Bhattacharjee: No. Enquiry was held by executive
magistrate and my S.P.

Shri Somnath Chatterjee: Did you appear in that enquiry?
" Shri A. Bhattacharjee: Yes.

. Shri Somnath Chatterjee: Did you submit any statement?

Shri A. Bhattacharjee: Oral statement.

Shri Somnath Chatterjee: Signed?

Shri A. Bhattacharjee: Not signed.

Shri Somnath Chatterjee: Unsigned statement.

Mr. Chairman: Was the complaint filed by Mr. Saha shown to-
you?

Shri A. Bhattacharjee: Original complaint was sent to court
along with prosecution report.

Mr. Chairman: I am asking about complaint lodged by Mr. Saha,
MP.
Shri A. Bhattacharjee: 1 have not received.

Mr. Chairman: It was not referred to you. When executive
magistrate conducted enquiry no mention was made of statement
of Mr. Saha?

Shri A. Bhattacharjee: No.

Shri Somnath Chatterjee: Did you try to ascertain before go-
ing to the waiting room whether Mahapatra tried to verify the
antecedents of this complainant?
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Shri A. Bhattacharjee: Afterwards I enquired into this,

Shri Somnath Chatterjee: Is it not astonishing?  Within 2
minutes of the lodging of the complaint of this nature, your ASI
rushed into the waiting room and tried to harass an MP?

Shri A. Bhattacharjee: I think Mr. Mahapatra thought it proper

that because it was the question of a Member of Parliament he
should go hurriedly,

Shri Somnath Chatterjee: You will agree with me that the charge
was against an M.P. It can be true; or it can be false. If the
charge was false a genuine M.P. would be harassed and humiliat-
ed. You would agree with me?

Shri A. Bhattacharjee: Some inconvenience was caused.

Shri Somnath Chatterjee: To take any person to the police sta-
tion without the authority of law, without there being any basis,
does cause humilation to anybody.

Shri A. Bhattacharjee: Yes.

Shri Somnath Chatterjee: It took you five or ten minutes of in-
vestigation to see that Mr. Datta’s complaint was not true?

Shri Bhattacharjee: Yes.

Shri Somnath Chatterjee: Mr. Mahapatra could have found, if
he had any efficiency within ten or 12 minutes, that the complaint
was not genuine?

Shri A. Bhattacharjee: Probably he had no such efficiency.

Shri Somnath Chatterjee: What about Banerjee, his second
officer? Should he have gone to the waiting room in mufiti with a
revolver and forced a Member of Parliament to come to the police
station against his wishes?

Shri A. Bhattacharjee: Mr. Banerjee was in mufti as he went
out for some enquiry in the railway premises along with the revol-
ver. He did not force the M.P. to come to the Police Station.

Shri Somnath Chatterjee: What did you do with Datta?

Shri A. Bhattacharjee: He was subsequently prosecuted after
verifying his character and antecedents?

Mr. Chairman: Did you ask him why he lodged such a false
complaint?

Shri A. Bhattacharjee: I asked him. He told me that he knew
him as Mondal, and not as Saha. He repeatedly said so.

Mr. Chairman: When you found that his complaint was not
right, why did you not initiate action immediately?
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Shri A. Bhattacharjee: It is a summons procedure case. I could
not take immediate action against this person. I am to submit a
report to the Magistrate first.

Shri Somnath Chatterjee: How long did you take to submit a
report? 4

Shri A. Bhattacharjee: I submitted a report on 20 July 1972.

Shri Somnath Chatterjee: It took you 21 days although you were
convinced of the falsity of the complaint.

Shri A. Bhattacharjee: I took time to verify his character and
antecedents. In 1970 he was chargesheeted in a rioting case at Ban-
kura. I had to get his father’s name and other antecedents.

Shri Somnath Chatterjee: But why were antecedents necessary?

It took you 21 days to get his father's name though he was a re-
sident of Bankura.

Mr. Chairman: When did it first occur to you that proceedings
should be initiated against Datta?

Shri A. Bhattacharjee: I submitted a report to my SRP after a
few days, probably on 8 July.

Shri H. K. L. Bhagat: When Mr. Datta himself told you that he

did not know Mr. Saha by face, where was the question of asking
for the identity card?

Shri A. Bhattacharjee: He repeatedly said that though he did not
know Mr. Saha by face, but this gentleman known as Mandal was
carrying the identity card of Mr. Saha.

Shri H. K. L. Bhagat: You did mot put Mr. Dutta before Mr.
Saha and there has been no identification.

Shri A. Bhattacharjee: No.

Shri H. K. L. Bhagat: When he said that he did not know Mr.
Saha by face, prima facie there was nothing for you to verify fur-

ther. In other words when there was no surety of impersonation,
then the question of verification did not arise.

Shri A. Bhattacharjee: He said though Mr. Saha was not known
to him but somebody else was carrying his identity card.

Shri H. K. L. Bhagat: You did not get the complainant to iden-
tify Mr. Saha as Mandal.

Shri A. Bhattacharjee: I did not do it.
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Shri H. K. L. Bhagat: Why did you not do so? You should have
done it particularly when he said that he did not know Mr. Saha
by face. You are a senior officer. I would like to know from you
the essence of this offence. Mere impersonation is no offence. 1
say I am Bhattacharya. I do not commit any offence. It is an
offence when it is done with some intention to carry out some act.
You know 419 very well. The essence of offence in this case was
trying to travel or to use the coach pass. That is the essential
ingredient of the offence and that your officers could have made
an enquiry whether the man was trying to travel or whether he
was trying to use the ticket. Why did they not ask the Railway
officers first? They were most important witnesses in the case.

Shri A. Bhattacharji: It should have been done.

Shri H. K. L. Bhagat: Under the provisions of the law, have
your officers any power to ask a man to come to the police station?
You can arrest him under suspicion under Rule 55, or under 160
of the Cr. P.C. directions can be given,

Shri A. Bhattacharjee: I do not remember.

Shri H. K. L. Bhagat: In every case it is not given in writing.
Particularly when the complaint is against a Member of Parlia-
ment, under what authority you can ask him to come to the police
station.

Shri A. Bhattacharjee: I do not remember the Sections.

Shri H. K. L. Bhagat: Shall I give you the book—Cr. P.C. Per-
sonally, I think the complaint was of a serious nature.
Mr. Mahapatra says he went to the waiting room. He asked for
the identity card. He did not tell that there was a complaint
against him,

'

Shri A. Bhattacharjee: Mahapatra should have explained it.

Shri H. K. L. Bhagat: Has Mr. Saha in this process not been em-
barrassed and has a good deal of trouble not been caused to him?
Had your officer told that there was a complaint against him, this
embarrassment could have been avoided. What is your re-action?

Shri A. Bhattacharjee: It is a fact that this has caused anno-
yance. I as an officer-incharge, myself and on behalf of the stafl
tender an unconditional apology to you and to Mr. Saha also.

Shri H. K. L. Bhagat: You asked the Complainant to give his
father’s name and he refused to do so. You know there are pro-
visions under the law under which he could have been arrested.
You could have said I put you in, particularly when you found
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that the complaint was false. Under that charge you could have
hauled him wup. Are you aware of this provision which em~-
powers you to arrest such a person?

Shri A. Bhattacharjee: I committed a mistake.

Shri H. K. L. Bhagat: You wanted to make an enquiry from
Bankura. Did you want to know his father’s name or antecedents
or the background under which he made a false complaint? Did
you want to be sure that he was the same man? What was it?

Shri A. Bhattacharjee: His father’s name as also whether he be-
longed to Bankura.

Shri H. N. Mukerjee: You are a responsible officer of the Rail-
way Police and you are expected to know the nature of your duties
and of your rights. Would you please tell us, if it was under your
direction that Mr. Saha was asked to come to the police station or
was It without your knowledge?

Shri A. Bhattacharjee: Only after enquiry, he was requested to
come down to the police station.

Mr. Chairman: Were it you, who requested him?
Shri A. Bhattacharjee: No, Sir.

Shri H. N. Mukerjee: Your subordinate officer had brought Mr.
Saha to the police station. You just saw Mr. Saha accidentally
because you came down to the police station and you discovered
Mr, Saha there. What happened actually? Were you at the police
station on that day?

Shri A. Bhattacharjee: Pardon, Sir.

Shri H. N. Mukerjee: I cannot carry on like that. I will not put
any question.

Shri Atal Bihari Vajpayee: On that day, were you not at the
police station?

Shri A. Bhattacharjee: I was at my quarter on ‘sick’.

Shri Atal Bihari Vajpayee: Were you on leave?

Shri A. Bhattacharjee: I was not on leave; I was on station sick.

Shri Nihar Laskar: How did you come to the police station?

Shri A. Bhattacharjee: A police constable came to call me.

Shri Nihar Laskar: What is the name of that constable?

Shri A. Bhattacharjee: I do not remember his name after a lapse
of one year.
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Shri Atal Bihari Vajpayee: How many constables have you in
the police station?

Shri A. Bhattacharjee: Sixty-two.
Shri Atal Bihari Vajpayee: You do not know the names of all of

‘them. :
- '

Shri A. Bhattacharjee: I know, but I do not know the name of
‘the constable who came to call me,

Shri Nihar Laskar: What did he tell you?

Shri A. Bhattacharjee: He told me that there was some trouble
with one M.P. and Mahapatra wanted me. I thought it a serious
type of case and harriedly came to the police station.

Shri Nihar Laskar: What did you see

Shri A. Bhattacharjee: I saw Shri Saha in my own room and
Mr. Dutta was standing in the general room and one Ticket Collector
was also present.

Shri Nihar Laskar: Where were Mahaptra and Banerjee?

Shri A. Bhattacharjee: They were in the Sharista room.

Shri Nihar Laskar: What did you do on your arrival?

Shri A. Bhattacharjee: I went through the general diary first.

Shri Nihar Laskar: Did you know earlier that the M.P. was
sitting in your room?

Shri A. Bhattacharjee: On my arrival I was told that there was
a complaint against Shri Saha. I went through the complaint,
which was entered in the general diary. I did this first. Then I
asked Dutta, whether he knew Shri Saha personally or not. He
told me that he did not know him personally, but he knew that

this gentleman was Mandal. I immediately came to my chamber
-and enquired Mr. Saha, whether he was Mr. Saha. I requested him

to produce the identity card. He did so and I saw it.

Shri Nihar Laskar: Was Mr. Saha sitting comfortably in your
room? He did not seem agitated.

Shri A. Bhattacharjee: He was quite comfortable there in the
room.

Shri Nihar Laskar: Was he happy?

Shri A. Bhattacharjee: I do not know that, but he was sitting
there.

Shri Nihar Laskar: Did he complain against your officers?

Shri A. Bhattacharjee: He did not make any complaint. ,
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Shri Nibar Laskar: Was it not a pre-arranged matter to harass
the M.P.

Shri A. Bhattacharjee: No, Sir. On getting the information only,.
I came to the police station.

Shri H. K. L. Bhagat: In every case of offence, the most import-
ant thing which you investigate is the motive. When you went to
Bankura, you must have made some enquiries as to how this man,
Dutta, made such a complaint against Mr, Saha. What was the
background? Was there any enemity? In cases where false com-
plaints are made, there is some intention behind that. That was the
most important thing to investigate.

Shri A. Bhattacharjee: I think, Mr. Dutta wanted to harass him.

Shri H. K. L. Bhagat: Did you try to find out? We do not want
your inference.

Shri A. Bhattacharjee: I did not enquire into this.

Shri Darbara Singh: Were you in uniform when you went to
the police station?

Shri A, Bhattacharjee: No, Sir. I was in mufti.

Shri Atal Bihari Vajpayee: Since how long are you in charge
in that Police Station?

Shri A. Bhattacharjee: One and a half years.

Shri Atal Bihari Vajpayee: Is it not the normal practice in
such cases for officials of the Railway Police to consglt the Railway
officials before approaching any passenger, particularly a passenger
in the 1st Class waiting room?

Shri A. Bhattacharjee: The complaint was not against any
passenger.

Shri Atal Bihari Vajpayee: How did you know that the comp-
laint was not against a passenger when he was sitting in the 1st
Class waiting room? Are we to assume that there is no co-ordina-
tion between the Railway authorities and the GRPS?

Shri A. Bhattacharjee: There is co-ordination.

Shri Atal Bihari Vajpayee: Then why did not your subordinates
ask the Ticket checking staff before approaching Mr. Saha who was
sitting in the 1st Class waiting room.

Shri A. Bhattacharjee: They should have done so.

Shri Somnath Chatterjee: Did Mr. Saha lodge any complaint?
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Shri A. Bhattacharjee: No, Sir.
Shri Somnath Chatterjee: Are you sure about it?
Shri A. Bhattacharjee: Yes,

Shri Somnath Chatterjee: Are you positive that no complaint

was lodged by Mr. Saha in writing against the behaviour of Ticket
Collectors and Policemen?

Shri A. Bhattacharjee: No complaint was lodged.

Shri Somnath Chatterjee: Did Mr. Saha ask you to identify
somebody—a young man standing there with a revolver on his.

person?
Shri A. Bhattacharjee: He did not ask me.
Shri R. P. Ulaganambi: Did you know Mr. Dutta earlier?
Shri A. Bhattacharjee: No, Sir.
Shri R. P. Ulaganambi: Is he a politician?
Shri A. Bhattacharjee: I do not know.

Shri R. P. Ulaganambi: Does he belong to any political party?
Shri A. Bhattacharjee: I do not know.

Mr. Chairman: As far as you are concerned, who informed you
that there is some trouble taking place in the waiting room?

Shri A. Bhattacharjee: One Constable.
Mr. Chairman: What is his name?

Shri A. Bhattacharjee: I do not remember the name of the
Constable.

Mr. Chairman: Did you get any information from A. T. Maha-
patra on this?

Shri A. Bhattacharjee: I got this information from Mr. Maha-
patra through the Constable.

Mr. Chairman: Did Mr. Saha, M.P. tell you that he had already
lodged a complaint with the Station Master regarding the harass-
ment meted out to him by the Railway officials?

Shri A. Bhattacharjee: No, Sir.

Mr, Chairman: Did you know that he lodged a complaint with
the Station Master?

Shri A. Bhattacharjee: 1 did not know.

Mr. Chairman: Did it occur to you that you should contact the
Station Master before you proceed further with the complaint?

Shri A. Bhattacharjee: I did not contact the Station Master.
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Mr, Chairman: It did not occur to you?

Shri A. Bhattacharjee: No, Sir.

Mr. Chairman: Did Mr. Mahapatra or Mr. Banerjee tell you that
‘there was some' trouble in the waiting room or that there was an
altercation?

Shri A, Bhattacharjee: No, Sir.

Mr. Chairman: Where was Mr. Saha according to your informa-
‘tion?

Shri A. Bhattacharjee: According to my information he came to
the Police Station from the waiting room.

Mr. Chairman: Mr. Saha says he was forcibly taken there when
he was about to board a train. Did you enquire about that?

Shri A. Bhattacharjee: I asked Mr. Mahapatra to accompany
.Shri Saha upto the train he wanted to board.

Mr. Chairman: You did not care to enquire from where exactly
the M.P. was taken?

Shri A. Bhattacharjee: From the waiting room.

Mr. Chairman: You believed what the officers said you did not
enquire?

Shri A. Bhattacharjee: No, Sir.

Mr. Chairman: Mr. Saha writes that you had forcibly taken his
identity card. Is it true?

Shri A. Bhattacharjee: No, Sir.
Mr. Chairman: How did you approach him?

Shri A. Bhattacharjee: I first told him about the complaint made
by Shri Dutta against Shri Saha. I said “This is the complaint; I
would request you to kindly produce your identity card, if any”.
Then he himself produced the card.

Mr. Chairman: You did not forcibly take it?

Shri A. Bhattacharjeez No, Sir.

Mr. Chairman: It is further alleged that you tore the cover jacket
to examine the card.

Shri A. Bhattacharjee: No, Sir.

Shri Atal Bihari Vajpayee: You asked your juniormost officer to
accompany Shri Saha, M.P., to the train. Why did you not go your-
self?
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Shri A. Bhattacharjee: I was suffering from a carbuncle on my
leg.

Shri Atal Bihari Vajpayee: But you were fit enough to go to the
Police Station and make enquiries.

Shri A. Bhattacharjee: That officer was in uniform; so I asked
‘him to accompany him.

Shri Atal Bihari Vajpayee: You thought it below your dignity to
;accompany a Member of Parliament?

Shri A. Bhattacharjee: No, Sir, I was unwell.

Shri Atal Bihari Vajpayee: But Mr. Banerjee was there; he
'should have gone.

Shri A. Bhattacharjee: He was in Mufti so I asked the junior
officer to go.

Shri Atal Bihari Vajpayee: But his Mufti did not prevent him
from approaching the Member of Parliament who was waiting in the
‘waiting hall. So, the M.P. was given a send-off in uniform!

Mr. Chairman: Have you got anything more to say apart from
the questions put to you?

Shri A. Bhattacharjee: There was some inconvenience in travel-
ling caused to Mr. Saha due to the repeated checking and on behalf
of my officers and myself I tender an unconditional apology to this
Hon. Committee as well as to Shri Saha for causing such inconveni-
ence to him.

Mr. Chairman: You may now go.
— (The witness withdrew) —

After some time, Shri A. Bhattacharjee was called in again and
examined.

Mr. Chairman: Now, Mr. Amalendu Bhattacharjee, you can
‘take the oath.

(The witness then took the oath)

Mr. Chairman: Have you brought the General Diary of the police
station of that date? Have you made any entry on Mr. Dutta’s com-
plaint and other matters? Would you read them out? We will
check it later.

Shri A. Bhattacharjee: Mr. Dutta’s complaint in this G.D. is
entered by Mr. Mahapatra. The diary is in Bengali. It reads,
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“Received a written report from Mr. Krishna Kanta Dutta of Ban--
kura, Machantala, which is as follows:

“TO

The O/C,

Asansol G.R.P.S.

The time is 1305 hrs ”

......

Shri R. P. Ulaganambi: Let it be translated into English by the
Interpreter.

Shri A. Bhattacharjee: Yes, Sir.

“Sir, in the First Class waiting room, one gentleman is giving
his identity as A. K. Saha, M.P. and he has signed the
visiting register as such. He is not the person he is claim-
ing to be; and the identity card with the photograph is
a forged one.”

“Noted the fact in G.D. and informed O/C in his quarter for
verification of the same.

Mr. Chairman: Any other entry pertinent to this?

Shri A. Bhattacharjee: “1315 hrs. I had been to the First Class
waiting room and requested Shri A. K. Saha to show his identity
card of M.P. and also come to the P.S. for verification, but he refused
at the first time. In the meantime, Shri S. Banerjee came at the
waiting room and on his request, he came to the P.S. He was offered

a chair with due respect and took his chair in the room of O/C and
awaiting O/C’s arrival at the P.S.”.

Shri H. K. L. Bhagat: That is regarding his first visit, and that
is by Shri Mahapatra, when he went alone. Does it relate to that?
This is an entry by Shri Mahapatra. Is it relating to the joint visit
of Shri Mahapatra and Shri Banerjee or is it relating to his own visit
there when he went there for the first time?

Shri A. Bhattacharjee: This was his own visit being noted here.

Shri H. K. L. Bhagat: Is it mentioned here that he refused to
show the identity card?

Shri A. Bhattacharjee: Yes.

Shri H. K. L. Bhagat: He says here that he asked him to accom-
pany to the police station. That also he refused? What does the
diary say? Please read it out.

Shri A. Bhattacharjee: It says (this is by Shri Mahapatra):

“I had been to first class waiting room and requested Shri A.
K. Saha to show his identity card of MP ard also to come
to P.S. for verification, but he refused at the first time.

In the meantime, SI, S. Banerjee came at the waiting
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room and on his request he came to P.S. He was offered
chair with due respect, and took his chair in the room of
the O./C, awaiting O/C’s arrival at the P.S.”.

Shri H. K. L. Bhagat: There is no other entry? I am asking
:you this question for this reason. Shri Mahapatra had gone first,
and then Shri Mahapatra and Shri Banerjee had gone. Actually,
according to Shri Mahapatra, he did not come with him; he did not
-even ask him, but he only asked for the identity card. Are there two
entries regarding the separate visits of Shri Mahapatra alone and
‘Shri Mahapatra and Shri Banerjee together? For, he went with
Shri Banerjee and Shri Mahapatra, according to your own officer’s
statement and Shri Saha’s statement itself. I want to know whether
there are two separate entries regarding the two visits.

Shri A. Bhattacharjee: There was no separate entry made by
‘Shri Banerjee and Shri Mahapatra.

Shri H. K. L. Bhagat: Are there further entries? If so, please
rcad them out.

Shri A. Bhattacharjee: The further entry by me is as follows.
“This entry was made at 13.20 hours. It reads thus:

“One call came to P.S. in sick state. Persued G.D. entry
No. 1396 of date. I interrogated Shri Krishna Kant
Dutta and asked him if he actually knows M.P. Shri
A. K. Saha, but he stated that he did not know Shri Ajit
Kumar Saha physically; even he could not say name and

particulars of the person whom he was suspecting not to
be M.P.

I then requested Shri Ajit Kumar Saha to show his identity
card of MP and he produced before mé MP identity card

No. 494 dated 22.3.71 bearing the signature of the Secre-
tary, Lok Sabha.

I also found the photo fixed with identity card fully identical
with the person carrying the same.

Shri Ajit Kumar Saha further stated that he would avail 81
UP (aircondition) express for Delhi for which he
had already booked the seats. Shri Ajit Kumar Saha fur-
ther stated that he was elected from Bishnupur, Distt.
Bankura, as the Member of CPI(M). Full particulars are
given below:

‘Shri Ajit Kumar Saha,
s/o late Bimal Kanti Saha of Salboni, P.S., Bankura,
Distt. Bankura.
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From the identity card there was no suspicion about him.
So, I allowed Shri A. K. Saha to avail 81 up train. Accord-
ingly he left the P.S. I directed ASI A.T. Mahapatra to
accompany Shri Saha up to platform and to stay till avail-
ing the train.”.

Shri Somnath Chatterjee: At what stage is the case against
Shri Dutta?

Shri A. Bhattacharjee: The next hearing has been fixed for 24th:
August, 1973.

Shri Somnath Chatterjee: Was he arrested?

Shri A. Bhattacharjee: He surrendered in court on 5-5-73.

Shri Somnath Chatterjee: So, from July, 1972 till May, 1973 no-
steps were taken to apprehend him?

Shri A. Bhattacharjee: The warrant was issued by the S.D.J.M.
to OC, Bankura Police station.

Shri Somnath Chatterjee: When?

Shri A. Bhattacharjee: I do not know.

Shri Somnath Chatterjee: You have lost all interest in that
prosecution?

Shri R. P. Ulaganambi: He is on bail now?

Shri A. Bhattacharjee: Yes.

Shri R. P. Ulaganambi: So, you have not taken interest to arrest
him? Was any warrant issued to arrest him?

Shri A. Bhattacharjee: Yes.

Shri R. P. Ulaganambi: But he was not arrested.

Shri A. Bhattacharjee: The warrant was issued by the S.D.J.M.
to O.C., Bankura P.S. That is another district.

Shri R. P. Ulaganambi: If the police officer takes interest, he
can arrest a person even in another State.

Shri A. Bhattacharjee: The warrant was not sent to me for arrest
in this case.

Shri R. P. Ulaganambi: He himself surrendered before’ the court
and now he is on bail?

Shri A, Bhattacharjee: Yes.

Shri Nihar Laskar: A statement had been made before us that
Shri Krishna Kant Dutta had told you that the man was one
Mr. Mandal. It was not in thd written statement. You have men-
tioned in your writing also nothing about this. How is that this
Mandal came after that? Was it an after thought?
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Shri A. Bhattacharjee: No, it was not an after-thought.
Shri Nihar Laskar: How is it that you have not mentioned it,
and the other man has also not mentioned it?

Shri A. Bhattacharjee: During my interrogation, he immediately
told me. '

Shri Nihar Laskar: Have you recorded it in your statement
here?

Shri A. Bhattacharjee: No, it was not mentioned.

Shri Nihar Laskar: Shri Dutta also has not mentiond it in his
written statement or complaint?

Shri A. Bhattacharjee: In his complaint, he did not mention it.
On my interrogation, he told me.

Shri H. K. L. Bhagat: Did you record any other statement from
Shri Dutta?*

Shri A. Bhattacharjee: No.

Shri H. K. L. Bhagat: So, this Mandal is all oral?

Shri A. Bhattacharjee: Yes.

Shri Atal Bihari Vajpayee: From where did Mandal appear?

Shri ‘A. Bhattacharjee: During my interrogation, he told me.
Perhaps, I hag forgotten to note it.

Shri Nihar Laskar: This is an important aspect. He thinks that
it is somebody else whom he knows and he is Mandal, and you think
that it is not important.

Shri Darbara Singh: I find that one sheet is stolen away in bet-
ween page 89 and 90 from this book?

Shri A. Bhattacharjee: This is written in carbon process, and one-
of the copies is to be sent to our superior officers.

(The witness then withdrew)

Wednesday, the 29th January, 1975
YRESENT

Dr. Henry Austin—Chairman
MEMBERS

2. Shri Somnath Chatterjee

3. Shri M. C. Daga
4. Shri Popatlal M. Joshi
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5. Shri Shyamnandan Mishra
6. Shri H. N. Mukerjee
7. Shri Chintamani Panigrahi
8. Shri B. R. Shukla
9. Shri Maddi Sudarsanam
SECRETARIAT
Shri Y. Sahai—Chief Legislative Committee Officer.
Shri J. R. Kapur—Senior Legislative Committee Officer.

WiTNESS
Shri Krishna Kanta Dutta, Bankura, West Bengal.
(The Committee met at 11.00 hours)
Evidence of Shri Krishna Kanta Dutta. e

Mr. Chairman: Mr. Dutta, please take your seat and take the
oath.

Shri K. K. Dutta: I, K. K. Dutta, swear in the name of God that
the evidence which I shall give in this case shall be true, that I will .
conceal nothing and that no part of my evidence shall be false.

Mr. Chairman: Mr. Dutta, were you at the Asansol railway sta-
tion on 29th June, 19727

Shri K. K. Dutta: Yes.

Mr. Chairman: At what time were you there?

Shri K. K. Dutta: 1.15 P.M.

Mr, Chairman: Did you make any complaint to the railway offi-
cers about the person who was sitting there?

Shri K. K. Dutta: No.

Mr. Chairman: You did not make any complaint?

Shri K. K. Dutta: After the occurrence.

Mr. Chairman: What was the occurrence?

Shri K. K. Dutta: The occurrence was, one M.P. was asked to
'show his identity card by the railway officials and he refused. The
request was made several times and he refused. At that time, MP
was going over the overbridge outside the railway station. At that
time, GRP staff came on the stair case and asked him to come back
mgain.

Mr. Chairman: Where were you at that time?
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-Shri K. K. Dutta: T was standing outside the door of the first
«class waiting room,
Shri M. C. Daga: Did the police officers asked for the identity
xcard to be shown in your presence?
Shri K. K. Dutta: }’es.

Shri M. C. Daga: Who enquired about the pass, identity card?
Shri K. K. Dutta: T.T.C.
Shri M. C. Daga: Were you present at that time?

Shri K. K. Dutta: I was at the first class waiting room.
Shri M. C. Daga: Did you speak anything at that time?

Shri K. K. Dutta: Nothing.
Shri M. C. Daga: You did not speak anything?
Shri K. K. Dutta: Nothing,

Shri M. C. Daga: Did you have any talk with the police ofﬁcers,.
those RPF men, regarding this at that time?

Shri K. K. Dutta: No.

Shri M. C. Daga: Did you have any talk with the person, the
MP.¢Y

Shri K. K. Dutta: No.

Shri M. C. Daga: .Did you ask him about the pass?

Shri K. K. Dutta: No, nothing.

Shri M. C. Daga: Did you ask ‘why don’t you show the card’?

Shri K. K, Dutta: I did not speak even a single word.

Shri M. C. Daga: What impression you were gathering at that
‘time?

Shri K. K. Dutta: Railway staff asked him to show his identity
-card and he refused.

Shri M. C. Daga: ‘What did he say? Had he spoken anything?
Whet were his words?

Shri K. K. Dutta: They asked him ‘Please show your identity
card’,

Shri M. C. Daga: What was his reply?

Shri K, K. Dutta: He refused.

Shri M. C. Daga: Refusal in what way? Did he nod his head
-or did he say in so many words?

2216 LS—12.
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filmi K. K. Dutta: He said ‘I am an M.P.’ That. is: all.
Shii M. C. Daga: Then, what happened?

Shii K. K. Dutta: He was asked again ‘Please show your iden~
tity card’.

Shii M. C. Daga: Did he say anything in reply to.it?
Shri K. K. Dutta: He refused.
Shii M. C. Daga: Did you move an.application in writing?

Shi K. K. Dutta: Nothing. After the occurrence, GRP staft
askel me to give a written statement:

Shii M. C. Daga: Were you examined by the Police under Sec-
tion 142? When the case was lodged: against you, when the case
was registered against you, were you examined by the Police?

Shii K. K. Dutta: No. At the Court... .
Shii M. C. Daga: What was your statement in the Court?

Shii K. K. Dutta: 1 told the same' thing, what had happened,
that the M.P. was asked to show his identity card and he refused.

Shri M. C. Daga: Did you give the names of the witnesses which.
you wanted to produce at that time?

Shii K. K. Dutta: No.
Shri M. C. Daga: You did not speak. about the witnesses?
Shri K. K. Dutta: No.

Shii M. C. Daga: Did the Court ask you to give the names of
witnesses?

Shii K. K. Dutta: No.
Shii M. C. Daga: You had no witnesses for your defence?

Shii K. K. Dutta: No.
Shii M. C. Daga: How many times did you appear in the Court?
Shri K. K. Dutta: 10—15 times.

Shri M. C. Daga: Did you cross examine the witnesses who ap--
peared against you? Did you cross-examine them?

Shrf K. K. Dutta: My lawyer had asked him something. T cans
not say what. .

Shri M. C. Daga: Did you engage a lawyer?
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Shri K. K. Dutta: Yes.

Shri B. R. Shukla: What was your permanent residence during
June, 19727

Shri K. K. Dutta: Bankura.

Shri B. R. Shukla: How far is it from Asansol?

Shri K. K, Dutta: 5 miles.

Shri B. R. Shukla: Did you know Mr. A. K. Saha, Member of
Parliament, before 29th June, 19727 ’

Shri K. K. Dutta: No.

Shri B. R. Shukla: In what connection did you happen to be at
the Asansol railway station on that particular day?

st &o o qur : zAR T W A TN A WL FT G AT I AWA TG
St Wlo WTXo [€T : WTT FT e WY 7
st %o ¥o AT - AW F3 AL &

Shri B. R. Shukla: What is your profession? Since you had
atéained the age of majority, have you been occupied in some busi-
ness, service etc.?

Shri K. K. Dutta: I was a construction contractor.

Shri B. R. Shukla: Was it in the railway department?

Shri K. K. Dutta: No, no; it was in the P.W.D.

Shri B. R. Shukla: Was it in Bengal?

Shri K. K. Dutta: At Bankura, Sir.

Shri B. R. Shukla: Did you know Mr. B. D. Banerjee, head
ticket collector at Asansol, earlier?

Shri K. K. Dutta: No, Sir.

Shri B. R. Shukla: You do not know him even now?

Shri K. K. Dutta: No, Sir.

Shri B. R. Shukla: What about R. N. Chaudhri?

Shri K. K. Dutta: No.

Shri B. R. Shukla: About B. D. Singh?

Shri K. K. Dutta: No, no.

Shri B. R. Shukla: About S. Banerjee, section officer, GR.P.?

Shri K. K. Dutta: No.

Shri B. R. Shukla: About A. Bhattacharya, officer?

Shri K. K. Dutta: No.
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Shri B. R. Shukla: None of these persons you had known from
or before 29th June, 1972. Nor do you know them even now.
Shri K. K. Dutta: Not even now.

Shri B. B. Shukla: Did you give some information in writing on
the 29th June, 1972 to the railway staff, to the effect that a certain
person who says that he is an MP is there; but he is not an MP?

Shri K. K. Dutta: No.

Shri B. R. Shukla: Did you give something in writing?
Shri K. K. Dutta: Yes.

Shri B. R. Shukla: That writing was probably signed by you
and probably written in Bengali. '

Shri K. K. Dutta: Yes.

Shri B.R. Shukla: I am now reading the translation of that

written information which you gave in Bengali. The English tran-
slation is like this:

“In first class waiting room, one person said that he is A. K.
Saha, M.P. and he signed the visitors’ book. Actually,
he is not the M.P. The identity card with photograph
which he had, must be forged.”

Shri K. K. Dutta: No, Sir.
Shri B. R. Shukla; May I show the Bengali version to you?
(Shri Dutta was shown the version in Bengali)

Shri B. R. Shukla: The true copy of the information which you
gave in writing to the railway people is before you.

Shri K. K. Dutta: No, Sir.

Shri B. R. Shukla: I want to know from you whether after see-
ing the copy of that letter and by refreshing your memory you can
say that you had written the contents like this; or whether these
are not the contents of the information which you had given to the
railway staff.

ot #o wo Twr: mwwfz wFlw, ¥ fow wifemt ar fF o qo
Fo g, THo WMo ¥ wrE¥fzdy faam w1 #gy, a® IFW Fowyar fawam
“I asked the DTC to ask him to show the identity card; and A. K.

Saha refused.” This is what I had given in writing. Nothing much
more.
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Shri B. R. Shukla: It means that what is now being shown to

You as the copy of your information, is not the information which
you had given.

Shri K. K. Dutta: No.

Mr, Chairman: It is stated by the railways that you have made
a written complaint to them regarding the alleged occurrence. And

this is a copy of the complaint you were supposed to have, or you
have given to the railway authorities,

Shri K. K. Dutta: After the ogcurrence, I had given a letter.

Mr. Chairman: Are these not the contents of what you have
given?

Shri K. K. Dutta: No, Sir.

Shri Popatlal Joshi: The witness says that he gave this much,
viz, that they had asked for it from the MP and the MP refused.
And that also after the occurrence.

Shri Somnath Chatterjee: We should, therefore, await the arri-
val of the original document, because the witness’s evidence is com-
pletely contradictory. He denies every thing. I believe that the
true copy is authenticated by the police officer. He completely
denies the contents of the copy authenticated by the police officer.

Mr. Chairman: Mr. Dutta, the copy which we have shown to
you now is authenticated by the police officer as the copy which
you have given in original to the railway staff.

oY do WTTo AT ¢ EATX TO7 ®71 Hawa 7g & B w1 & A g forw 71T
&Y §——=T8 97T ¥ T8N g1 a1g A——ATFA AT 2997, 1972 ® WA FHATQ
%1 fog w7 faqr, T T S AT AFTFGE 7

{ ¥o ®o m:a"tah

ot dto WrXo qwen : wia A St faa 3 feur 7 gz faa 73 far qv o
gEaTere Y §——gafa ag w1Tet 39 qRg g9 qW1 & are gl @, dfww At
qwe gars 1 &, Thrfefy aarf v §, ag gRrY AT § W IF o #1 Frawrar mr
2 1 9w xfafafy w0 wRs g frar gan wqaTe WY 9w | fear gar -wm 7 R4
A EF BT AT I S A A 1 AT AT H qBA F Xt ag ¢ fe ot wro
¥ 2997, 1972 % fw < faar, 7g sa ) oy wfafafe § ar wmw & g g frer
a7 71X IFA IW B AT AFA TATE g ! AN g9 § v gov - w0 A 7
A W g7 # Al fody 47 ?

st %o ¥o Ten : g€ AE) fa@ran)
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oY qiqe v WY ;90T TET GrET FY KT F JrAd § q7 347 fgq A0q A
ITHT AT ?

oY ¥o &o TN : ¥ qgH ¥ 7€) ITAT AT

=Yt gz ar N : wT ¥ LA I3 F FAL 45T AT 41, FAY AAGANT TG
gar?

=Y %o Fo TAT : TLF I FT FWT ALY IWT 4T |

ot faz wre W © 0T By LATY FVF w0q047.? 98 A gedtT Farai wg
HTET AR AN T, T I & AT AT T HE A qravqr ?

it ¥o &o wenr : FVET .

oY qrez wrw W wYF TR wrET a7 ?

ot ¥o &o TAr: TA AEY AT FVT LA HAT AT |

=Y Qg2 qT KAV : FITFE WGHL AT ?

ot %o Wo ywr: EAW WA E VIR IO Fgr W@ arfE NIy
wrgEfiadr #7¢ wim qv e IFiA fewgw fvar, g faa #23 2), 5 o fear

=t gz & Wely : fFw A Fwr v ?

oft %o o TAT: WA TEH A |

sft iz wrer ww WA sETE A FET R AT AN Agr Y, @ P A A ?

Y ®o o qaT: FVTEN |

Y Qg ®w WY w19 F g2 fora w1 faar ?

Y ¥o Wo TAT: AV Y, AR T-fA-wFH |

ot gz wTe Ay CHo o F I F AT ?

ot %o ¥o war : AY AY A faaz  fad agi wrdr 7

oft gz e WY fradw wwg & Az w9 ) foad v vy ?

&Y %o o xur : 57 fAaz amz )

ot Qqz wrer Kvef : T AT WA § g7 gferg AT W g 7

ot %o o 1w : Wd W gferw & Ff W W 4

oft ez wre WY : o F g2 Foa F faar ar IR fae w7 a9 w) faar
o 5T 7 I a3 Teawa w2 fay ?

ot %o Wo xwr: Y fra FT faar qr——Aro W0 Mo HrATG™ & 7
Yord €21 ¥ wrEdfd) F1€ whw qr, A I g Frarar——fad o ar
Frdray

oy Naz orver WYeit - @ & g0 1€ ara AT °v ?
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frd

‘;!!'\'*o ®o m:ﬂ'@;l

it rqe wrer WY T oo o g ALY &, F1E AT Wi &, 3T W AW
"R §——a771 ¢G4T 917 ¥ frm w7 A faaqr av ?

it %o o T : IT 97 §W A TAA §, T4 & FAI FE G AL 97

oY qlaz wT W : 39 & T12 W9 F7 &g Afredz § qre sewr ?

o &o &o Tar: S ET

Y Nz wver Whsfy : Fa71 AgT $1E W mfwlras an gfere arfsfras frcra
Foamq

st &o &o TAT: WA |

&Y Qi TR WY ;47 59 w1y g ?

ot ®o ¥o ﬁt:#{fﬁa:@’fmﬁinqw—a’tgfairi:m’?ur&iu

Y ooz wrw Wl : fom § 9T & FeraamaT 9t v 7 smar ar ?

it o ¥o a1 : A 7L WAT AT, TWI WA ¥ | & I Y g1 ALY @wAT
f* T AT T

oY qiqz srw Wit © w7 nF T " 9r ?

oY %o o Twr : AFY, A wrEHY WA ¥

Shri Chintamani Panigrahi: The first Paragraph of the Judge-
mment says:

“Prosecution case, in brief, is that on 29th June, 1972 at 13.06
hours one Krishna Kanta Dutta, son of late Bijoy Gopal
Dutta of Machatala Bankura Town P.S. Bankura Distt.
Bankura submitted a written complaint to Asansol
G.R.P.S. to the effect that one person saying himself as
A. K. Saha, M.P. was waiting at the First Class waiting
room of Asansol Railway Station. He was not really M.P.
and the photo and identity card possessed by him were
forged ones.”

This is stated in the Judgement, and you are denying it.

it %o ¥o T@r: FATU AT A1 o vW & ok g DA wT AL

Shri Chintamani Panigrahi: You have given something in writ-
ing to the police, and this is what is said in the first paragraph of the
Judgement. Now you are denying it saying that you did not give
the thing in writing. When the original writing comes, it will be
shown to you. Do you think you are telling something which is
against your original writing? . e
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ot o ¥o war: I v farfaw 7Y faan @, S@ w FA w7

Shri Chintamani Panigrahi: Do you think.that the railwaw
officers forged your statement?

Shri K. K. Dutta: I can not say. #} Zn 7 foa wT adifeary,
I H w3 g form e famr 3

Shri Chintamani Panigrahi: In all your life has there -beem
any case against you?

Shri K. K. Dutta: No.

-~

ot T 7w fag oo Sw fer el @ Afer e gAY AR §, w91
wY?

oY ¥o %o Tur: gAY AT O7E FY FER F AN F fak ¥ A, I W ¥
wLagi A & fad 1% )

o W ww faw: Fa40 9T A 3 ¥ gX A7 AW 50-60 WA R,
CREOECERCEEIECE KGR i

oft %o ¥o TWr : TR ¥ T ¥ wrAT 9T |

it mw A=A faw W1 & Q1 W< wng fowe qr ?

ot %o &o yen : S i, 94T

, Y | Aw s w1 f 1o Yo A WY ¥ & T fewe ) dmw
{

st %o ®o T : ST T, T|WT 4T |

ot |aw avaw faw o fadY & i Y oY 7

st &o ®o wor: S fewe FeT FT WAy 97 JY TG F J@T YT |

it |mm A faw ;ST s@ wg afen 0§ 9% O Fan @@ § ™
AamAqerarfr et fere wgi § 7

Y ¥o ¥o @7 : IF@ A FE qVT AT

st \m A=A faw : Far O9 { AR fewe w1 Ava ag w FHam oo
fear ar ?

Y &o o TW(: IT A T & A qBT AT |

st ;AW weaw o ww 1T 9T qar giar § fF g £ faare § fawe
qrT g foar sar ——aa1 1w {7 &5 far ar ?

oY ®o ¥o &Y : THA FE WM 4T |

Y | aw fw : Sfww oo age § grgRfedY s wiv faar, oo &
g wT

st ¥o Fo TAT: FFAFFEA T A
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oft s A o & for o ¥ WE 1 B ITRET WA AT, W7 T AT
g fae awelt § 7

oY ¥o ¥o wov : gw frwe famrem 32, Ffw g A winr & /a1 @R
a1y fexe a1, gw 7 og® faar faar a1

oY T A fas 5@ ¥ w17 AEY w@an €, q@i  fewe framm AT
wra qrer ¥ faeft are wreete @ § 7

st %o %o TAT: 10-15 FTH AT TAT 9T |

oty avew s TR AT 50-60 WA 3§, fe WY wiw 10-15 w1
T A q )

WY %o ¥o TAT: TFH 1960 ¥ 7T AT, AGH FATY Wiy ST ¥y 7 FT 4T
2

ot gm T fas . WA 71 5 97 wear g, 9% e fow w1 faar
qT, Ig WA w1 forer &7 faar ?

oft ®o ¥o xwr: gfwd ¥ Fiv v fis oY wear g€ §, X gw AWt A wEIfRA
FTE Wi W17 I Frogw frar—ag e w72 Q), HAfea w2 2 faar )

ot mm A fasy ;. S SR W19 ¥ 3 w7 fF fow ag ¥ gw A wiw
WX I3 TH foar, @ a1a F qrefr @Y oz ?

oY ®o ®o Tey : FTeft ¥ fordr AEY waT 1, 7¥ af)y N i qy fow wr 2
afoz )

o ®m e A gEd "R O 3w wTe aTedY g o

ot ®o o TANT : AT FY T1F gy At F A formar

ot s Aeaw fas T wTT 3 forg 7 F1r 94)19w 97, g Ay areft a0
1 & a9

oY ¥o &o Tov: el PI ¥ g7 G fama

&t mm w g Sy s ag R E AT d sarQ ag R ¥ fw
A forg FT 7 fremaa Y fY—Tq ara ®1 979 T & qHA FEY R A
frarg ?

sft %o ®o Twy : & WY FY qTA ALY HHAT |

oY TR FeAA frw . WO soeE & @ oA 78 w7 § fw e A g
ot farraa forg w7 7Y €1 & 6 amgr are & A & o safi wad #1 gro Ao
Wfea #ar § ag Toq wEe AR qTar 8, 4 angr avgd g § 1 g wyard
a1 XA FRI Fga & OF wrow g|Y fasraa faw $T Q) oY, Sfes 12 & qrad
1T 3 7@ T aTa F G Ag) Fvar i wra gt fowraa fam e aff & 7

St %o %o qwr: Afwedz 7 (o fiF w1a A wn forw w2 fear | AN wa
oY WY & A wE &, ag wg ferrfw gw A ug fam s faar 3
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ot T W faw ;. JfET ga ore I daw T A arav . L,
T® RIAAIG Qe : Ag HIOW 73| §, KEY 17 w1 F )

it s AW faer Ta QR B ¥ g AF) fraTgaT & fF wio ¥ g

Taar & 5 gw 7 g fag w7 ) faar ?

st %o ¥o AT : FATY ATAT X Fg7 f SqTET AT ANAA FY AWT G Y |
oY saR A=A oy . TIY QAT 97T AEY wwar )

st qw Wy IT mﬁw‘tfmmfm,agmm%faw;m% L

o g & ford ar gfere aret ¥ fermrr ot wmad qeaae Y )

&Y %o ¥o wwT : WYY g9 ¥ fowr
=t W T IO OF I A FT R AIX I9 H) Qar<r q77 ?
st ¥o ¥o TWr : T |

ot g oy I T W § g At B fae w1 fean, sw & arg

gfes aret & o & qgma fad, s gna @ ar i g9 ?

&t ¥o ¥o xwr : A I8 |

st qw WA ¥ FqT I AT FY H0E wqry & ?
oY ¥o o T : FWY AFY A

oY 9@ Wy T wrE o WY AgY Ay 7

ot %o ¥o war : TG F )

oY 7™ e I - g Y A A gaw) g FEh F o qqwmar |
ﬂ'o ®o TAT FI’@' |

ot qw o T T W agr wreA fRan an ey & g ¥ 1y 7
oft ®o ®o vt : AW A f2Y | gW ¥ & gV
u’tqﬁwm:sﬁ feie g fag FT & ), 7T A0 ) F9ET A

XTATT 41 7

&t ®o ¥o TWT : Jg FAA™AT AT ?
ot FW AR IO AT LT HY FHE A 9Gro4v )
ot ¥o Wo N : §F ¥ qg A7 ALY Ferady o, WY wr)y q@eTd W)
(e ameg )
(The Committee then adjourned)
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Wednesday, the 26th February, 1975

PRESENT
Dr. Henry Austin—Chairman
MEMBERS

. Shri Somnath Chatterjee
Shri M. C. Daga

Shri Shyamnandan Mishra
Shri H. N. Mukerjee

. Shri Chintamani Panigrahi
. Shri B. R. Shukla

i )

SECRETARIAT
Shri Y. Sahai—Chief Legislative Committee Officer
Shri J. R. Kapur—Chief Financial Committee Officer.
WITNESSES
1. Shri K. K. Basu—Deputy Secretary (Judicial Department)
Government of West Bengal, Calcutta.
2. Shri Krishna Kanta Dutta.

3. Shri A. Bhattacharjee—Officer-incharge, Government Rail-
way Police Station, Asansol.’

4. Shri A, T. Mahapatra—A.S.I. of G.R.P.S., Asansol.

(The Committee met at 15.00 hours)

(i) Evidence of Shri K. K. Basu, Deputy Secretary (Judicial
Department) Government of West Bengal, Calcutta.

Mr. Chairman: Mr. Basu, you may take the oath.

Shri K. K. Basu: Oath taken.

Mr. Chairman: Mr, Basu, are you a Deputy Secretary, West
Bengal, Judicial Department?

Shri K. K. Basu: Yes,

Mr. Chairman: Have you brought a file regarding case No. 1296
of 1972 which was in the court of Judicial Magistrate, Asansol?

Shri K. K. Basu: Yes.

Shri M. C. Daga: Kindly see whether the First Information Re-
port is in original or a copy is there.

. Shri K. K. Basu: I find that the original is not there; a copy is
recorded there,
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Shri M. C. Daga: After a magistrate takes a statement from a
particular witness, the original document must be on the file. As
far as the challan is concerned, it must have the FIR, with it.

Shri K. K. Basu: I find from the judgment that the case started
on a complaint which was recorded in the GD entry and the magis-
trate started the case on that entry. But the original entry is not
there in the record.

Shri M. C. Daga: Whether the accused had given a statement?

Shri K. K. Basu: He was examined and he did not say, “it is not
the complaint which he filed.”

Shri M. C. Daga: We will have a copy of that statement given
by the accused.

Shri K. K. Basu: If you so desire, you can keep it.
Shri Somnath Chatterjee: Whether the original statement sign-
ed by the accused is there?

Shri K. K. Basu: The statement made by the accused is there
which is signed by the accused himself as well as the magistrate.

Shri M. C. Daga: After the evidence was recorded, was his
statement recorded again?

Shri K. K. Basu: He said, “this is the evidence against you, what.
have you got to say”? Whatever he said is recorded here.

Shri M. C. Daga: Do you find any cross-examination by the coun-
sel for the accused or no cross-examination?

Shri K. K. Basu: There were four witnesses who were examin-
ed. They are: witness No. 1, that is, a police officer; witness No. 2,
that is, a ticket collector and two other witnesses.

Shri M. C. Daga: Was the whole evidence recorded in one day?

Shri K. K. Basu: On the first day, only one witness was examin-
ed; on 7th December, 1973, witness No. 2 was examined; and on 3rd
January, 1974, third and fourth witnesses were examined.

Shri M. C. Daga: Was the accused present in the court on all
these occasions or the counsel was representing him?

Shri K. K. Basu: On all these occasions, when the witnesses
were examined, the accused was present.

Shri M. C. Daga: Did he produce any evidence in support of his
defence also?

Shri K. K. Basu: No, Sir.
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Shri M. C. Daga: Was Mr, Saha examined as a witness?

Shri K. K. Basu: He was not examined as a witness.

Shri M. C. Daga: Whether the accused was released on bail or
'bond or surety or he was asked to fill up a simple bond?

Shri K. K. Basu: The accused surrendered himself and he was
-allowed to go on bail of Rs. 750.

Shri M. C. Daga: Kindly read out the statement of the accused
‘which he had given.

Shri K. K. Basu: It is written in Bengali.
Shri M. C. Daga: Whether the FIR had been shown to him?

Mr. Chairman: Let him read out that statement in Bengali. It
will be better if you give the English translation of this statement.

Shri B. R. Shukla: In order to satisfy ourselves about the con-
tents of the file, he should be helped by somebody who can translate
Bengali into English. Please tell me, is there any list of documents
which have been produced before- the court, appended to this file
and whether any indexing of the file has been done?

Shri K. K. Basu: No, Sir.

Shri B. R. Shukla: Are you aware that the prevailing system
in your State is that all those documents which are filed in the
court, are indexed?

Shri K. K. Basu: In this case, no paper seems to have been
filed in the court.

Mr. Chairman: Please read out the statement.

Shri K. K. Basu: (Read out the statement in Bengali).

Mr. Chairman: Kindly give us English translation of it along-
with your signatures on it

Shri Somnath Chatterjee: The original complaint should have
been there. Is there any explanation for it?

Shri K. K. Basu: No.

Shri Somnath Chatterjee: I want to know the time when it was
received by you. Was any information given by the Magistrate's
-Court whether the original was there or not?

Shri K. K. Basu: No.

Shri Somnath Chatterjee: When did you find it that the original
was not there?
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Shri K. K. Basu: Immediately on the receipt of the record.

Shri Somnath Chatterjee: Have you brought it to the notice ot
the Court?

Shri K. K. Basu: We are taking steps.

Shri B. R. Shukla: Is the matter being investigated?

Shri K. K. Basu: We are writing to the High Court.

Shri B. R. Shukla: He should submit the file, and he should get
a receipt from our Secretariat that this file contains so many papers
so that it may not be said later on that something is missing.

(The witness then withdrew)
(ii) Evidence of Shri Kirshna Kanta Dutta, District Bankura
(West Bengal)
(Shri K. K. Dutta was called in)
Mr. Chairman: Mr. Dutta, you may please take the oath.
Shri K. K. Dutta: Yes, Sir. (Then Mr. Dutta took the oath).
&Y q® 9 IO AGT H/OA H WA AT A® F {F g aF QO
foie faa g ?
WY %o ®o yen : I gf, N & gHT AT 9 foeft fF 7 IW 0@ FFA@T
Fefer ¥

ot AW weg yom At fare anad faad & wur gaw wod far afige
& fraif 4Y7?

Y %o o xer : gW faa) g€ frand g =& femrd o | ewd gfem 7
qo1 f a7 famsy faar @ a1 gw ofww #1 15 &1 qamr )

oft w aex T AT wiweiE ¥ gw sqedy o @ farg ?

it %o ¥o &Y : Y, 7G|

o qA @ ¥ urgs SArAY Fgr @ wed faas 7gY faar 0

st ®o ¥o wur : A Fiew, gww g7 ¥ gwA faaac far 2

st w9¢ (Irafwm) : o dare adf 4 agifs g arge e 7dF wn
oY gafed foati a6 @ a1 aFwa g )

ot qw X ¥ w9 ag Ty 6 759 foado Gafw g § 7

st %o ®o Tt : 8-10-12 feafar g & 1

oY | weT IO HGT AR A FAT T 757 & F g7 fro s wEyy A
& 18 e ¥, 3T =N ag ara oA oy § faat 4 ?
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ot %o ¥o Tt : A waeft e Frgr g Frgo No FremEm Fad T

NI Ol P S Efs g rmiad qev e @ ¥
fr &1 wrew wadt fedie § ag fagamar a1 % g7 e dto agr wiai B Nea & ?

ot o ¥o x@T: gFA FrT ¥ ag Afew 7 A FAFwar wA M, AlAT &
916 e7 F A €F 7 711 g7 ¥ qfere ¥ ag WY 967 i mr g @O Yo
FOgAAY § ? €W A wgt f gw A& wAEA § )

ot G TR IO S JFIAT AT A WX I YFIH T A F AA
q& 7% ?

st %o %o e : gWd i §F A qO7 TAT AY EHY @Y WY F@rarav ()

st ®to WTTo qwET : W7 WIYF T LAz qTgrarAT § 7 wwA wyf Ay
arq ar 7€) fad & oo wa gq 997 w7 gEAYEY ? w9 FoAT O =EIwE w7
I qo J ey

st ®o %o Teor: Y gh, GAIX ¥ 9T gEATHC § AR gEA T 5L A®
¥ 2 foar 3

ot Yo wreo qwe : FaT myraw) grfad w1 H Fat wl oy ?

1 ¥o ®o TAT: T, gj |

Shri B. R. Shukla: The Court’s file containing your statement is

here. That statement is being shown to you. Now, after reading
your statement, kindly tell us whether that statement is true or

false.
st qw W ¥ & |eT § 987 £F FIgd | A1 9178 481 TN 9y wur I9S
AT a1 F FAIGT 74T AT 7
! ®o o w1 : A g, IFA4T 47 |
ot q® 9T IR0 qTH TG F g2 aqr fay g qr waw agw ¥ fam 4
A g fraRw afA g aramft Na N am e & 7
st ¥o Mo qAr: GAR AR I a7 7
o AT IO FITHAA Qo fo & H@ AT Faver o a4 ?
At %o &o TAI: gAY TFo Gro & qra 374 & frdy wim av Afpr FEM
agl fearar AR FEAT A A 9 & AR § qS7 Afpa IFA @ faarar
o) ARG W : TE ST q(q w¥edyer famr g war g A 4 7
s Wo o TAT: 77 w2z 3T & |
Shri Somnath Chatterjee: Apart from this statement have you
made any other statement? X
Shri K. K. Dutta: I made a statement before the police. I only
said that the identity card was asked for and that was not produc-
ed. That statement was given in writing after the occurrence. I
signed that.



188

Shri Somnath Chatterjee: Can you tell us whether on that do-
cument the case was filed against you?

Shri K. K. Dutta: No, the case was not filed on that document.
(The witness then withdrew)

(ili) Evidence of Shri A. Bhattacharjee, Officer-in-charge, GRPS,
Asansol

(Oath taken by the witness)

Shri Somnath Chatterjee: I am showing you a document from
the records of Case No. 1296 of 1972 in the court of S.D.J .M., Asan-
sol under Sec. 182 IPC. Please tell us, whether it bears your signa-

‘tures or not. ,

Shri A. Bhattacharjee: This bears my signatures.

Shri Somnath Chatterjee: Is this in your hand-writing?

Shri A. Bhattacharjee: Yes, Sir.

Shri Somnath Chatterjee: The entirety of it.

Shri A. Bhattacharjee: Yes, Sir.

Shri Somnath Chatterjee: Are all the entries correct there?

Shri A. Bhattacharjee: Yes, Sir.

Shri Somnath Chatterjee: In remarks column, it is stated that
the ‘original is enclosed’. What is this ‘original’?

Shri A. Bhattacharjee: The original written complaint of Shri
K. K. Dutta, ‘

Shri Somnath Chatterjee: When the case was filed in the court
-of the Magistrate, this original document was also filed.

Shri A. Bhattacharjee: Yes, Sir.

Shri Somnath Chatterjee: Do you know Shri K. K. Dutta?

Shri A. Bhattacharjee: I saw him on that day.

Shri Somnath Chatterjee: Did you see him today?

Shri A. Bhattacharjee: No, Sir.

Shri Somnath Chatterjee: Can you identify him?

Shri A. Bhattacharjee: Yes, Sir.

Shri Somnath Chatterjee: On the basis of your report, a prosecu-

‘tion case was launched against him. Where is that original docu-
‘ment?

Shri A. Bhattacharjee: That was filed with the SDJM, Asansol.
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Shri Somnath Chatterjee: Was it taken back by the police?
Shri A, Bhattacharjee: No, Sir.
Shri Somnath Chatterjee: Have you got a true copy of the com-
plaint?

Shri A. Bhattacharjee: It is there in the G. D. Book. I have
brought it with me.

Shri Somnath Chatterjee: Do you find a true copy of that GD
entry in this file?

Shri A. Bhattacharjee: It is there.

Shri Somnath Chatterjee: Who has certified it?

Shri A. Bhattacharjee: 1 certified it.

Shri Somnath Chatterjee: You certified it correctly.

Shri A, Bhattacharjee: I think so.

Shri Somnath Chatterjee: What &0 you mean by ‘I think so’?

Shri A. Bhattacharjee: It is correct.

Shri Somnath Chatterjee: It refers to the complaint filed by Shri
XK. K. Dutta.

Shri A. Bhattacharjee: Yes, Sir.

Shri Somnath Chatterjee: You interrogated or questioned Shri

K. K. Dutta on that day and you found that the complaint was base-
less?

Shri A. Bhattacharjee: Yes, Sir.

Shri Somnath Chatterjee: Because you came to that conclusion, you
referred the case to the court of the Magistrate.

Shri A. Bhattacharjee: Yes, Sir.

Shri Somnath Chatterjee: Kindly produce your own  records.
‘Where is the G. D. entry?

(Sri A. Bhatticharjee produced the record)

Shri Somnath Chatterjee: Where is the entry which contains the
complaint made by Shri K. K. Dutta? Please identify it.

Shri A. Bhattacharjee: It is here.

Shri Somnath Chatterjee: Please read it.

Shri A. Bhattacharjee: It reads:**

“A person is there in the Ist class waiting room who is giv-
ing himself out as Shri A. K. Saha, M.P. and he has signed

**Translated from Bengali.
2216 LS—13.
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the visting book as such. In fact, he is not an M.P.

and the identity card with photograph which he produced
must be forged.”

Shri Somnath Chatterjee: Do you know that Shri K. K. Dutta
says that he did not file any such complaint?

Shri A. Bhattacharjee: I do not kmow.

Shri Somnath Chatterjee: Is that correct?

Shri A. Bhattacharjee: No, Sir.

Shri B. R. Shukla: In the case instituted under Sec. 182, IPC
against Shri K, K. Dutta, were You examined as prosecution witness?

Shri A. Bhattacharjee: Yes, Sir.

Shri B. R. Shukla: At that time, did you have an opportunity to
see the original complaint of Shri K. K. Dutta?

Shri A. Bhattacharjee: No, Sir.

Shri B. R. Shukla: Do you send the charge-sheet or complaint to
the court directly or through the Superintendent wf Police? What
is the practice in your State?

Shri A Bhattacharjee: No; direct to the court.

Shri B. R. Shukla: Was it sent in a sealed cover?

Shri A. Bhatfacharje‘e: Not in a sealed co(rer; it was sent by a
messenger.

Shri B. R. Shukla: Before submitting the Charge-sheet under
Sec. 182 of the IPC you must have examined Mr. Dutta also?

Shri A. Bhattacharjee: 1 examined him on the very day he sub-
mitted his report. *

Shri B. R. Shukla: During the course of the examination by
you, did he deny the original report which is alleged to have been
filed by him or did he admit that he made the report.

Shri A. Bhattacharjee: During my examination he did not deny
it.

Shri B. R. Shukla: So he accepted that the complaint has been
made by him and at no stage did he deny and just that it was not
made by him?

Shri A. Bhattacharjee: No, he did not deny it.

Shxi Chintamani Panigrahi: The original sent by the messenger
must have been received by a court officer. You had said in reply
to a quesion that you sent it direct to the court; so somebody must
have signed in token of having received it from you. Did the mes-
senger get the signature of the officer who received it%
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Shri A. Bhattacharjee: Yes.

Shri Chintamani Panigrahi: If that is also with you, will you
certify it and send us a certified copy?

Shri M. C. Daga: Under Sec. 182, do you suo motu prosecute a
Person or do you obtain the permission of the Superintendent of
Police? ’

Shri A. Bhattacharjee: I have to obtain the permission of the
Superintendent of Police.

Shri M. C. Daga: Did you obtain his permission in this case?

Shri A. Bhattacharjee: Yes.

Shri M. C. Daga: On what date did you obtain the permission?

Shri A. Bhattacharjee: On 13-7-72.

Shri M. C. Daga: Was it in writing? What orders did the S.P.
pass?

Shri A. Bhattacharjee: He permitted me to prosecute the per-
son I had detained for examination.
Shri M. C. Daga: Did he give it in writing or not?

Shri A. Bhattacharjee: No; he telephoned the message to me
with an official No.

Shri M. C. Daga: You say that no body can be prosecuted under
Sec. 182 unless and until the S.P. gives permission. But here you
have not obtained the S.P.'s permission in writing and nothing is
on record to show that he has given permission?

Shri A. Bhattacharjee: He has given permission orally.

Shri B. R. Shukla: Before prosecuting Mr. Dutta, did you exa-
mine Mr, Saha, M.P.? -

Shri A. Bhattacharjee: I examined him on the very day on which
the complaint was lodged.

Shri B. R. Shukla: Was he cited as a witness?

Shri A. Bhattacharjee: No, he was not cited.

Shri B. R. Shukla: Is that G.D. book finished?

Shri A. Bhattacharjee: Yes. PP

Mr. Chairman: It is not the current G.D. book?

Shri A. Bhattacharjee: No.

Mr. Chalirman: Will it be all right if you leave it here?
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Shri A. Bhattacharjee: Yes.
Mr. Chairman: Then you may leave it here,

Shri Somnath Chatterjee: Will you please identify the entry in
the original G.D. book that it is in your hand-writing and is correct?

Mr. Chairman: You read the entry first.

Shri Somnath Chatterji: Please read the entry to satisfy your-
self and identify that it is correct.

(The entry was read out in Bengali by Shri Bhattacharjee)

Shri A. Bhattacharjee: This was written by my A.S. who was
on duty at that time,

Shri Somnath Chatterjee: That is the entry on the ba51s of which
you launched the prosecution

Shri A. Bhattacharjee: Yes.

Shri Somnath Chatterjee: Then please identify it.
Mr. Chairman: You may say that this is the G.D. entry made by

your assistant officer and on the basis of the same your prosecution
was launched.

Shri A. Bhattacharjee: Yes, I do.

(The witness then withdrew)
(iv) Evidence of Shri A. T. Mahapatra, ASI of GR.P.S., Asansol.
(The witness took the oath)

Mr. Chairman: Are you ASI of GRPS?

Shri A. T. Mahapatra: Yes.

Mr. Chairman: Were you on duty on 29-6-1972?

Shri A. T. Mahapatra: Yes.

Shri M. C. Daga: Did Mr. Dutta lodge a complaint through you?
Shri A. T. Mahapatra: Yes.

" Shri M. C. Daga: Who examined him and who recorded his state-
ment?

Shri A. T. Mahapatra: He himself had written his report.

Shri M. C. Daga: When the report came to you, did you examine
him?

Shri A. T. Mahapatra: I myself examined him. Then my officer
also examined him.

Shri M. C. Daga: Have you got the original document?
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Shri A. T. Mahapatra: Yes.

Shri M. C. Daga: After you had examined him, you obtained the
signature on the report?

Shri A. T. Mahapatra: The original report which was submitied
by him was also signed by him.

Shri M. C. Daga: You have seen the original report. After you

had examined him, you had also put certain questions to him and
he gave you the replies.

Shri A. T. Mahapatra: Yes.

Shri M. C. Daga: That you had taken down.
Shri A. T. Mahapatra: No.

Shri B. R. Shukla: You had examined him orally after he gave
you the information in writing. But his oral examination was not
reduced to writing either by you or by your superiors.

Shri A. T. Mahapatra: The examination of Shri Dutta was not
noted in my general diary. I had orally examined him.

Shri M. C. Daga: After that, did you submit this file to the court?
Shri A. T. Mahapatra: By my officer.

Shri M, C. Daga: Was this file directly sent to the court or it was
sent through the SP?

Shri A. T. Mahapatra: It was sent through the court inspector,
Asansol,

Shri M. C. Daga: Was that original document also sent?
Shri A. T. Mahapatra: Yes.

Shri Somnath Chatterjee: Kindly look into the GD entry 1398.
Whose signature is this?

a-Shri A. T. Mahapatra: This is mine.
Shri Somnath Chatterjee: Is it correctly recorded?
Shri A. T. Mahapatra: Yes.

(The witness then withdrew)



APPENDIX I

(See para 17 of the Report)
AJIT KUMAR SAHA

4, Ashoka Road,
New Delhi-1.
July 31, 1972.

MEMBER OF PARLIAMENT
(LOK SABHA)

The Secretary,

Lok Sabha,

Parliament House, !
New Delhi-1. g A

Dear Sir,

Under Rules 222 and 223 of the Rules of Procedure and Conduct
of Business, I hereby give notice seeking permission to raise the
question involving a breach of privilege concerning me, as a mem-
ber of Parliament. The facts of the case will appear from the
Statement enclosed (Annexure).

Yours faithfully,
Sd/-

(Ajit Kumar Saha)
Encl: statement. '
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ANNEXURE TO APPENDIX 1
STATEMENT

With a view to attend the meeting of the Joint Committee on
Untouchability Offences (Amendment) Bill, due to be held on Ist
July, 1972, I intended to come to Delhi by 81 UP Train on June 29,
1972 from Asansol Railway Station. I reached Asansol Railway
Station on 29th June, 1972 at about noon to catch the train which
was due to reach Asansol at about 1.48 P.M. As there was still
some time for the train to reach Asansol Station, I went into the
First-Class Waiting Room of Asansol Railway Station. While I was
waiting there, a Ticket Collector, whose identity is not known to
me, repeatedly came to the Waiting Room and asked for the pro-
duction of my Identity Card as a Member of Parliament, which I
showed to him and the same was verified by him more than once.
The same procedure was repeated by the Head Ticket Collector
on two occasions. I was greatly harassed and felt humiliated by
such repeated requisitiop for production of my Identity Card in
the presence of a number of people in the waiting room. I protest-
ed against such treatment to both the Ticket Collector and the
Head Ticket Collector and I was told by them that there was a
complaint against me, I wanted to know what the complaint was
but they refused to disclose the same. Soon after a young-man came
%o the Waiting Room and asked me to accompany him to the Police
Station. When I demanded his identification and pointed out that
he was not in uniform, the young man stated that his revelver,
which he produced, was his identification. I refused to go to the
Police Station and instead approached the Station Master and com-
plained to him about the harassment meted out to me.

Subsequently, I came down from the waiting room (which is on
the first floor of the Railway Station Building at Asansol) and I
wag going to board the Train (81 UP), two Constableg prevented
me from getting into the train and took me against my wishes to
the GRP Thana in the Station. There, the Officer Incharge forcibly
took my Identity Card from my hand and tore the cover (jacket)
of the card to examine it. When I asked him why I had been
brought to the Police Station and what the complaint against me
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was, he stated that one Shri Krishna Kanta Dutta had complained
that I was not a genuine M.P. It may be stated that the said Dutta
is a notorious criminal of Bankura with many criminal cases pend-
ing against him. I was detained inside the Police Station for some
time and was harassed on such a ridiculous charge that I was not
a genuine M.P. Although the Police Officer had removed the Iden-
tity Card from my possession and had inspected it, he did not al-
low me to board the train with full knowledge of the fact that I
was to catch the train to come to Delhi to attend the Meeting of
Parliamentary Committee, which I disclosed to him. The young-
man who had earlier approached me in the Waiting Room was
found -inside the Police Station and when I asked for the identifi-
cation of the young-man the Officer Incharge did not disclose the
same. 1 lodged a complaint in writing against the behaviour of the
concerned Ticket Collectors and the Policemen. As the train was
about to leave, I somehow came out of the Police Station, after
getting back my Identity Card which I demanded from the Police
Officer concerned, and was just able to catch the train.

From the above, it will be clear that there was a pre-planned
conspiracy to harass and humiliate me and to prevent me from com-
ing to Delhi to attend the meeting of the Parliamentary Committee
and thereby to interfere with the discharge of my duties and func-
tion as a Member of Parliament. The treatment meted out to me
is unprecedented. In the presence of a number of people, I was
repeatedly asked to produce my Identity Card by the Ticket Collec-
tor and the Head Ticket Collector, was taken to GRP Station by
two Constables against my wishes without any charge or complaint
against me, my Identity Cand was forcibly taken from me by the
Officer Incharge of the GRP Station, I was kept waiting at the Po-
lice Station unnecessarily on an alleged but frivolous complaint,
with the clear object to humiliate and harass me. The above inci-
dents amount to deliberate misbehaviour towards a Member of
Parliament and interference with the proper discharge of his duties
and functions, ‘The same, I submit, also amount to molestation
apart from the illegal detention. I apprehend that the young-man
‘with the xevolver, in collusion with a section of the Railway Station
and Police,- was intending to kidnap and murder me. - Throughout
the ineident, ‘many anti-social elements, including the said Shri
Krishna Kanta Dutta and goondas gathered in and around the
PoliceStation and observed my movement. This shows the state of
affairs in Asansol where even an M.P. is not safe from the reign
of terror and intimidation. That this should happen in a Railway
Station and with the collusion of the Railway Police makes the situ-
ation worse. The whole thing was clearly pre-planned and pre-me-
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ditated. On July 1, 1972, I wrote to the Hon. Speaker informing
him about the incident and sent copies of the said letter to the
Prime Minister of India, the Railway Minister and the Chief Minis-
ter of W. Bengal. I submit that there has been a clear breach of
privilege and I hope that the Hon, Speaker will be pleased to allow
the matter to be raised as. a matter .of privilege and see that the:
rights of the members of this august House are not trifled with.



APPENDIX 11
(See para 19 of the Report)
MOST IMMEDIATE

CONFIDENTIAL

MINISTRY OF HOME AFFAIRS

Sussect: Complaint by Shri Ajit Kumar Saha, M.P., regarding
harassment and ill-treatment metedout to him by the Rail-
way Staff and Police at Asunsol Railway Station on the 29th
June, 1972,

Reference Lok Sabha Secretariat U.O. No. 17/CI/72, dated July
31, 1972, on the subject mentioned above.

2. The Government of West Bengal were requested to furnish
the facts. They have forwarded a copy of a report of inquiry made
by the Executive Magistrate, I Class, Asansol, which is sent here-
with (Annexure I). Since the incident had taken place in a rail-
way station, the Ministry of Railways (Railway Board) were also
requested to ascertain facts. The report of the General Manager,
Eastern Raiway, forwarded by the Railway Board is also sent here-
with (Annexure II). The Minister in the Ministry of Home Affairs
has seen this before issue.

Sd/-
(T. R. AGNANI)

Under Secretary (Poll II),
Ministry of Home Affairs.

Lok Sabha Secretariat (Shri B. K. Mukherjee)
MHA U.O. No. 30/60/72-Poll (A), dated 2-8-1972.

[}
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ANNEXURE 1 TO APPENDIX II
! (See para 2 of Appendix II)

Report of enquiry made by Executive Magistrate, I class, Asan-
sol, into the incident of alleged ill-treatment of Shri Ajit Kumar

Saha, M.P., by the Railway Staff and police at Asansol Station on
29th June, 1972.

As desired by A.D.M,, I have made an inquiry into the incident
referred to above. The result of the enquiry is given below.

On 29-6-1972 at about 12.30 hours the bearer of the First class
Wwaiting room reported to Head Ticket Collector Shri D. B. Banerjee
that a passenger was challenging the identity of another passenger
who had entered his name as Shri Ajit Kumar Saha, M.P. in the
waiting room register and was going to travel in 81 Up train as an
M.P. The Head T.C. sent Shri R. N. Chaudhuri, a senior Travel-
ling Ticket Checker and Shri B. D. Singh, Ticket Collector to check
the tickets of the passengers waiting in the First Class Waiting
Room. After a while Shri Chaudhuri came back and reported that
all the passengers in the Waiting room were genuine Ist Class pas-
sengers with tickets except two ladies who accompanied Shri Ajit
Kumar Saha, M.P. Shri Saha had, however, his Identity Card (as
M.P.) bearing No. 494.

In the meantime, Shri P. K. Das, the reservation clerk came
to Head T.C. and told him that Shri Ajit Kumar Saha had booked
3 berths by 103 Up on 28-8-72 by sending a requisition from Bankura
in an M.P.’s Post Card and giving the number of his identity card.
Thinking that it was necessary to ascertain the fact, the Head T.C.
met Shri Ajit Kumar Saha in the Waiting Room and examined his
identity card. The M.P, is stated to have informed the H.T.C. that
he had already cancelled his reservation for 28-6-72 at Bankura
Station. The H.T.C. expressed his regret for disturbing the M.P.
and came back to his office.

Shri Saha then went to meet the A.S.M. but, without ﬁnd?ng
him, told Shri K. N. Ganguly, Asstt. Yard Master who was doing
A.S.M.’s work at that time about the incident. Obviously he took
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exception to the checking of his identity card more than once. Shri

Ganguly looked for the person who had complained about the iden-
tity of the M.P.

In the meantime Shri Krishna Kanta Dutta (that was the name
of the person who had challenged the identily of the M.P.) lodged
a written complaint with the G.R.P.S. to the effect that the person
who was giving his name as Shri Ajit Kumar Saha, M.P. was not
actually the M.P. and that the identity card he was carrying was
counterfeited. This complaint was entered in G.D. as Entry No.
1396 dated 29-6-72 by Shri A. T. Mahapatra, A.S.I. of G.R.P.S.,
Asansol. Shri Mahapatra met the M.P. in the waiting room and
requested him to show him his identity card and also to come to
the G.R.P.S. which was downstairs. Shri Saha refused to do any-
thing of the kind. Then Shri S. Banerji, 2nd Officer of the G.R.P.S.
met Shri Saha, introduced himself, he was in plain clothes and was
carrying a revolver) and requested Shri Saha to show his identity
card and also come to the P.S. The M.P. according to Shri Banerji,
was shown due courtesy and was seated in the room of the 0/C,
G.R.P.S. These facts were recorded as Asansol G.R.P.S. GD.
Entry No. 1397 dated 29-6-72.

The O|C, G.R.P.S. Shri A, Bhattacharya, who had already
been informed of the incident, then arrived at the P.S. and took
up the investigation. At first he interrogated the complainant Shri
Krishna Kanta Dutta. Shri Dutta stated that he did not know
Shri Ajit Kumar Saha, M.P. personally nor could he give the name
and other particulars of the person who was allegedly impersonat-
ing the M.P. The O/C then looked into the identity card produced
by Shri Saha. It was duly signed by the Secretary of the Lok Sabha
and bore No. 494 dated 22-3-71. The O/C found that the Photograph
fixed on the Card #o be that of the person-carrying the card. Shri
Saha told him that he was elected M.P. from Bishnupur Constitu-
ency of Bankura District and was on that day at Asansol station
to avail himself of the 81 UP Train to Delhi.

The O/C was fully satisfled about the identity of Shri Ajit
Kumar Saha, M.P. and directed A.S.I. Shri Mahapatra to escort
the M.P. to the compartment of the train and stay with him till the
departure of the train. The O/C entered these facts in G.D. entry
No. 1398 dated 29-6-72.

The O/C, G.R.P.S., also lodged prosecution report against
Shri Krishna Kanta Dutta, s/o Late Bojoy Gopal Dutta of Machan-
tala, Bankura town, distt. Bankura (who was responsible or starting
the whole thing) u/s 182 I.P.C. or giving false information with
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intent to cause a public servant to use his lawful power to the an-
noyance of another person. This has reference to G.R.P.S. N.CR.
No. 682/72 dated 20-7-72.

The young man referred to in the letter of the M.P., addressed
to the Speaker of the Lok Sabha, was Shri S. Banerji, 2nd Officer
of Asansol G.R.P.S. He stated that he had disclosed his identity
to the M.P. and approached him with proper courtesy. He denied
having produced his revolver, but said that it was in holster and
was visible.

The staff of the G.R.P.S. involved denied that the M.P. was
prevented by two constables from getting into the train. They
stated that he had come from the Waiting Room to the P.S. on the
request of Shri S. Banerji, 2nd Officer of Asansol G.R.P.S.

Sd/- A. BARI,

Executive Magistrate of
the 1st Class, Asansol.



ANNEXURE II TO APPENDIX 1]
(See para 2 of Appendix 1I)

‘Copy of G.M./Eastern Railways D.O. letter No. G/160/5/2/72
dated 24-7-72.

The Report of the General Manager, Eastern Railway, forwarded

by the Railway Board, regarding the alleged misbehaviour to Shri
Ajit Kumar Saha, M.P. ’

The matter has been enquired into and the facts are briefly as
under:

On 29-6-72 Shri A. K. Saha, M.P. had come by 351 Up ex. S. E.
Rly. to Asansol and occupied 1st Class waitiig room. At about
12.30 hrs, Shri Sukdeo Mondal, waiting room Bearer, informed the
Head Ticket Collector that one gentleman was complaining about
the bonafides of a passenger who gave his name in the Waiting Room
Register as Shri A. K. Saha, M.P,, Identity Card No. 494. On this,
the Head Ticket Collector, Shri D. B. Banerji, directed TTE, Shri
R. N. Chowdhury, No. 2, and TCs, Sarvashri B. D. Singh and Upkar
Singh to check the waiting room. Shri R. N. Chowdhury (2) ap-
proached Shri Saha and requested him to show his identity card.
Shri Saha showed the same.

Meanwhile, Shri Das, Reservation Clerk, who happened to be
in Head Ticket Collector’s Office, pointed out to Head TC that he
had received a letter dated 9-6-72 from the same M.P. requesting
for reservation of three 1II class Sleeper berths by 103 Up on 28-6-
72, i.e. the previous day. At this, the Head Ticket Collector him-
self went to Shri Saha and again requested him to show his identity
card. On seeing the identity card, the Head T.C. was satisfied and
returned to his office. Shri Saha was a little upset by the repeated
checks of his identity card and expressed the fact to the ASM on
duty Shir K. N. Ganguly. Shri Saha, however, did not lodge any
written complaint at the statiion.

One Shri Krishna Kanta Dutta, an outsider, who had earlier
complained about the bonafides of Shri A. K. Saha to the Waiting
Room Bearer, also reported to Shri Mahapatra, ASI, GRPS, Asansol

-
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that a fake person carrying Identity Card tin the name of Shri A. K.
Saha, M.P. was occupying the 1st Class Waiting Room. When ask-
ed by the ASI, Shri Dutta lodged a written complaint with the GRPS,
on which G.D. Entry No. 1396 of 29-6-72 was made and the ASI
went to meet Shri Saha and requested him to come to GRPS. Shri
Saha declined to come to Police Station, on which the ASI came
back and informed his Officer-in-Charge, Meanwhile, the 2nd Offi-
cer, Shri S. Banerjee met Shri Saha and requested him to come to
police station. At this the Mi.P. asked Shri Banerjee as to who he
was. Shri Banerjee was in mufti but was carrying his Revolver.
He stated that he was a GRP officer. Shri Saha wanted to see the
identity card of Shri Banerjee at which Shri Banerjee stated that
the police officers were not supposed to be in possession of any
identity card. But the fact that he had a service revolver would
indicate that he was a police officer, |

Finally, at the entreaty“of 2nd officer and the ASI, Shri Saha
came to the police station. Meanwhile, the OC, who was on sick
list came down from his residence and tnterrogated Shri K. K.
Dutta, the complainant, as to whether he knew Shri Saha in person.
Shri Dutta replied in the negative but stated that this gentleman
was not Shri Saha, the MP but was some Shri Mondal. Since Shri
Saha produced his identity card to O/C, GRPS, Asansol which bore
the signature of the Secretary, Lok Sabha, and also bore Shri Saha’s
photograph tallying with his person, the O/C, GRP did not take any
cognizance of the complaint. Rather, he directed his ASI to escort
Shri Saha to the platform till he entrained 81 Up.

It has been ascertained from SRP, Howrah that a case has al-
ready been started against the complainant, Shri K. K. Dutta, by
Asansol GRPS for lodging a false complaint against the M.P. The
case is under investigation.

Yours sincerely,
Sd/-
General Manager,
Eastern Railway..



APPENDIX 111
(See para 20 of the Report)
AJIT KUMAR SAHA

MEMBER OF PARLIAMENT
(LOK SABHA)

The Secretary,
Lok Sabha,
Parliament House,
New Delhi.

Dear Sir,

4, Ashoka Roa‘d,
New Delhi-1.
August 20, 1972.

On July 31st, 1972 with the permission of the Hon'ble Speaker,
I raised a question involving breach of privilege concerning me as
a member of Parliament. The Hon’ble Speaker was pleased to refer
the matter to the appropriate authorities for their report. Since then,
a few days back, I have been supplied with copies of two reports,
one from the Executive Magistrate, 1st Class, Asansol and other

from the Ministry of Railways concerning the incident referred to
by me.

From a perusal of the said reports it will be clearly established
that there has been a gross and deliberate breach of privilege on
the part of the persons concerned, with the intention of deliberately
interfering with the discharge of my duties and functions as a mem-
ber of Parliament. According to the report of the Ministry of Rail-
ways, one Krishna Kanta Dutta, described in the said report itself
as an outsider, had sallegedly complained about my bonafides to
the Waiting Room bearer and that he had allegedly also made com-
plaint to the ASI of GRPS, Asansol that a fake person carrying
Identity Card in the name of Shri A. K. Saha, M.P.,, was occupying
the 1st Class Waiting Room. From the report of the Magistrate it
appears that on the basis of alleged complaint of the said Krishna
Kanta Dutta, the bearer of the Waiting Room allegedly reported to
the Head Ticket Collector, that “a passenger was challenging th.e
identity of another passenger who had entered his name as Shri Ajit
Kumar Saha, M.P.,, in the waiting room register and was going to
travel in 81 UP train as an M.P.”. It is clear from the above that
the description of Shri Krishna Kanta Dutta as a passenger in the

204



205

report of the Magistrate is wholly untrue. It is amazing that the
instance of an outsider who had allegedly complained to the Waiting
Room bearer, the Head Ticket Collector had sent two Railway Offi-
ccers for the purpose of checking the tickets of passengers in the
‘waiting room and such officers required me to produce my identity
«card more thamn once. No explanation has been given why, after
the Travelling Ticket Checker and the Ticket Collector were satis-
fied with my bonafides, again the Head Ticket Collector himself
‘came to the waiting room for the purpose of examining my identity
card all over again. The explanation given that the Heaq Ticket
Collector had gone to the waiting room on the basis of some infor-
‘mation allegedly given by the Reservation Clerk is fantastic and
obviously fabricated. It is preposterous to think that because I had
previously sent a requisition from Bankura for making some reser-
vation for 103 UP on 28-6-1972, the Head Ticket Collector on the
basis of such information would go to the Waiting room to examine
my identity card on 29-6-1972. What possible connection could be
there with regard to the concellation of the booking on the previous
day and checking up my identity on the following day has not been
disclosed nor explained. I submit that what was done by the Head
Ticket Collector as well as by the Ticket Collector who was accom-
panied by the Travelling Ticket Checker was deliberate and motiva-
ted with the sole intention of humiliating me before other passen-
gers, who were there present in the waiting room.

It is a clear case of deliberate mis-behaviour with a Member of
Parliament resulting in flagrant breach of my privilege as a Mem-
ber of Parliament. It is absolutely false that the Head Ticket Col-
lector expressed any regret to me at any point of time. It is to be
noted that according to the report of the Magistrate the Head Ticket
Collector had sent the Senior Travelling Ticket Checker and the
“Ticket Collector to check the tickets of the passengers in the wait-
ing room and that the Travelling Ticket Checker had already report-
‘ed of my presence in the waiting room. In spite of that no reason
has been given why the Head Ticket Collector went to the waiting
room again for the purpose of examining my identity card. The
explanation given is clearly by way of after thought and cannot bear
scrutiny at all.

From the said reports it appears that one Shri A. T. Mahapatra
ASI of GRPS, Asansol, had gone to the waiting room and met me
on the basis of the alleged complaint made by the said Krishna
Kanta Dutta. I do not know the name of the Person who came
to the waiting room and asked me to accompany him to the Police
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Station. When I demanded of such person to disclose his identity
and pointed out that he was not in uniform, the said person who was
a young-man, stated that his revolver, which he produced, was his
identity. It now appears from the report of the Magistrate that.
one Shri S. Banerjee, Second Officer of the GRPS, Asansol, had
gone to the waiting room and he was in plain clothes and was car-
rying a revolver. The said Shri S. Banerjee never disclosed his.
identity to me and as such I had refused to go with him to the
Police Station. Instead I approached the Station Master and made
complaint about the mis-behaviour meted out to me. It is absolutely
false that the said Shri S. Banerjee either introduced himself to me
or produced any identification or I was shown any courtesy what-
soever, or that I accompanied, is fabricated and a gross distortion
of facts. If either the said Shri S. Banerjee or Shri A. Bhattacharyya
O.C., GRPS, wanted to verify whether I was a genuine M.P. or not,.
the request for production of my identity card would have been
sufficient (even if such ridiculous complaint could be taken cogni-
sance of by any police officer at all) and it was not necessary to ask
me to go to the Police Station as this had allegedly done,

As stated in my earlier Statement, when I came down from
the waiting room and was going to board the train, two Constables
prevented me from getting into the train. It isi completely untrue
that I was escorted to the compartment of the train by the ASI. If
any such entry has been made in the Police records, then the same
is nothing but pure concoction. It is significant to note that only on
July 20, 1972 a case has been allegedly started against the said
Krishna Kanta Dutta, who is a notorious criminal of Bankura.

There are clear contradictions in the report of Executive Magis-
trate, 1st Class, and the report of the Ministry of Railways, which
will appear from a mere perusal of the same. I submit that the
reports submitted are wholly unsatisfactory and in many respects
untrue and on the other hand they clearly establish the charges that
I have made. In view of the above I submit that Shri R. N. Chow-
dhury, Senior Travelling Ticket Checker, Shri B. D. Singh, Ticket
Collector, Shri D. B. Banerjee, Head Ticket Collector, Shri A. P.
Mahapatra, ASI of GRPS, Shri S. Banerjee, Second Officer, GRPS,
Asansol, Shri A. Bhattacharyya, O. C., GRPS, Asansol and the
said Krishna Kanta Dutta are guilty of deliberate breach of my pri-
vilege as a Member of Parliament having intentionally interfered
with the discharge of my duties and functions, intending to prevent
me from attending a meeting of the Parliamentary Committee for
which, to their knowledge, I was coming to Delhi, They are also
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guilty of deliberate mis-behaviour towards me and also of gross
ill-treatment. The above incident also emounts to molestation to-
wards me as well as to illegal detention.

I respectfully submit that the Hon'ble Speaker will be kind
enough to refer the matter to the Committee of Privileges unless
the House itself is pleased to deal with the matter, in view of the
clear case of breach of privileges involved.

Yours faithfully,

/ . Sdlqn
(Ajit Kumar Saha)
Div. No. 530



APPENDIX IV
(See para 21 of the Report)

Statement made by the Minister of State in the Ministry of Home
Affairs (Shri K. C. Pant) in Lok Sabha on the 2nd September,
1972 regarding the alleged harassment and ill-treatment meted
out to Shri Ajit Kumar Saha, M.P., by the Railway Staff and
Police at Asansol Railway Station on the 29th June, 1972.

A copy of the letter dated 1-7-1972 from Shri Ajit Kumar Saha,
M.P., addressed to the Speaker, was forwarded to us for obtaining
a factual report on the complaint made therein regarding haras-
sment and ill-treatment meted out to him by the railway staff and
police at Asansol Railway Station on the 29th June, 1972. The
Ministry of Railways and the Government of West Bengal were
requested to furnish a factual report on the subject. The Ministry
of Railways obtained a report from the General Manager, Eastern
Railway. The Government of West Bengal got an inquiry made
into the matter by the Executive Magistirate I Class, Asansol. Copies
of these reports were furnisheq to the Lok Sabha Secretariat, who
had made them available also to Shri Saha.

2. According to information received from the Government of
West Bengal, one Shri Krishna Kanta Dutta s/o late Bijoy Gopal
Dutta is being prosecuted under section 182 IPC for allegedly giving
false information with the intent to cause a public servant to use his
lawful power to the injury of another person and the criminal case
is sub-judice in a Court of competent jurisdiction.

3. Shri Ajit Kumar Saha has made some further observations
on the reports received from the Government of West Bengal and
the Ministry of Railways. Since a criminal case arising out of this
matter is sub-judice, I would like to refrain from making any fur-
ther statement on the subject.

\



APPENDIX V

(See para 24 of the Report)
Immediate
Confidential
MINISTRY OF HOME AFFAIRS
POLL. I SECTION.

SusJect: Notice of question of privilege givem by Shri Ajit Kumar
Saha, M.P., regarding harassment and ill-treatment meted
out to him by the Railway Staff and Police at Asansol
Ruilway Station on the 27th June, 1972.

Reference Lok Sabha Secretariat U.O. No. 17/19/C1/72, dated
August 22, 1972, on the subject mentioned above.

2. We had forwarded a copy of the letter dated 20th August,
1972, addressed by Shri Ajit Kumar Saha, M.P. to the Speaker, Lok
Sabha, to the Ministry of Railways (Railway Board) and the Gov-
ernment of West Bengal for comments. A copy each of the replies
received from them, is sent herewith. (vide Annexures I and II).

Sd/-
(T. R. AGNANI)
Under Secretary.

Lok Sabha Secretariat (Shri B. K. Mukherjee).
M.H.A. U.O. No. 32/60/72-Poll. 1, dated 30-9-1972




ANNEXURE 1 TO APPENDIX V

GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS (RAILWAY BOARD)

D.O. No. 72/SEC. (SPL.)/200/24. New Delhi-1. dt. 26-8-1972.

C.G. Saldanha

D.I.G. (RPF)

SusJsecT: Alleged ill-treatment of Ajit Kumar Saha at Asansol Rail-
way Station,

My dear Agnani,

Kindly call for the correspondence resting with your D.O. letter
No. F. 32/60/72-Poll. II, dated 23-8-1972, addressed to Shri Sarma,
on the above subject and copy endorsed to this office. I have carefully
gone through the contents of Shri Ajit Kumar Saha’s letter dated
20-8-1972 enclosed therewith. We do not find anything unreasonable
in the conduct of the Railway employees as reported vide my D.O.
letter of even number dated 31-8-1972. Nor do we see any self-con-
tradictions in the said report. As such, we have nothing further to
say in the matter,

Yours Sincerely,
' Sd/-
25-8-72.

To
Shri T. R. Agnani,
Under Secretary,
Ministry of Home Affairs,
New Delhi,
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ANNEXURE II TO APPENDIX V

‘Shri B. C. Sarma, L.A.S, WEST BENGAL SECRETARIAT
Joint Secretary. HOME DEPARTMENT

Calcutta, the 14th Sept., 1972.
D.O. No. 5773-PL.

Dear Shri Agnani,

Kindly refer to your D.O. No. F. 32/60/72-Poll. I, dated the 23rd
August, 1972, regarding alleged harassment to Shri Ajit Kumar Saha,
M.P. by the Police at the Asansol Railway Station. We have gone
through the letter, dated the 20th August, 1972, from Shri Ajit
Kumar Saha M.P. We do not want to make any comment on the
allegations against the railway employees. We have kept our com-
ments confined to the allegations against the police officers of
G.R.P.S., Asansol. A separate sheet containing our comments is
-enclosed. (See Enclosure).

Yours sincerely,
Sd/-
(B. C. Sarma)

Shri T. R. Agnani,

Under Secretary to the Govt. of India,
Ministry of Home Affairs,

New Delhi.

Enclosure
to Annexure II to Appendix V

Comments on the allegations

Para 4—1It is a fact that on 29-6-72 A.S.I. A.T. Mahapatra went to
the first class waiting hall and told Shri A. K. Saha about a written
complaint received by him against Shri Saha and requested the
latter to show his identity card. Shri Saha refused to show his iden-
tity card. It is true that Shri S. Banerjee, Second Officer of the
GRPS, Asansol, was in plain clothes and was carrying a revolver.
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Shri Banerjee disclosed his identity and explained to Shri Saha the
details of the written complaint and requested him to show his
identity card. As Shri Saha refused to accede to his request he was
requested to come to the Police Station. Shri A. K. Saha was shown

all courtesy and was offered a chair in the room of the Officer-in-
charge of the P.S,

Para 5—It is not true that Shri Saha was prevented by two
constables from getting into a train. On the contrary, A.S.I. A.T.
Mahapatra was directed by the O.C. to accompany Shri Saha up to
the platform and to stay there till he boarded the train.

It is a fact that a case was started against Shri Krishna Kanta
‘Dutta on 20-7-72] The prosecution could not be launched earlier as.

the O.C. had to go to Bankura to verify the antecedents of the com-:
plainant.

Para 6—We do not think that the reports of the Executive Magis-
trate 1st Class and the Ministry of Railways are contradictory in
nature. If there is any discrepancy between the two, it is absolutely

insignificant. No untrue report has been submitted by the Execu-.
tive Magistrate,

In fine, it may be stated that whatever has been done by the
police officers of the GRPS was done by them in good faith in dis-
charge of their duty. When a written complaint as to the genuin-
ness of an MP. was submitted it was quite natural for the police
officers to verify whether the allegation of impersonation was true
or not. There is no evidence or hint that the police officers (or the
Executive Magistrate 1st Class) had any previous grudge against
the M.P. So it is not proper to jump to the conclusion that the police
officers intentionally tried to prevent the M.P. from attending a
meeting of the Parliamentary Committee or deliberately showed
discourtesy to him.



APPENDIX VI
(See para 26 of the Report)

Copy of letter No. 72-Sec/Spl/200/24, dated the 30th June, 1973,
received from the Ministry of Railways (Railway Board).

The undersigned is directed to refer to the Lok Sabha Secretariat
O.M. No. 18|2|CI|72, dated the 22nd June, 1973. Copies of the state-
ments made by Shri D. B. Banerjee, Head Ticket Collector, Asansol,
and Shri R. N. Chowdhuri, Senior Ticket Collector, Asansol before
the railway authorities who held an inquiry in connection with the
complaint of Shri A. K. Saha are sent herewith. Also, enclosed there-
with are copies of the questions put to these officers and their
replies thereto (See Annexures I & II).

As regards the statement of Shri K. N. Ganguli, Asstt. Statior
Master, Asansol and those of other railway and GRP Officers Asansol,
the position is being ascertained from the railway and further com-
munication will follow. )
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ANNEXURE I TO APPENDIX VI

Statement made by Shri D. B. Banerjee, Head Ticket Collectqr,
Asansol before the departmental inquiry held into the incident of
alleged ill-treatment to Shri Ajit Kumar Saha, M.P. at Asansol
Station on 29-6-72.

The Divisional Commercial Supdt.,
Eastern Railway Asansol.

Sir,

On 20-6-72, at about 12.30 hrs. the Waiting Room bearer came
-and reported to me that one passenger is complaining about the
genuineness of one Shri A, K. Saha, M.P., one of the occupants of 1st
Class waiting Room and requested me to check the waiting room.
* Thinking its a case of M.P., I directed Sri R. N. Chowdhry (a Senior
‘TTE who was present there) to check the waiting room. Other two
TCs were also sent with him., After few minutes Sri Chowdhury
came and reported that the occupants of waiting room are all bona
fide passengers except two ladies with Sri Saha. Sri Saha was hold-
ing MP’s I/c No. 494. One of the ladies was claimed to be the atten-
dant of Sri Saha and the other has deposited her ticket in the Gate
(from Bankura to Asansol) as staled by Sri Saha. At that time
our reservation clerk Shri Das was present there. He told me that
he has received one letter from one Sri A. K. Saha MP regarding re-
servation of 3 berths in S/C by 103 UP of 28-6-72 against MP’s I/C
No. 494. 1 was in a fix. After proper enquiries in the Reservation
Office I found that both the I|C Nos. are same i.e. 494. To be sure
about the number I personally went to the waiting room. On enquiry
the gentlemen (Sri Saha) told me that he had already cancelled his
reservation of 28-6-72 through S.M./Bankura. I came back to my
office.  After few minutes I found Sri Saha & Y. M., Sri K. N.
‘Ganguly coming towards my office. The purpose of twice checking
him was explainetl to Sri Saha and “Sir, Sorry for inconvenience”
was also said to him. He told me that he would report this matter to
Railway Minister. After that I went for lunch.
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The other incidents as published in paper (Ganasakti) is not
known to me.

For information, please.

Sd/- D. B. Banerjee
Hd. T.C./ASN.
dt. 11-7-72.

Questions asked of Shri D. B. Banerjee, Ticket Collector, Asansol
and his replies thereto.

Ql.

Ans.

Q2

Ans.

Ans.

Ans.

As stated by you that when the reservation clerk informed
you about the reservation against MP I/C Card on the
previous day by 103 UP, felt suspicious about to check the
MPs 1I/C for the Second time. At that time did the MP
produced his I/C Card immediately on demand? Did you
behave with M.P. properly at that time?

No first he refused, saying that he had already shown his
ticket once to one of the ticket collectors and when, the
question of reservation by 103 UP of previous day was
disclosed then only he produced his 1/C Card No. 484. I
was satisfied and expressed my sorry for inconvenience
caused.

Who was the reservation clerk who informed you about the
MPs reservation of the previous day and how he came in
the picture?

Shri P. K. Dass was the reservation clerk and he came to
my office to take some carbon paper at that time. When
he knew that all of us went to check the waiting Room
where Shri A. K. Saha was sitting then he told me about
previous days reservation of Sri Saha. That is how he
came in the picture.

In your presence in the waiting room did any young man
appear and try to forcibly drag him to the GRP Office on
the point of a revolver?

No. Not at all. There was no such incidence.
Do You know when did Sri Saha leave for GRPs?

-No sir, I do not know. After checking the ticket of Sri Saha

I came back to my office. '
' Sd/- D. B, Banerjee,
Hd. TC/ASN.
Dt. 11-7-72.



ANNEXURE II TO APPENDIX VI

Statement made by Shri R. N. Chowdhury Ticket Travelling
Examiner Asansol before the departmental inquiry held into the
incident of alleged ill-treatment to Shri Ajit Kumar Saha, M.P, at
Asanso] Station on 29-6-732.

To
The Divisional Commercial Supdt.
Asansol.

Sir,

On date 29-6-72, T was asked by Hd. T.C. Asansol at about 12.30
hrs. to accompany him and to check the First Class waiting room.
Accordingly I along with Hd. T.C. and two other Ticket Collectors
entered the said waiting room and began to check. In course of
checking one person produced one Identity card for the Lok Sabha
issued in the name of Sri A. K. Saha, Sri Saha was accompanying
with two young girls. When I asked the ticket for those two girls,
he said that one is her attendant and the ticket for the other girl is
already handed over to the gate, as he was travelling from Bankura.

This is all what I know and all along I was very polite and court-
eous with him.

Yours faithfully, '

Dated Asansol 11-7-72. Sd/- R. N. Chowdhury
TTE/ASN

Questions asked to Shri R, N. Chowdhury Travelling Ticket
Examiner and his replies thereto.

Q.l Did Sri A. K. Saha, M.P. produced his I/C Card immedi-
ately on demand?

Ans. Yes he did.

2. In course of checking did you any way misbehave with
the M.P. Sri Saha?
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Ans.

Ans.
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No. I behaved very politely knowing him as M.P. addres-
sing him as Sir.

Why did then the M.P. brought this allegation against you?

I never did misbehave at all. Since I had demanded the
I/C card from a M.P. in presence of other passengers, it
might have wounded his feelings and that may be the
reason of allegation against me. The other, two ticket
collectors who were with me were only on lookers and
they came along with me.

\
Sd/- R. N. Chowdhury
Ticket Travedling Examiner
Asansol
Dt. 11-7-72.



APPENDIX VII
(See para 26 of the Report)

Copy of letter No. 72-Sec/Spl/200/24, dated the 12th July, 1978,
received from the Ministry of Railways (Railway Board).

The undersigned is directed to refer to this Ministry’s Office Me-
morandum of even number dated 30.6.73 on the above subject and
to state that besides the statements of S/Shri D. B. Banerjee and
R. N. Chowdhury, no statement was made by any of the other four
Railway/GRPs officials before thel Railway authorities in the depart-
mental inquiry. Further, Shri Saha apprised Shri K. N. Ganguly,
ASM, Asansol of repeated checks of his identity card and Shri Gan-
guly conveyed this to Shri D. B. Banerjee, Head Ticket Collector
Asansol. No statement was recorded by Shri K. N. Ganguly before
the departmental inquiry officer. The other details of the case have
been given in GM/Eastern Railway’s D.O. letter No. G. 160/5/2/72,
dated 24-7-1972 a copy of which was sent to Lok Sabha Secretariat
by the Ministry of Home Affairs vide their U.O. No. 30|60|72-Poll.
I (A) dated 2-8-1972.

e

218



APPENDIX VIII
(See para 26 of the Report)

Copy of letter No. F. 1/40/73-GPA.I, dated the 30th June, 1973,
received from the Ministry of Home' Affairs,

The undersigned is directed to refer to the Lok Sabha Secretariat
Office Memorandum No. 18/2/C1/72, dated the 22nd June, 1973, on the
subject noted above and to say that the Government of West Bengal
who were addressed in the matter, have informed this Ministry vide
their T.P.M. No. 6399, dated the 28th June, 1973 (copy enclosed) that
no statement of Railway and GRP staff involved in this case was
recorded by the enquiring officer. (See Annexure).

| ANNEXURE TO APPENDIX VIII
GOVERNMENT OF WEST BENGAL
TELEPRINTER MESSAGE : HIGH PRIORITY

FROM CHIEFSEC CALCUTTA.
TO : HOME NEW DELHI
TEST OF MESSAGE NO. 6399 dated 28-6-73.
NO. 4338--P.L. DATED 28-6-73 STOP

REFERENCE MINISTRY OF HOME AFFAIRS NO. 1/40/73-GPA-1
DATED 22-6-73 REGARDING THE PRIVILEGE MOTION BY
SHRI AJIT KUMAR SAHA, M.P. ABOUT ALLEGED HARASS-
MENT METED OUT TO HIM BY RAILWAY AND POLICE PER-
SONNEL AT ASANSOL RAILWAY STATION ON 29-6-72 STOP.

IT APPEARS THAT NO STATEMENT OF RAILWAY AND
GRP STAFF INVOLVED IN THIS CASE WAS RECORDED BY
THE ENQUIRING OFFICER STOP.
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APPENDIX IX
(See para 27 of the Report)

True copy of Asansol G.R.P.S. G.D. entry No.
1396 dt. 29-6-72. '

Received a written report from one Krishna 11%'35
Kanta Dutta of Bankura, Machantala which is 6

as follows. note
‘ on infor.
To mation
The O/c Asansol, G.R.P.S.
Dear Sir,

[In I Class waiting room one person said that Certified
he is A. K. Saha, M.P. and he signed the visiting to be true
book. Actually he is not an M.P. The identity €<°PY.
card with photograph which he possesses must Sd|-

be forged] Asansol
G.R.P.S.
Sd/- Krishna Kanta Dutta 29.6.72
29-6-72

I noted the fact in G.D. and informed O/c in
his quarter for verification of the same,
Sd/- A. T. Mahapatra,

ASI

[ 1 Original Partly in Bangali.
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APPENDIX X
(See para 27 of the Report)

English translation of the Statement of Shri Krishna Kanta Dutta in
the Court of Sub-Divisional Judicial Magistrate, Asansol, under
Section 342, Criminal Procedure Code in the case of State vs.
Krishna Kanta Dutta under section 182, Indian Penal Code.

Examination of the accused uls. 342 Cr. P.C.

Examination of Krishna Kanta Dutta.

Q. No. 1. Witnesses have deposed that on 29-6-72 you made a
complaint to the G.R.P.S. Asansol to the effect that in
the first class Waiting Room a gentleman is giving out
that he is A. K. Saha, M.P, and you tried to prove that
gentleman to be the fake A. K. Saha M.P. What is your
answer?

Ans. I was in the first class waiting room. I found one man
giving out to be a member of Parliament and misbehav-
ing in the company of two women. Many passengers
raised objection to this. He refused to show his identity
card or pass to the Railway Ticket Collector.

Q. No. 2. Witnesses have further deposed that on the basis
of your complaint Officers of the G.R.P.S, interrogated
M.P. A. K. Saha and also saw his identity card.

What have you got to say? .

Ans. At first he did not ¥how his identity card. He tried
to get away along the overbridge. As told by the
officers of the G.R.P.S. I put in a written petition.

Q. No. 3. Have you got anything else to say?
Ans. I am innocent.
(Sd|-) Sree Rrishna Kanta Dutta
"(Sd) P. Dutta
(Magistrate) 5-3-74.



APPENDIX XI
(See para 32 of the Report)

Judgement of the Sub-Divisional Judicial Magistrate, Asansol, in
the case against Shri K. K. Dutta, on whose alleged informa-
tion the Police and others acted against Shri A. K. Saha, M.P.
on 29-6-1972. T

In the Court of Sub-Divisional Judicial Magistrate, Asansol, N.G.R.
case No. 1296|of the 1972.

State Vs. Krishna Kanta Dutta. uls 182 I.P.C.

JUDGEMENT

Prosecution case, in brief, is that on 29-6-72 at 13.06 hours one
Krishna Kanta Dutta son of late Bijoy Gopal Dutta of Machatala
Bankura Town P. S. Bankura Distt. Bankura submitted a written
complaint to Asansol G.R.P.S. to the effect that one person saying
himself as A. K. Saha, M.P. was waiting at the First Class wait-
ing room of Asansol Railway Station. He was not really M.P. and
the photo and identity card possessed by him were forged ones.

However, on enquiry and verification of his identity card it was
found that the said person waiting at first class waiting room was
A. K. Saha, M.P. so, the informant Krishna Kanta Dutta, who is
now accused in this case, gave false information to the police with
some ulterior motive which he knew to be false and thereby caused
the public servant to use his lawful power to the annoyance of the
said M.P. The alleged occurrance took place on 29-6-72 and there-
after on 20-7-72 P.R. was submitted by the O.C., Asansol
G.R.P.S. uls 182 I.P.C. against the accused.

Now let me consider if the prosecution has been able to bring
home the charge to the accused or not. Main point for determina-
tion in this case is whether there was any ulterior motive of the
accused to cause annoyance to the said M.P. and whether the in-
formation given by him to the police (as recorded in G.D. entry
No. 1396 dated 29-6-72 Ext. 1) was false to his knowledge or not.
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Prosecution has examined as many as four witnesses for the pur-
pose of proving its case P.W. 1 is the officer who recorded the G.D.
entry No. 1396 dated 29-6-72 and 1397 dated 29-6-72 (Exts. 1 and A)
P.W. 2 is the ticket collector whose name was not mentioned in
any of the G.D. entries. P.W. 3 is also a police officer and P.W. 4
is the O.CGRP.S. On perusal of the evidence of the
P.Ws. it appears that evidence of P.W. 3 is at variance with the
evidence of P.Ws. 1 and 4 and their evidence is mutually des-
tructive and their evidence is to some extent against the G.D. entry.

Ld. Lawyers for the defence has argued that the evidence of the
police officers which is not based on their personal knowledge but
based on the result of some enquiries which was made in the course
of their official duties is wholly inadmissible in evidence. In sup-
port of his contention (sic) has referred to 42 Cr. L.J. 554 I have
already mentioned that one ticket collector (P.W.2) whose name
does not transpire anywhere of the G.D. entries has been examin-
ed but none of the passengers has been examined here.

It slso appeared that none of the witnesses had previous acquain-
tance with that M.P. Shri A. K. Saha, whose identity was verified
on enquiry on perusal of the identity card which was at least pro-
duced by him before the O.C. Asansol G.R.P.S.

Learned A.P.P. has very frankly and fairly conceded that the
accused Krishna Kanta Dutta had no motive and there is no evidence
against him in this respect—Prosecution has also failed to prove that
the allegations made by the accused in G.D. entry (Ext. 1) were
false to his knowledge or at any rate, he did not believe them to be
true at the time when he made these allegations Ld. Lawyers for
the accused has also referred to 1960 Cr. L.J. 1113.

From the evidence of the P.Ws. 3 and 4 it appears that the M.P.
was not annoyed in any way and due respect was paid to him ever
when he did not show his identity card to the police officers. In a
case uls 182 of I.P.C. the onus is not upon the accused to prove that
the information given by him is true or that he believed it to be
true. On the other hand, prosecution is to be proved satisfactorily
that the allegation made by the petitioner was false and that it was
talse to his knowledge or at any rate he did not believe them to be
true at the time when he made those allegations. So, I find on per-
usal of the evidence that the prosecution has failed to bring home

the charge against the accused.
So the accused is acquitted uls 245 Cr.P.C.
Sd|- S. M. Ghosh Hazra,

S.D.J.M. Asansol,
27-5-1974.



APPENDIX XI1I
(See para 33 of the Report)

Extracts of General Diary Entries of Govern-
ment Railway Police Station, Asansol.

Entry No. 1396 dated 29-6-1972.

Received a written report from one Krishna
Kanta Dutta of Bankura, Kachantala which is
as follows:

To The Ol|c Asansol] G.R.P.S.
Dear Sir,

[In I Class waiting room one person said that
he is A. K. Saha, M.P. and he signed the visiting
book. Actually he is not an M.P. The identity
card with photograph which he possesses must
be forged.]

! Sd|- Krishna Kanta Dutta
29-6-72.

I noted the fact in G.D. and informed O|c in his
quarter for verification of the same.

Sd|- A. T. Mahapatra,
ASI

Certified to be true copy.
Sd|- A. Bhattacharya,

O|c Asansol G.R.P.S.
25-6-73.

Entry No. 1397 dated 29-6-1972.

I had been to 1st Class waiting room and request-
ed Shri A. K. Saha to show his identity card of
M.P. and also to come fo P.S. for verification but

he refused at the 1st time. In the mean time
S.I. S. Banerjee came at the waiting room and
on his request he came to P.S. He was offered
chair with due respect and took his chair in the
;oosm of O|c and awaiting Q|c’s arrival at the

. Sd|- A. T. Mahapatra,
ASIL

[ ] Original Partly in Bengali,
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Entry No. 1398 dated 29-6-1972.

On call came to P.S. in sick state. Perused G.D.
entry No. 1396 of date!

I interrogated Shri Krishna Kanta Dutta and
asked him if he actually knows M.P. Shri A. K.
Saha but he stated that he did not know Shri
Ajit Kumar Saha physically even he could not
say name and particulars of the person whom
he was suspecting not to be M.P.

I then requested Shri Ajit Kumar Saha to
show his identity card of M.P. and he produced
before me M.P. identity card No. 494 dt. 22-3-71

bearing the signature of the Secretary, Lok
Sabha.

I also found the photo fixed with identity card
fully identical with the person carrying the
same.

Shri Ajit Kumar Saha further stated that he

would avail 81 Up(Air-condition) Express train
for Delhi for which he has already booked seats.
Shri Ajit Kumar Saha further stated that he
was elected from Bishanpur, Distt. Bankura as
the member of CPI(M). Full particulars are
given below:

Shri Ajit Kumar Saha
S/o Late Bimal Kanti Saha of Salboni
P. S. Bankura, Distt. Bankura.

From the identity card there was no suspicion
about him so I allowed Shri Ajit Kumar Saha
to avail 81 Up train. Accordingly he left the
P.S. 1 directed A.SI A. T. Mahapatra to ac-
company Shri Saha upto platform and to stay
till awaiting the train.

Sd/- A. Bhattacharya, O/c.
Certified to be true copy.
Sd/- A. Bhattacharya,

O/c Asansol G.R.P.S,
25-7-72. |

GMGIPMRND—2216 LS I—5-4-76—750.
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